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HOUSE OF THE PEOPLE
Tuesday, 3rd March, 1953,

Tie House met at Two of the Clock.
{MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

ForeiGK IMPORT AND ExPoRT FIRMS

#437. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of foreign firms of
importers and exporters in India: and

(b) whether Government have any
informatinn as tn the opercentage of
Indian nationals employed in the
superior cadres in these firms: and if
so. whether they are employed by the
firms or the same terms and condi-
tions as nationals of their own coun-
tries?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Information asked for 1is not
available.

(b) Returns received In response
to our Notification dated 31st July.
1952 zre uncder compilation. T would
nke to add, that we are going to make
public this information today. I be-
lieve.

Dr. Ram Subhag Singh: Has any
basis been laid down by the Govern-
ment for the employment of Indian
nationals in superior cadres in foreign
Arms?

Shri T. T. Krishnamacharl: If the
hon. Member asks “!fas any authori-
tative instruc'ion been issued?” the
answer is No

Shri M., S. Gurupadaswamy: May
I ask whether Government is not
maintaining a list of foreign firms?
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Shri T. T. Krishnamachari: There
is a difficulty about this matter, We
had in 1948 a survey made by the Re-
serve Bank of India and the next at-
tempt made tp make up a list of
foreign firms is by notification that
was Issued on 3lst July. Govern=
ment realize that general information
in regard not onlv to foreign firms
but all matters of similar na*ure is
imperfect. That is the reason why
we have introduced in the House the
Collection of Statistics Bill.

Dr, Ram Subliaz Singh: D> Gove-
ernment contemplate to lay down a
basis for future employment?

Shri T. T. Krishnamachari: What-
ever basis Government lays down
wnuld be oi an informal character. I
have answeored th's nucstion nn 2 pre-
vious oerasion. Whern T think my
hon.  Friend Ar. Gadeil  asked me
whether Goverament intend to take
legis"ative stens, I said G

SGovernment
d> not  intend to  take legislative
-4 e "
siops.

Shri A, C. Guha: Mav I know if
Government have received anv eom-
plaints as regards discriminatory
trea*ment in pav and other  emn'u-
ments between Indian and European
employees in foreign frms?

Shri T. T. Krishnamackari: This
quest on has been asked nn previous
ocrazions, Certain  representations
are received bv Government. They
are naturally from persons wha al-
waysz like to zdvance their own self-
interest: this is done in order ' give
the matter a oublic character. I
think that newspapers are givine oub-
licity tn certnin memoranda furnished
by certain assoriations. T have an-
swered this guestion before.

Shri Sarangadhar Das: Mav I know
whether Government are aw2re nf a
memorandum that was published in
the press bv the Indian emplovees to
the effert that since 1949 the Indian
heads of Departments have been
suverseded by getting new  recruits
from England?

tyenbogm .
-zlat Seslion
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Shri T, T. Krishnamacharl: I have
seen that. I am afraid if the overall
picture is taken it will not be sub-
stantiated, In an individual case it
may be true,

Shri K. K. Basu: Is it not possible
for the Government to give a list of
such firms who have to obtain licences
for their imports?

Shri T. T. Erishnamachari: It would
be possible if cne sits down and col-
lects the information. When this Col-
lertion of Statist'cs Bill beromes part
of our statute, we could be called
upon for any information of any
rharacter that the hon. Member
wants,

TREATIZS AND CONVENTIONS WITH INDIA'S
NEIGHBOURING COUNTRIES

*438. Shri A. C. Guha: (a) Will the
Prime Minister be pleased to  state
whetrer the Government of India after
1858 acting independent'y or as agent
of the Government of UK, signed seve-
ral treaties and conventions with the
neighbouring coun'ries of India includ-
ing Eastern Turkistan, Bhutan, Siam,
Pers.a. Arab principalities?

h) 1f <o, do Gavernment propose to
lay on the Table of the House a list
of the countries referred to in part (a)
above?

(ch lHow dones India now  stand in
relation to those t‘reaties and rconven-
tions and to those territories?

(d).IMave these treaties and conven-
tion= been repudiated. allnwed to lapse
or revised to suit present conditions?

The Prime Minister (Shri Jawahar-
1al Nehru): (a) to (d). Yes. The Gov-
ernment of India signed a large num-
ber ~f treaties and conventions with
neighbouring countries during *his
period. Mos* of these treaties ‘ealt
with trade, commerce and navigation
and postal arrangeimnctas. sucn  as
letter poct, parcel post. insured asti-
rles. monev orders, VP. C.0D Ser-
vice and the like. Some dealt with
surrender oi criminals or mutual ex-
tracdit:on of eriminal offvaders Some
nf the later treaties deal with air

traffic.

Sin-~ independence, g number of
new freaties have been signed with
neighbouring  countries such as
Afghaniztan, Bhutan, Surma. Iran,
irag, Nenal. Sikkim, Syria and Tur-
key With Pakistan there are a larze
numbor of agreements Jdealing with a
variety of subjects,

There has been no repudiation of
any treaty, but where there lav:
been new treaties. the old onex have
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reased to.operate, Many of the old
treaties, more especial'y dealing with
postal and like matters, have been
adapted and modified by orders is-
sued from time to time to suit pre-
sent conditions.

A list of principal treaties and con-
ventions is attached [See Appendix
IV. annexure No. 1.]

This does not include postal arran-
gements or treaties dealing with air
traffic,

Shri A. C. Guha: Is it®rue that
some of the old treaties dealt with
matters concerning the deience of
India and if se, what is the positiun
about those treaties?

Shri Jawaharlal Nehru: With what
country?

Shri A, C. Guha: Say, Tibet or
Nepal or Afghanistan or Pers.a or Mid-
dle Eastern countries.

Shri Jawaharlal Nehru: We have
got new treaties with the following
countries: Nepal, Sikkim, Bhutan,

Turkey. Syria. Irag, Burma. Irap and
Afghanistan. So any old treaty with
these countries lapsed. The new
treaties control the situation.

Shri A, C, Guha: What is the posi-
tion of treaties and conventions with
Tibet?

Shri Jawaharlal Nehru: In regard
to Tibet and Eastern Turkistan there
are a number of treaties. I think. be-
ginning probably from the middle of
the 19th century. usual'y dealing with
ronsular representation and the like
matters. Some of these treaties have
obviously lapsed: others continue in a
different form. that is in so far as
they are applicab'e today. Part of
them are not applicable owing to
changed circumstances,
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Shri A, C. Guha: In view of the
changed situation in Tibet has there
been any proposal to revise those
treaties and conventions or whether
thev have been allowed to lapse auto-
maticully?

Shri Jawaharlal Nehru: As I said
some of them have lapsed; they are
totally out of place. Some of them

- have not wholly lapsed, but we might
consider them in a suspended state.
There have been some talks not so
much of revising the treaty but of
havinz new arrangemerts. Some old
arrangements are continuing and opro-
bably at the proper time they will be
forma'ized.

Shri G. P. Sinba: May I ask whe-
ther a separate treaty with Tibet is
possible?

Shri Jawaharlal Nehru: No, Sir, it
will b: a treaty with the Peoples'
Government of China.

D. D.T. FACTORY, DELHI

*439. Dr. Ram Subhag Singh: Will
the Minister of Production be pleased
to state:

{a) whether Government propose to
establish a D.D.T. Factory in Delhi;

(b) if so, when the -construction
work is likely to be undertaken: and

{e) what would be the estimated
rost of constructing that factory?

The Minister of Production (Shri
K. C, Reddy): (a) Yes as I have al-
ready stated in reply to the hon.
Member's Unstarred Question No, 44,
dated the 30th May 1952 in this
House,

(b} Construction work is expected
to commence shortlv. and should be
combleted before the end of 1953.

() About Rs. 40 'akhs, of which
the Government of India will bear
about Rs. 22,50 lakhs on account of
land and buildings, equipment. in-
stallation costs, ete., The balance will
be borne by UN.I.C.EF. who will sup-
ply the imported plant and equip-
ment. and W.H.O. whg will provide
skilled technical personnel for the
erection of the plant and its initial
operation.

Dr. Ram Subhag Singh: What is
the production capacity of that plant?
"Shri K. C, Reddy: I cannot give
the exact figure. I think it is 750
tons per annum, subject to correction.

Shri V. P. Nayar: May I know whe-
ther Government have made any
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estimate of the price at which the new
D.D.T, factory will be able to supply
DD.T. as compared with the price of
D.D.T. now imported?

Shri K, C, Reddy: A rough estimate
has been made but the actual costs
of production have to be struck
naturaily in the light of circumstances
that may be prevailing at the time,
the factory goes into production.

Shri S. N, Das: May I know to what
extent the requirements of India will
be m:t oy this factory?

Shri K, C. Reddy: The requirements
of the country are large and the sup-
ply will gnly partially meet the de-
mand. It is under the contemplation
of Government to add to the produc-
tive capacitv of this factory by going
in for additional units,

Shri S. V. Ramaswamy: What is
the exact requirement of the country
and what percentage of this require-
ment does this meet?

_ Shri K. C. Reddy: It goes on chang-
ing from year to year, It depends
upon the incidence of malaria which
is expected to be arrested by use of
DD.T. I cannot give the exact figure,
Even if 1 give some figure, it wii' oe
a hypothetical figure.

INDO-PAKISTAN TRADE AGREEMENT

*442. Shri A. C. Guha: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) how far the terms of the cur-
rent Indo-Pakistan Trade Agreement
have been fulfilled; and

(b) what is the halance of trade
position between the two countries?

The Minister of Commerce and In-
dustry (Shri T. T, Krishnamichari):
(a) The present Agrecment came into
force on the 8th August. 1952, and
statistics are available up tp the 15th
January, 1953, It is not possible to
form a correct appraisal of the imple-
mentation of the Agreement on the
basis of these materials. A statement
showing statistics of trade for the
period from the 8th August, 1952 to
the '15th January, 1953 is, however,
placed on the Table of the House. [See
Appendix IV. annexure No. 2.]

(b) Our adverse balance on the
15th January. 1953 was rough'y of
the order of Rs, 1:71 crores.

Shri A. C, Guba: Is there any pro-
posal to have a revised trade agree-
ment with Pakistan and if so, what
will be the possible terms?
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Shri T. T. Krishnamachari: The
hon, Member will understand that
this trade agreement goes on for
some time more. There are talks go-
ing on between the Governments of
India and Pakistan with a view to
revising the trade agreement which
would enlarge the scope of the agree-
ment. The talks are stil! in the ex-
ploratory stage.

Shri A, C, Guhba: From the table I
found that even though jute was not
included in the scheduled articles to
be imported from Pakistan, the lar-
gest amount was for raw jute. How
was this imported here. whether
there was any licence system or is it
on the Open General Licence system?
How was it regulated?

Shri T. T. Krishnamachari: In spite
of the fact that the agreement states
certain artic'es specifically as being
covered by the agreement for export
or imoort. a large area has been left
out of the agreement and jute hap-
pens to be an article within that
category. Imports of jute from Pakis-
tan are covered by licences issued on
the basis of the needs of the user.

Shri A. C. Guha: Issued by whom?

Shri T. T. Krishnamachari: By the
Indian Government, of course.

Shri A. C. Guha: Is it through the
Import Contrnl Office or through some
other agency?

Shri T. T. Krishnamachari: There
is no other agency to issue licences
except the Import Control Offices.

Hixpustan Hovsing Iacicry Lap.

*443. Shri M. L. Dwivedi: Will the
Mirister of Production be pleased 1o
state:

(a) the total investment made by the
Government of India. with all the ex-
penses incurred from time to time, on
the Government Housing Factory till
it was handed over to the Indo-Swedish
firm siyled. “The Hindustan Housing
Factory Limited™;

(b) the difference between the in-
vestment together with other expen-
diture and the value of assets now
transferred to the above named limit-
ed concern;

(c) whether the difference so arriv-
ed at has been written off as loss;

(d) the ratio in the investments of
the company as between the Govern-
ment and the Indo-Swedish firm;
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(e) whether the products of this
company will be mainly for Govern-
ment purposes or not:

(f) whether the company has gome
into production: and

(g) whether Government propose to
lay on the Table of the House, a state-
ment containing the aims and objects,
of the company? '

The Minister of Production (Shri
K. C. Reddy): (a) The total expendi-
ture on the Government Housing Fac-
tory is of the order of Rs 106 hs.
The factory has not been handed over
to an Indo-Swedish firm, It has been
leased to a private limited company
incorporated in De'hi on ‘the 2Tth
January 1853, of which the share-
holders are the Government of India
and the Indo-Swedish firm of Messrs.
Basakha Singh Wallenborg.

(b) and (e). The depreciated value
of the block leased to the company is
estimated at Rs. 36:6 'akhs. Rs. 50
lakhs approximately represent the
value of large guantities of surp'us
stores. tools, implements. finished and
unfinished products which are being
disposed of through the D.G. Sup-
ply and Disposals. Certain miscel-
laneous stores are being also sold to
the new company. the sale proreeds
being set off against the Government
capita' in the concern. Ths question
of writing off any losses will arise
only after the disposal actinn has
been completed,

(d) It is presumed that the question
reiers to the share-holding of Govern-
ment #nd the Indo-Swedish firm. The
present share capital of the conrcern,
which is Rs. 1 lakh. i5 held bv the
two partners in equal proportions.
The Indo-Swedish firm is a'sn leasing
to the company. in stages, machinery
worth Rs. 17 lakhs and i: providing
interest free working capital up to a
maximum of Rs 10 lakhs,

(e) The produrts of the company
will be available for sale to the nublie
as well as to Government Drpart-
ments.

(f) The companv is exvected to
commence production operations very
short'y.

(g) The aims and objerts pf the
company arc detailed in the Memo-
randum of Association of the Com-

pany. copies of which are available in
the Library of the House,

Shri M. L. Dwivedi: May I know if
any security has been taken from
this firm?
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Shri K. C. Reddy: What security?

Shri M. L, Dwivedi: This has been
leased out to a firm. I want to know
whether any security has been taken.

Shri K, C. Reddy: I do not guite
follow the question of the hon. Mem-
ber. In the company we are equal
partners, We will have equal contro!
over the management of the company
and [ do nnt quite see why a security
need have been taken,

Shri Dabhi: Whzat necessitated the
leasing of this factnry ta the Company?

Shri K. C. Reddy: It is a long story
but I can say that ihe preduction of
the factory fe'l short of expectatinns
owing fo technical difficulties and the
cost of working was nither *han the
original estimates, Due to these rea-
sons, the working of tmg factory on
the original lines contemplated was
abandoned and efforts have now been
made to make use of the facilities
available in the fartury fer produrctinn
pregramme of a ifferent kind for
which the new company with whom
we have entered intn an agreement is
specially qualified.

Shri M, L. Dwivedi: Wkat 15 the
period of lease?

Mr. Deputy-Speaker: The rontract
iz there.

Shri K. C. Reddy: The agreement is
there. I wish I could have replied to
his question straightwav here. I think
it is about 10 years but 1 am not sure,

Shri T. §. A, Cheﬂ_iar: What is the
amount for which it is leased?

Shri K. C. Reddy: The original
book value is about Rs. 55 lakhz but
the depreciated wvalue iz abnut Rs 35
Jakhs Tt is Jeased at a rate of Rs.
175 lakhs per annum. workei out on
the basis of income-tax rules in vogue.

Shri K. K, Basu: May I Fanow wWhe-
ther any special remuncration or coms-
mission is going to be given to this
company for managing this joint firm?

Shri K. C. Reddy: No commisson is
proposed tn be given tn the conmipany.
The shares of the comnany are divid-
ed between the companwv and the Gov-
ernment in eogual proportions. The
shares that the Tado-Swedish firm
holds are A rlass shares and the
shareg that the Government hold are
B class shares. A class shares will
get a share of 60 per cent. of the pro-
fits and B class shares will get 40 per
cent nf the profits There Is no special
commission otherwise,
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Shri B. S. Murthy: What do these
A class and B class shares indicate?

Mr. Deputy-Speaker: 60 and 40 per
cent. of the profit

Shri Syamnandan Sabaya: The hon.
Minister said that the factory had
been leased out. Then he said that
Government Was a sharencider in it
If it is leased out, trhen tha person
leasing out cannot also be tha lessee.
If the Government is still = rartner in
that firm then it is not a question
of leasing out. I am onlv raying this
for another question.

Mr. Deputy-Speaker: If the pream-
ble to the question is so long then....

Shri Syamnandan Sahava:  Some-
times it is necessary., I want to know
whether the company has given any
money for the shares which have been
allotted to them. Some chares hawve
gone to this company. What is the
monev that the Government have
actua'ly received for the shares trans-
ferred to this company?

_ Shri K, C. Reddy: The hon Member
iz labouring under a misapprehension.
The canital of the company is only
nominal to the extent of Rs, one lakh
nut of which Rs. 50,000 will be paid
by the Indo-Swedish firm and
Rs. 50.000 by us. The hoa. Member is
perhaps. thinking of the capital assets
leased and the working capital and
other things. They have subsecribed
for half of the share capital znd they
are prepared to pay it in cash.

Shri M, L. Dwivedi: Mov I know
how this sum of one lakh iz to be paid
by the firm and whether the tecms of
thg; lease are available to be sern by
us?

_ Mr. Deputy-Speaker: The termns are
in the Library., Next question.

Shri M. L. Dwivedi: How is this one
lakh to be paid?

Mr. Deputy-Speaker: Neoxt quesiion.

Prices oF Raw JuTo

*444. Shri B. K. Das: Will the Minis-
ter of Commerce and Industry be
pleased to state:

fa) what has been the effect of the
closing of the Fatka market for jute
?n the prices of row sute in the coun-
Y.

(b) whether any re-adjustment of

freight for transport of jute has been
made:

(c) whether any other steps propos-
ed for improving the price position of
raw jute have been taken; and
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(d) whether the steps so far taken
have produced any effect on the prices
of raw jute?

The Minister of Commerce and Inm-
dustry (Shri T. T. Krishnamachari):
May I have your permission, Sir, to
answer this question at some length.

(a) to (d). Since I made a statement
on the 19th December, 1952, Govern-
ment have been giving serious conside-
ration to raw jute prices and the jute
industry. I stated then that the
[L.J.M.A. were being asked to rend a
delegation to make a1 survey pf the
availabilities of raw jute in the outly-
ing areas in Bihar and to establish
direct contacts between the growers
and the mills. They were alsu asked
to intrease their purchases of raw
jute, I gave details of the I.J.M.A.
Delegation’s visit in my answer on the
20th February 1953 to Starred Ques-
tion No, 224 by Shri L. N Mishra.
Raw jute purchases have been stopped
up tp some extent as is indicaled by
the fact that the mills siock of raw
jute went up from 10 lakh bales on
the 19th December, 1952 to 12 lakh
bales on the 14th Februa:y, 1953.

2. When I visited Bihar un the 29th
January, I was to'd by the represen-
tatives of the States Goverament thut
the estimate made by the IJM A. de-
legation of the extent of the crop
which had already been sold by the
agriculturists is very nearly correct
and that the bulk of it had moved tn
Calcutta and other consuming cen-
tres Steps are being taken by the
Ministrv of Railways to provide ade-
cuate facilities for the movement of
the remaining crop from up-vountry
rentres. Further investigations have
also shown that the Railway freight
rates for raw jute from Bihar to
Ca'cutta vary between Rs. 1/8/- and
Rs. 2/4/- per maund.

3. As regards the closure of the
Fatka Market. its main effert has
been to reduce the frequent and vio-
Jent fluctuations in price. specizlly of
jute goods. and the orices both nf jute
goods and of raw jute have become
more stable since The price level,
howewver, is still low. This is mainly
due tn the fact that the industrv has
been facing serioug difficu'ties in sel-
ling its production as th» figures of
«tocks, exports and production will
show. The production of jute goods
at 952,000 tons in 1952 registered an
increase of 80,000 tons over production
in 1951. but our exports in 1952 de-
eclined by 37.300 tons. The result was
an accumnulation of storks wilh rnills
at the end of the year of the order of
115.500 tons which inereaszed to 131.500
tons on the 14th February, 1854, Dur-
ing the last four months exports ave-
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raged 43,000 tons a month against a
monthly average of over 63,000 tons
in the l!ast financial yeur. Govern-
ment have not been unmundful of this
serious trend and have reduced the ex-
port duty on sackings last week. This
should enable the industry arnd the
grower alike to receive better prices
ior their production

4. To say this is not w suggest that
there are not many malpractires in
this trade which affect prices.
House is aware, Government propose
to appoint shortly a Commission to
undertake a comprehensive enquiry
regarding marketing practices of raw
jute and jute goods, how far it is in-
fluenced by speculators and also to re=
commend what measures should be
taken to ensure that the grower and

the industry ge: a fair price fur their
products

Mr. Deputy-Speaker: For future gui-
dance, when hon. Ministers want to
make long statements, they may cir-
culate copies in advance or lay them
on the Table of the House.

The Prime Minister (Shri Jawahar-
lal Nehru): May be placed on the
Table of the House and next time,
they may ask questions.

Mr. Deputy-Speaker: Next time
they may ask questions. I would like
to finish as many questions as pos-
sible. Hon, Members are complaining
that their questions are blocked.

Shri A. C. Guha: May I point out,
Sir, that we wanted a half-hour dis-
cussion on this matter, on another
question. That, I think, is pending
with you up till now.

Mr. Deputy-Speaker: So far as this
matter is concerned?

Shri A. C. Guha: Yes.
Mr. Deputy-Speaker: I will

into it.

look

Shri B. K. Das; One question only,
Sir, in the Press there is a revort
that one expert committez has been
appointed. Is that rommittee diffe-
rent from the Commission stated by
the hon. Minister?

Shri T. T. Krishnamachari: Yes.
There are two Committees: one com-
mittee appointed by the Fnod and Ag-
riculture Ministry in regard to the
future of jute production. what guali-
tv chould be produced and what quali-
tv shou'd be encouraged, etc, The
other committee is in_regard to the
marketing of jute and jute goods.
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Shri A. C, Guha: By the Food and
Agriculture Ministry or the Com-
merce Ministry?

Shri T, T. Krishnamachari: One by
the Food and Agriculture Ministry
and the other by the Commerce and
Industry Ministry. )

Shri P. G, Sen: Have the Govern-
ment any proposal under contempla-
tion to raise the price of jute?

Shri T. T. Krishnamachari: I have
stated the position very clearly. In
view of what I have said I do not
think there is any call for Govern-
ment to raise the price of Jute. In
any event. Government. if it raiseg the
price of jute, cannot raise the price of
jute products on which the price of
jute remains.

Shri Sarangadhar Das: May I know...

Mr, Deputy-Speaker: Hon, Members
may kindly study the staiement and
then take another opportun'ty to ask
questions.

. Shri Sarangadhar Das: This is not
in regard to the statement. May 1
know if the Indian Jute Mills Associa-
tion was instructed to find vut the sur-
nlu; stocks of jute remaining alsp in
Orissa and Assam or only in Bihar?

Shri T, T. Krishnamachari: Onlv in
Bihar,

Shri Sarangadhar Das: Why not in
Orissa?

Shri A, C, Guha: May I know if the
Government has got any estimate as
to the quantity of jute now with
growers. and what quantity might
have passed by this time to {he mid-
dlemen. the balers?

Shri T. T. Krishnamachari: So far
as Bihar is concerned, I think 75 per
cent. has gone out of the hands of
growers. Thig information was ob-
tained somewhere at the end of Janu-
ary, A month has passed since then.
I am not in a position tg answer the
guesnon in regard to West Bengal

ute,

Mr. Deputy-Speaker: Nex: question.
FRENCH SETTLEMEN1S IN InDIA

*445. 8hrl B, K. Das: Will the
Prime Miniswer be pleased to state:

(a) whether any favourable res-
ponse has been received from the
French Government to the notes sent
to them regarding the unhappy inei-
dents in Pondicherry;

{h) whether the French Government

is prepared for a peaceful settlement
of the issues involved: and
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{c) whether the situation has chang-
ed since our Ambassador at Paris took
up the matter with the French Gov-
ernment?

The Deputy Minister of External
Affairs (Snri Anil K. Chanda): (a)
The Government of India have received
nu satisfactory response so far,

(b) The Government of India hope
50.

(c) There has been Do
change.

Shri B. K. Das: With reference to
the answer to Part (a), the hon. Min~
ister stated that there has been no
favourable response. I want to know
whether any reply at all has been
received,

Shri Anil K. Chanda: Our last note
on that was sent on the 17th Decem-
ber. No reply to that has yet been
received.

Shri A. V. Thomas: What will be
the attitude of the Government if
people of the neighbouring villages
who are harassed by the Pondicherry
people, occupy Pondicherry itself?

‘Mr. Deputy-Speaker: It is a sug-
gestion for action.

Shri Gopala Rao: In view of this
reply, may I know if the Government
are contemplating taking radical steps
for a final settlement of this matter?

Shri Anil K. Chanda: Our views
on this matter have been clearly ex-
pressed. 1 do not know what the hon.
Member has in mind by radical steps.

Shri Venkataraman: May I know
whetner the French po.ice trom Pondi-
cherry are frequently trespassing into
the Indian Union territory and haras-
sing the pro-merger groups who have
taken refuge in Indian territory?

Shri Anil K. Chanda: There have
been several such incidents of this
nature in the past.

Shri Venkataraman: Was any such

incident reported on the 20th Feb-
ruary?

Shri Anil K. Chanda: On the 21st
February there was a serious incident

marked

nn the border. We have asked for
full reports which have mnot yet
reached us.

Shri Punnoose: May I know the

attitude of the French Government
towards this guestion?

Mr. Deputy-Speaker: They are not
surrendering.
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The Prime Minister (Shri Jawahar-
1al Nehru): We cannot state what the
attitude of the French Government
may be. They have stated in the
past that there should be a referen-
dum on this issue and after that, the
House will remember. we pointed out
to them that their own activities
there had made any fair referendum
qui‘e impossible. That is where the
matter stands.

Shri S, V. Ramaswamy? Are there
still border incidents? Has the border
patro] keen strengthened to prevent
such incidents?

Shri Anil K. Chanda: As I said, on
the 21st February. there was a pretty
serious incident on the border. But,
ntherwise, of late. there has been
some little change for the better. In
these areas our police force has been
increased.

Shri B. K. Das: May I know whe-
ther migration of families from the
French territories to India is still
going on?

Shri Anil K, Chanda: We have no
information.

Shri A. C. Guha: May I know whe-
ther there were any cases of holiga-
nism when the preparation for the
holding of the referendum was going
on, and whether any persons had
been arrested by the French Govern-
meny for those acts of hooliganism?

Shri Jawaharlal Nehru: The hon.
Momber is perhaps s»heaking of some-
thing that happened *wo ycars ago.

Shri A. C. Guha: When the prepa-

ration for the referendum was going
on.

Shri Jawaharlal Nehru: There was

no preparation for referendum going
on.

Shri Venkataraman: Have the Gov-
ernment lodged any protests against
such border incidents., and have they

received any satisfactory answer from
them?

Shri Amil K, Chanda: With regard
to the previous incidents, we have of
course made our protests both to the
Government in Paris as well as to the
Government in Pondicherry. '

Several Hon, Members rose—

Mr. Deputy-Speaker: Order. order.

This has been sufficlently answered.
Next question.
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WAGUNS FOR TRANSPORT oF CoAL

*416. Dr. Ram Subhag Singh: Wil
the Minister of Production be pleased
to refer to a supplementary question
raised ou starred question No. 534
asked on the 21st November, 1932, and
state the number of wagons ailotted
per day for tie movement of coal from
the coalfields fnr internal consumption
in this country?

The Minister of Production (Shri
2. C. Reddy): An average of 3.4T4
wagons a day from all fields in 1952,

Dr, Harl Mohan: May I know whe-
ther any representation by the Indian
Collieries Union has been received by
the hon. Minister on this subject?

Shrl K. C. Reddy: Regarding wagon
supply? Various representations are
being received from wvarious associa-
tions, the Mining Federation and the
Mining Association, about the trans-
port position generally, at wvarious
times.

Babu Ramnarayan Singh: What Is
the number of wagons demanded for
the carriage of coal?

The Minister of Food and Agrical-
'lll.l‘e’(ShH Kidwai): For the current
year?

Shri K. C. Reddy This supply of
3.474 wagons is against a demand of
4,622 wagons.

Shri A. C. Guha: May I know whe-
ther in spite of the supply of these
wagons, there has been any accumu-
lation of coal near the colliery sites,
and whether those accumulations are
likely to be removed soon?

Shri K, C. Reddy: I think T have
answered a similar question by the
hon. Member on a previous occasion,
and I answered al that time that the

pit-head stocks are gradually going
down.,

PROTO-TYP? APPLICATION OF WROUGHT
CITANIUM AND ITS ALLOYS

*447. Shri_S. C. Samanta: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether the Imperial Chemical
Industries in India have made any
atternnts towards the development of
vroln-tvze apulications of  wrought
titanium and its alloys in the engineer-
ing and the aerc-engineering fields:

fhY whether any plant has been ins-
talled; and

(c) if so. the experiments done so
far and their results?
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The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Government have no information.

() and (c¢). The National wletal-
lurgical Laboratory is understood to
be making some experiments.

Shri S. C. Samanta: May I know
whether the Imperial Chemical In-
dustries has any experimental plant
at present?

Shri T. T. Krishnamachari: The
Government have no information.

Shri 8. C. Samanta: May I know
what was the reason for the closing
down of the Indian Titanium Far-
tory at Trivandrum last year?

Shri T. T. Krishnamachari: Because
of lack of sale of the products manu-
factured by the factory, namely tta-
nium dioxide.

Shri Matthen: Have the Govern-
ment been negoliating with the
national head of the U.S.A. for the
establishment of a factory for the
manufacture of titanium or titanium
products?

Shri T. T. Krishnamachari:

I . I have
no information.

[ic44023L ASSISTANSE FROM  WESTERN
GERMANY

#448. Shri S. C. Samanta: (a) Will
the Llinister of Commerce and Industry
be p.cased to siate what is the techni-
cal assistance received for the develop-
an Industries from Wes-
tern GCermany since the renewal of
trade arrangements with that country?

(b)Y To which currency group does
Western Germany belong at present?

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):
(a) The trade arrangement with Wes-
tern Germany does not provide for any
speciticd technical assistunce bt
mentions in a general way, that the
German Authorities will use their good
offices so that German companies,
firms and industrialists may place their
experience at the disposal of the
Indian Government, and Indian Imn-
dustries in the field. A statement
showing some of the forms of techni-
cal assistance received from Western
Germany is placed on the Table of the

Houze, [See Appendix IV, annexure
No. 1.]

(b) Soft curency.

Shri S, C. Samanta: From the
statement  supplied, I find that
in Group B, from 1st Novem-
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ber 1951 to 31st October, 1952,
nine candidates were sent to
Western Germany for training in Ger-
man industries. May I know in which
industries these men have been train-
ed, and whether they have come back
and started any industry?

Shri T. T. Krishnamachari: Notice,
Sir.

Shri S. C. Samanta: I find from the
stutement that 23 candidates had been
sent for studies in German universi-
ties and institutions. May I  know
whether they have been sent for

general education or any technical
education”

Shri T. T. Krishnamachari: I am
afraid I have to ask for notice.

Mr, Deputy-Speaker: That does not
arise out of this, I think.

Shri 8. C. Samanta: The statement
contains this

Mr. Deputy-Speaker: The statement
may contain many things. Hereafter
hon. Members will confine themselves
in their supplementaries only to the
guestions asked.

Shri S. C, Samanta: With reference
to part (b). may I know whether there
is any territorial discrimination against
other countries which belong to the
same currency group as we do?

Shri T, T. Krishnamachari: I cannot
understand the import of the question.

TRA EAGREEMENTS WITH CHINA AND
u. 5. R

*449. Shri K. K. Basu: WIl the
Minister of Commerce and Industry be
pleased to state the steps taken by the
Government of India to negoiiate a
long-term trade agreement with the
Peoples Republic of China and the
Soviet Union?

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamacharl):
No steps have been taken by the Gove
ernment of India to negotiate a long-
term trade agreement either with the
Peoples’ Republic of China or with the
Soviet Union, #2s it is the Govern-
menls view that, since their trade
policies are multilateral and non-des-
tinational. conclusion of specific trade
agreements is not necessary to facili-
rste e smooth flow of trade. Lack
uf a trade agreement with the coun-
tries in question has not stood in the
way of Governmenti obtaining their re-
quirements from China and the
U.S.S.R. under barter or cash transac-

tions or in the way of private trade
generally.
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Shri K. K. Basu: Is it true that in
the recent ECAFE conference, to
wnich our hon, Minister of Commerce
led the Indian delegation, the Soviet
Government made an offer to supply
us capital goods on a barter basis?

Sbri T. T. Krishnamachari: ¥ shall
find out from mv hon. colleague, whe-
ther that was so.

Shri Gopala Rao: Are the Govern-
ment aware of the fact that there are
huge stocks of tobacco lying, due to

_the refusal of the Government to allow
export to Japan, China and other
countries?

Bhri T. T. Krishnamachari: T am
arraid I shall have to ask for notice.

Shri Gopala Rao: Has the hon.
Minister received any representation
from tobacco merchants from warious
States in the country?

Shri T. T. Krishnamachari: I have
not.

Shri K. K. Basu: The hon. Minister
of Commerce is here. [ do not know
whether he can answer that question.

Mr, Deputy-Speaker: The hon. Min-
ister of Commerce can answer that
guestion.

The Minister of Commerce (Shri
Karmarkar): What aquestion? 1f the
non. Member repeats that question, I
smmall answer.

Shri K. K. Basu: The question was
whether in the recent ECAFE confe-
rence. the Soviet delegation made an
nifer to supply us with capital goods
on barter basis, whether it is true,
ati‘]nd ,if s0 what steps we have taken on

at?

Shri Karmarkar: There was no such
offer, and it was not relevant for
them to make any such offer at this
conference.

Shri K, K. Basu: Will the hon. Min~
ister inquire from the Department,
whether any report to the effect that
an offer has been made was publish-
ed in the newspapers in India?

Shri Karmarkar: In the ECAFE. if
there was any such report, it was a
wrong report.

MANUFACTURE OF QUINK

*450, Shri V. P. Nayar: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether capital issue has been
allowed by the Government of India
for an Indian Company with the parti-
cipation of the Parker Inc. (Ink amd
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Pen manufacturers of United States)
at- Madras,; and

(b) whether Government propose to
lay on the Table of the House a list
of Directors of this company as on
date of Capital Issue, with the chang-
es in the Directors, if any, thereafter?

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):
(a) and (b). The attention of the
bhon. Member is invited to the reply
given by me to Starred Question No.
40A by Shri Nambiar on the 18th
November, 1952.

Shri V. P Nayar: On a point of
submission. Sir. When such answers
are given. and when we do not know
what the answers would be, till they
are read out, it is not possible for us
to make a reference to the previous
answers and then put supplementaries.
I put a question to the hon. Minister,
and he refers me to the answer which
he gave on a previous occasion. Are
we to go to the Library, refer 1o the
answer and return for our supplemen-
tary? At least, let him give the sub-
stance of what that answer was.

Shri T. T. Krishnamachari: The ques-
tion was exactly the same.

Mr. Depuly Speaker: Was the Jues-
tion exactly the same? Is it Juring
this session or the last session, that the
same question was put and the inswer
was given?

Shri Chattopadhyaya: If they give
the same answers again, that will be
helpful.

Shri Punnoose: May I know why
this was admitted in that case?

Mr. Deputy-Speaker: Order, Order.
I must say that the practice followed
15 this. Whenever it is not very ola,
it is not usually answered,—when
it was answered either in this
session or just in the previous session,
If there has not been any change for
the hon. Minister to give a different
answer, i1t is usual to say that the
answer has been given already 1in
answer tg question No. so and so. If
hon. Members who are new have for-
gotten that. I would only suggest that
whenever hereafter hon. Ministers
refer to the previous answers, given
during the previous session gr this
session, they may, as they place state-
ments in the Notice Office, give a state-
ment to the effect that hon, LMembers
may reler to such and such a question,
‘he anuswer for which was given on
such and such a day. That will faci-
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litate hon. Members, and it
done hereafter.

Sari V. P. Nayar: Sir, for the pre-
sent we do not know what that ans-
wer was, and how can we put supple-
mentaries?

will be

Mr. Deputy-Speaker: That is all
right. Hereafter I will advise hon.
Members to read the questions and
answers of the previous session, and
be ready with them. It is not as if
the burden is on the hon. Minister
only to be constantly watching and
saying ‘Refer to such and such a day
for the answer tp such and such a
question’. Why should they only be
referring? Hon. Members also must
refer to them.

Sari V. P. Nayar: It is a mistake
that we relied upon the Notice Office,
May I ask a question, Sir?

May I know whether Government
have considered how this new indus-
try Parker Inc. in India, will atfect
the indigenous ink industries?

Shri T. T, KErishnamachari: The
matter has been considered by the
Secretaries’ Committee, who gave the
permission.

Shri K, K. Basu: May I know the
amount of the foreign capital which
was allowed to be brought in, under
the foreign exchange control?

Shri T. T. Krishnamachari: Two-
thirds of two lakhs.

Shri V. P. Nayar: May I know whe-
ther the Quink manufactured in India
will be sold at reduced rates, that is
at rftes less than what are prevailing
now?

“Shri T. T. Erishnamachari: I would
suggest to the hon. Member tn wait
and see.

Shri Nanadas: May I know whether
the Parker Company is going 1o set
up a factorv for the manufacture of
pens, at Madras?

Shri T. T. Krishnamachari: That is
the understanding.

TRAINING IN DaM CONSTRUCTION

*451. Shri S. N. Das: Will the Minis-
ter of Irrigation and Power be pleased
to state:

{a) whether there is any proposal
to draw up a scheme to give advanced
training to engineers in design and in
the construction of dams and barrages;
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(b) if so, what are its important fea-
tures; and

(¢} what will be the total cost in-
volved and the number vf persons that
will be trained under the scheme?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) and (c). The details of the
scheme are still under preparation. It
is therefore not possible to give any
information at this stage.

Shri §. N. Das: May I know, Sir.
whether arrangements are available at
the sites of the river wvalley projects
under construction at present for prac-
tical training in these matters?

Shri Hathi: For practice' training,
Sir, there is alreaagy a scheme in exis-
tence where fresh graduates are being
sent.

Shri §. N. Das: May I know, Sir,
whether any efforts have been made
to ascertain the requirements with re-
gard to technical personnel for these
projects?

Shri Hathi: Yes, Sir, We have been
trying to have an assessment of the
personnel reguired for the next five
years.

Shri S. N. Das: May I know, Sir,
whether any State Governments have
requested the Central Government to
start this oractical training at an ear-
lv date and if so, which are those
States and whether they are willing to
co-operate in the financial aspect of
the question?

Shri Hathi: I have no information if
any State has approached the Central
Government. for deputing engineers
for practical training.

MacHINE TooLs CoMPANY

*453. Sardar A. S. Saigal: (a) Will
the Minister of Production be pleased
to state whether it is a fact that Oerli-
kon Machine Tools Company of Swit-
zerland has established the Machine
Tools Factory at Jalahali near Banga-
lore?

(b) Has any agreement been reached
as to what amount Government wilt
have to spend for this?

(c) When will this company be able
to start production and how manyv
high speed lathes, milling machines,
and heavy duty drilling machines will
be produced per year?

{d) What will be the total expendi-
ture on the factory by the time it goes
into full production?
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(e) What will be the estimated an~
nual output in value?

The Minister of Production (Shri
K. C. Reddy): (a) Presumably, the
non. Member is referring to Hin4dustan
Machine Tools Limited. the private
limited company formed by the Gov-
ernment of India in partnership with
Messrs. Oerlikon Machine Tool Works,
Buehrle and Co., of Zurich. Switzer-
land, for the management of the
Marhine Tool Factory at Jalahali, If
so, the reply is in the affirmative.

(b) The Authorised Capital of the
Company is Rs. 12 crores. The subs-
rribed and issued capital from time to
time will be paid for by the Gowvern-
ment of India and Messrs. Oerlikon
Marhine Tool Works in the proportiion
of 90 per cent. and 10 per cent. For
the present only Rs. 3 crores will be
called up. After production com-
mences, 3 per cent. out of Government’s
holding of 90 per cént_will be trans-
]Eerred free of charge to Messrs. Oerli-

on v

(c) The factory is expected to Eo
into initial production in August 1953
and into full production in 1955-56.
When in full production, the factory
15 expected to produce about 900 high
speed lathes, 460 mil'ing machines
and 240 heavy duty drilling machines

. per annum

(d) The capital cost of the factory
is estinmated at Rs. 8:37 crores.

(e) Abput Rs. 4 crores.

Shri K, K, Basu: May I know. Sir,
whether the management of this firm,
the Hindustan Machine Tools Limit-
ed. has been left tp the Swiss firm,
znd if so. whether any special com-
mission has been given to them?

Shri K, C. Reddy: The manage-
ment of the company wil] be by a
Board nof Directors. There will be a
Managing Director who will be a Gov-
ernment nominee, There will be Gowv-
ernment Directors on the Board of
Directors. Wow they are five out of
a total strength of the Board of
Directors of seven. There is no spe-
cial commission that will be given to
tho company. If 1 were to give de-
tails of the agreement between us
and the company. it would take a
'ong time, I think a copy of the
agreement between us and the Com-
pany is in the Library., Or if the
hon, Member puts a separate question,
I will be in a position to give further
details,

Shri V. P. Nayar: May I know, Sir,
whether there is any distinction of
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‘A’ shares and 'B’ shares in this com-
pany as in the other case referred to
& lew minutes agn?

_ Shri K. C. Reddy: No, Sir There
is no distinction

Dr. Jaisoorya: Is it a fact that be-
fore entering into agreement with
Oerlikon. the Swiss firm, we asked for
ful] specification and details for put-
ting up a mackine tools plant from
Czechoslovakia?

Shri K. C. Reddy: I am not aware
of the previous history of this pro-
posal. Sir, Several enquiries were
made from other sources.

Dr, Jaisoorya: Is it a fact that
these same specifications were then
given tg the Oerlikon factory?

Shri K. C. Reddy: I would like to
check up before 1 answer.

The Prime Minister (Shri Jawahar-
la] Nehru): I cannot answer that
questmn but I should think il excecd-
ingly unlikely, because the hon. Mem-
ber’s question is a hint that that was
done. So far as I know. 1t was not
done. I cannot be sure, but I am sure
that this kind of thing, if it is done.
is verv improper. I am quite sure it
rould not have been done,

Shri K. K. Basu: May I know, Sir,
whether there is any clause in the
agreement to the effect that all pur-
chases that have to be made outside
have to be made from or to the
satisfaction of the Swiss experts?

Shri K. C. Reddy: I would ask the
hon. Member to make himself a little
more clear. I have not been able to
followw the question,

Mr, Deputy-Speaker: Is it part of
the agreement that a'l articles pur-
enased should be in ronsultation with
this firm?

Shri ¥, C. Reddy: Yes. Sir.

Shri K. K. Basu: Not only in con-
sultaticn, but to the satisfaction of
these experts?

Shri K. C. Reddy: Yes. to the satis-
faction of the company becauses they
will have to look to the satisfactory
wurking on the technical side. Na-
turally their opinion wi'l have to be
taken with regard to plants and other
things that will have to be imported
for setting up the factory,

Shri N. Sreekantam Nalr: Mavy 1
know, Sir, how .far the requirements
nf India will be met by the Hindustan
Machine Tools factory?
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Shri K. C. Reddy: To a large ex-
tent.

Col, Zaidi: Has any provision been
made in the agreement with Oerli-
kon's for the training of stuaents? If
s0. what is the provision?

Bhri K, C, Reddy: There is a speci-
fic provision for the purpose. Within
a specified period of time most of the
people who will have to work in the
factory will have to be Indians ‘and
for that purpose they will have to
give training not only here. but also
in their parent factory in Switzerland.
There is a'so a proposal to have a
training school as an adjunct to the
Machine Tools factory.

PASSPORTS AND VISAs

*454. Shri Gidwani: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that the
Indian Passport Office at Dacca issued
inore than forty thousand travel docu-
ments including wvisas and migration
vertificates frem the 16th October. 1952
to the 15th December, 1952;

(b)Y whether it is a fact that the
Pakistan Passport Office in Calcutta
issued less than twenty thousand tra-
vel documents during the same period;
and

) whether it is a fact that wvisas
tn caste-Hindus arc issued only to
those caste-llindus whose relatives per-
manently reside in East Pakistan?

The Deputy Minister of External
%ﬂ‘alrs (Shri Anil K. Chanda): a)
es.

(b)Y The Government of India have
no statistics about the issue of travel
doruments by Pakistan Visa Offices in
India. According to a statement
made by the Pakistan Representatives
at the recent Indo-Pakistan Passports
Confercnce til' 24th January 1953 the
Pakistan Visa Oilice at Calcutta had
issved 22,105 visas to Indian nationals,
and 30000 repatriation wvertifirstes to
Pakistan nationals.

iry The Government of India have
recelved no comp'aints o this effect.

Shri Gidwani: Are Government
aware that a large number of visas
were issued by the Indian authorities
to visitors from Pakistan whn were
coming to see the Cricket match in
Calcutta?

The Prime Minister (Shri Jawaharlal
Nehru): I hope they were given. [t is
a very laudable desire,
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Shri Gidwani: Are Government:
aware that the Pakistan authorities:

in New Delhi have not given visas td°
Hindu merchants who have their
business in Karachi, as their definite’
policy seems to be to give no facilities:
tn Hindus for carrying on their busi--
ness in Karachi?

Mr. Deputy-Speaker: The first part
is a question: the second is an infer-
ence or observation.

Shri Anil K. Chanda: I have nn in-
formation,

Mr. Deputy-Speaker: Hon, Members
wi'l give intimation earlier with res-
pect to specific ouestions so that the
Ministers can gather the necessary in-
formation It is not otherwise possi-
ble for them to have the information
ready.

INDIANS REGISTERED As Cevrox CITIZENS

*455. Shri A. M. Thomas: (a) Will
the Prime Minister be pleased to state
whether Government have informa-
tisn as to how many Indians have
been registered as Ceylon citizens
wfter the coming into force of the
Indian and Pakistani Citizenship Aet?

(b) What is the total number of
anplications?
(c) How many have been rejected?

The Deputy Minister of External
Aflairs  (Shri Anil K. Chanda): (a)
15.039 by 15th January. 1953,

(kY 237.034. On an average. each
anplication relates to 3% person (in-
c'uding wife and children of the an-
plicant),

(c) No figures are availab'e,

T may add, Sir. that since the reply
vas drafted. we have got information
tha* un the Ath Julv. 1952, the Cevlon
Prima Minister said in the Cevion
Parliament that 2687 applications
have beep rejocted.

Shri A. M. Thomas: Mav I know,
Sir. whether the Governmen: has en-
auire:] why there has been s- much
delay in the disposal of these anplica-
tions? There are 2 'akhs of apslica-
tions pending since the 16th January.

Shri Anil K. Chanda: At ona time
the Cexlon Government assured us
that they will employ additional ofi-
cers and Deputy Commissioners to
see to the disposal of these applications
but it seems nothing has been done in
this matter.

Shri A. M, Thomas: May I enquire
whether  the Government is aware
that Indians settled in Ceylon are
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being deprived of their rights in the
Municipa! elections and a Bill kas
been introduced in the House of Re-
gresentatives to bring the law relating
to elections to local bodies. the Local
Bodies Election Ordinance. in line
with tha Parliamentary election law?

Shri Anil K. Chanda: I require
notice,

PropucTtioN ofF CoaL

*456. Shri N. P. Sinba: Will the
Minister of Production be pleased to
state whether there is any proposal to
introduce pegging on oproduction of
coal and if so. to what extent?

The Minister of Production (Shri
K. C. Reddy): The Government have
decided to limit the production of the
better qualities of metallurgical coal
only. It is not proposed to restrict
the production of non-meta'lurgical
coal. The production limit for select-
ed grades “A" and “B" of metallurgi-
cal coal during 1953 has been fixed at
7:4 million tons, and for Grades I and
1l a* the leve! of production in 1952.

Shri N, P. Sinha: May I know if
the recent decision of the Govern-
ment of India makes it obligatory on
the part of the coliieries to seek pre-
vious overmission from the Chairman,
Coa! Board, while employing fresh
labour?

Shri K, C, Reddy: Does the hon.
Member refer to private collieries nr
railway collieries?

Shri N. P, Sinha; I am referring to
privats collieries.

Shri K, C. Reddy: 1 am sorry, T am
not i a position to give the informa-
tion now. Sir,

Shri K. K, Basu: May I know whe-
ther this pegging of the production
of the co'lieries is going to be made
on thc pro rata basis and if so how
it would affect the Indian-owned
mines?

Shyi K. C. Reddy: There is no in-
tention to make any distinction bet-
ween Indian-owned mines and Euro-
pean-owned mines. The instructions of
the Government are expected to ap-
ply to all the mines by whomsoever
owned. To what extent it would
affect the limit of production of each
colliery will have tp be calcu'ated in
respect of individual collieries,

Shri K, K, Basu: I wanted to know
whether it would he on the basis of
the pro rata of the existing umit of
production, 'I:hat is not answered.
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Shri K, C. Reddy: It is not =o sim-
ple as the hon. Member thinks. It
is not fixed as sp much for each col-
'ierv. In certain cases a group of col-
lieries are taken as the unit

Mr. Deputy-Speaker: I am not accu-
sing any one particular section. Some
of the hon. Members who are them-
selves putting questions are talking.
Therefore. I would reguest all hon.
Members to preserve silence in the
House.

Shri K, K. Basu: Cannot he repeat
the answer, Sir?

Shri N. P. Sinha: Mav I know if
the Chairman, Coal Board, at a Press
Interview at Dhanbad stated that
there will be effective pegging of
production of coa' and the colliery
owners may not be able to despatch
bevond a certain measure? Is that
true. Sir?

Shri K. C. Reddy: [ am not aware.
Sir. as to what the Coal Commis-
sioner said. in that particular Press
Conference. There have been cer-
tain instructions bv the Coal Com-
missioner in pursuance of the Gov-
ernment - Notification. There is some
restriction, Sir. I do not know to
what particu'ar instructions of the
Coal Commissioner the hon. Member
is referring. If he is a little more
specific, I would try to answer that
question,

SvuppLy OF CLOTH TO BIHAR

*457. Shri N. P. Sinha: (a) Will the
Minister of Commerce and Industry
be pleased to state whether there was
any complaint from Bihar that supply
of cloth to that State was inadequate
in the year 19527

(b) If so. what was the reason for
the short supply?

{c) How many bales were supplied
to Bihar in 1951 and 1952 and what
was the percentage of Saris and Dho-
ties in each of the two years?

The Minister of Commerce and In-
dustry (Shri T. T. Krshnamachari):
fay There were complaints mainly
upto Sentember. 1952 that th- supp'y
of certain low priced varieties was
inadequate.

(b)Y There was no shartage. the
supplies of cloth were adequate to
the demand.

(c) A Statement is laid on the
Table of the House. [See Appendix
IV. annexure No, 4.]
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Shri N, P. Sinha: The hon. Minis-
ter said that there is no shortage.
But from the statement I find that
the monthly requirements of dhoties
and saries are not being complied
with as shown in the monthly des-
patches in 1952, May 1 know what
it is due to?

Shri T, T. Krishnamachari: Unfor-
tunateiy. Sir. the first column in the
statcment is a little misfeading The
monthly reocuirements is the demand
mare by the State It is not neces-
sarily the demand acrented bv us. The
hon. Member will compare the figures
of supplies during 1951 and during
1952 and he will perceive that the
supn'ies during 1952 have been far in
excess of what wa® supplied in 1951.

Shri N. P. Sinha: My question was
as against "the monthly requirements
ans monthly despatches in 1952 I
on’v want to know if Government
arc taking steps to cover up that
shortage in the near future,

Shri T. T Krishnamachkari: At the
pres~nt moment 1 understand there
is plenty.

FoOrRrFIGN NATICKALS IN INDIA

©138. Shri Lakshman Singh Charak:
Will the Prime Minister be p'eased to

slate:

(a) the number of nationals of other
couniries who have been in India up
1o December 1952; and

(") whether anv of them have been
given Indian nationalite?

The Denuty Minister of External
Affair; (Shri Anil K. Chanda): (a)
It i= not possible to give a definite
figure without knowing what specifie
period the hon. Member has in mind.
Figurs« for 10952 have not vet been
comoiled], The latest information
with Government relates to the num-
ber of foreigners registered in India
on 3lst December 1951, whirh was
70,326 This does not in-Jude Com-
monwealth  citizens  nor children
under the age of 16 years

(b)Y Since the commencement of the
Cons=titution. 1085 foreigners have
been recognised as Indian  citizeus.
Thev zve nnt. however. included in
the firure given in part (a) as thev
were not foreigners on 31st December.
1952,

Shri K. K, Basu: May we know the
pronortion  of the TUnited States
Nationa's out of this 70,000 and out
of the 1085 who have taken Indian
nationality?
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Shri Anil K, Chanda: If a separate
question is put, I can supply the neces-
sary information

ArLr-INDIA HANDICRAFTS BOARD

*460. Shri 8. N. Das: (a) Will the
Minister of Commerce and Industry
be pleased to state the important re-
commendations of the All-India Handi-
crafts Board so far made to the Gov-
ernment?

(b) Which of these recommendations
have been accepted and given effect
to by Government?

The Minister of Commerce and In-
dustry (Shri T T Krishnamachari):
(a) and (b). A statement is 'aid on
the Table of the House. [See Ap-
pendix IV. anrexure No. 5.]

Shri S. N. Das: May I know. Sir,
whether the Central Government have
accepted the recommendation and. if
so, which of the State buildings have
been decorated or fitted with products
of handicrafts so far?

Shri T. T. Krishnamachari: Which
recommendation does the hon. Mem-
ber mean, Sir? Item 1 states. Sir

that.—

“All heads of States should be
requested to get the Government
houses and State buildings fitted
with products of Handicrafts".

Shri S. N, Das: May I know. Sir,
whetl'er the Central Government has
taken anv steps to act according to
this recommendation accepted by it?

Shri T. T. Krishnamachari: The
answer given as against that particular
number is:

“All State Governments were
addressed in the matter, So far
the Governments of Tripura,
Kutch, Bikar and Manipur have
ren'ied saving that they are taking
necessarv artion in the matter,
Replies from other States are
awaited.”

SYNTHETIC OIL

*461. Shri Jhulan Sicha: Will the
Minister of Commerce and Industry
be pleased to state what decision, if
any, has been taken on the report of
the firm employed in 1948 to examine
the possibility of producing synthetic
oil from low grade coal?

The Minister of Commerce and Tn-
dustry (Shri T. T. Krishnamachari):
Government have not taken any de-
cision.
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Shri Jhulan Simha: How long the
matter has been hanging fire?

Shri T, T. Krishnamachari: It is
not hanging fire, Sir.

Shri K, K. Basu: May I know When
we can expect a decision from the
Goveni:_}ment as to the plan for synthe-
tic oil?

Shri T. T. Krishnamachari: It is not
a matter, Sir, which is awaiting deci-
sion. No deeision can be expectea in
the near future,

TRADE RELATIONS WITH CEYLON

*462. Kumari Annie Mascarene:
(a) Will the Minister of Commerce
and Imdustry be pleased to state whe-
ther India is having any trade rela-
tion with Ceylon?

(b) What are the commodities of ex-
port and import between the two coun-
tries?

The Minister of Commerce aud In-
dustry (Shri T. T Krishnamachari)-
(a) Yes, Sir. We are having norinal
trade reiation with Ceylon,

(b) Attention is invited to “S:atis-
tics of foreign trade of India by coun-
tries and currency areas for January
to March. 1952" and other issues (Pub-
lished by Director General of Cem-
mercial Intelligence and Statistics,
Calcutta), copies of which are in the
Parliament Library,

Kumari Annie Mascarene: May T
know whether any foodgrains are ex-
ported to Ceylon?

Shri T, T. Krishnamachari: I must
ask for notice

An Hon, Member rose—

Mr. Deputy-Speaker: The Question-
hour is nver,

WRITTEN ANSWERS TO QUESTIONS

Pakisvant PILGRIMS WHO VISITE
INDIA .

*440. Sardar Hukam Singh: Will the
Prime Minister be pleased to state:

fa) the number of Pakistani pil-
grims who arrived in India to partici-
pate in the 67th Urs of Hazrat Khwaja
Syed Nizamuddin Aulia in Delhi this
year; and

(b) the number of batches and the
total strength of Pakistanis that visited
India as pilgrims to the holy places
during the last twelve months?
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ri‘hé bopnty Minister of Extermal
Tﬁ;l.fairs (Shri Amil K. Chanda): (a)

(b) Twenty pilgrim parties -orcist-
ing altogether of 1669 pilgrims visited
shrines in India in 1952,

U. N. REsoLuTION ON KASHMIR

*441, Sardar Hukam Singh: Will
the Prime Minister be pleased to state:

(a) whether the U. N. Secretary-
General had cvommunicated to India
the text of the Security Council’s last
resolution on Kashmir; and

.
(b) wheter India sent in her reply
by the 23rd January, 19537

The Deputy Minister of External
%fhirs (Shri Anil K. Chanda): (a)
es,

(b) The Government of India did
not accept the Security Counci''z reso-
lution of the 23rd December 1952,
and informed the Security Ccuncil ae-
cordingly,

CLOTH AND YARN (STOCKS)

*452. Shri 8. C. Singhzl: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the stork of cloth and warn at
present held by the mills in India as
compared to the storks heid in  the
same month during the previous three
years:

(b) whether the reduction in export
duty increased the export of textiles
from India and if sno, by what quantity;

() how manv mills have stopped
working due tn  hesavy accum-:lation
of storks and by  what percentage
production has been redured due to
these closures: and

(d) whether due to siump in ~loth,
Government have made any rciaxa-
tion in their policy regardirg lice ising
of textile business?

The Minister of Commerce and in-
dustry (Shri T. T. Krishnamachari):
(a) A statement is placed on the
Table of the House.

(by It iz too early to estima'e the
results of the reduction in the expert
duty.

(c) 17 mills stopped working either
total'y or partially on account of ac=-
cumulation of stock for different
periods during the year 1952; the loss
of productinn was 21 per cent in res-
pect of cloth and :41 per cent :n rese
pect of yarn during that period,
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(d) Licensing of dealers is the con-
cern of the State Governments The
Central Government have, however,
asked them to issue licences freely.

STATEMENT

(figures in hales)

Stock as on J1at Decernber

Y ear of each Year
Yarn T Cloth
1949 | . 134,827 237,520
1850 . . 75,787 149,516
1951 . . 115,655 214,029
1952 . . 150,000 264,000

WorLD BANK LOAN FOR STEEL INDUSTRY

*459, Shri Madhao Reddi: Will the
Minister of Commerce and Industry
be pleased to state what is the total
amount of loans granted by the Inter-
national Bank of Reconstruction and
Development for the expansion of the
Indian Iron and Steel Company?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
31'5 million dollars (Rs. 15 croras ap-
proximately).

Cotron rorR TEXTILE MiLLs

*463. Shrl K. G. Deshmukh: Wil
the Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Government of India have decided to
give cotton textile mills 100 per cent.
quota of cotton on the basis of their
consumption in 1951-52;

(b) whether the textile mills have
agreed to lift their full quota of cot-
ton; and

(c) whether Government have fixed
any time limit for the mijlls to lift
their respective quotas?

The Minister of Commerce and In-
dustry (Shri T. T, Krishnamachari):
{a) Yes.

_(b) and (c). The cotton has to bhe
lifted by the mills as it comes into the
market,

MANPOWER FOR DEVELOPMENT SCHEMES

*464. Shri 8, N. Das: Will the Minis-
ter of Planning be pleased to state:

(a) whether any, and if so, which, of
the Community Project Centres in

502 P.S.D.
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different States have been able to
mobilise and utilise the un-employed
manpower of their respective areas for
the task of planning and development;

(b) if the answer to part (a) above
be in the affirmative, the extent to
which they have proceeded in the
direction: and

(c) the various categories of work
that the different centres have sg far
been able to undertake?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes:
All centres.

(b} and (c). Details will be avail-
able in the Quarterly Progress Re-
ports which have started coming in
from the State Governments.

Mk Foop

*465. Shri Tushar Chatterjea: Will
the Minister of Commerce and Indusiry
be pleased to state:

(a) the quantity and value of milk
food imported into India since 1947
and the countries from which the
imports were made:

(b) the quantity and value of milk
food manufactured in India during the
same period;

(c) whether the Government of India
have considered the question of protect-
ing Indian interests from foreign com-
petition so far as this industry is con-
cerned; and

(d) whether the Government of India
have any plan to develop milk food
industry in the country?

The Minister of Commerce and In-
dustry (Shri T. T, Krishnamachar):
(a) A statement is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 6.]

(b) Milk food is not manufactured
in India.

(c) Does not arise.
(d) Yes. Sir.

InDO-BURMESE CONFERENCE S ON BORDER
PROBLEMS

*466. Shri Rishang Keishing: (a) Will
the Prime Minister be pleased to state
how many times. meetings between the
representatives of the Governments of
India and Burma were held on border
problems in the year 1952 and what
were the subjects discussed in them?

(b) Who are generally appointed as
representatives of the two Governments
in those meetings?
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(c) Do Government propose {o place
the proceedings of the meetings on the
Table of the House?

The Deputy Minister of Extermal
Affairs (Shri Anil K. Chapda): (&)
One meeting was held in December
1952, Common border problems
affecting the two Governments were
discussed.

(b) Representatives of the two Gov-

ernments familiar with the Border
problems,
(c) No, Sir.
ForelGN MANUFACTURING CONCERNS DOING
TRADING
*467. Shri Heda: (a) Will the Minis-
ter of Commerce Industry be

pleased to state the number of foreign
concerns in India that had started as
manufacturers and later on added trad-
ing lines of their own or similar pro-
ducts in the last five years, State-wise?

(b) Do Government encourage this
development and if not, what steps do
Government propose to take in the
snatter?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Information is not available.

- (b) No. Sir. No steps are contemp-
lated at the present moment,

RIVER VALLEY PROJECTS IN BOMBAY STATE

*468. Dr. Amin: Will the Minister of
I:'r:gation and Power be pleased to
state:

(a) the names of river valley and
irrigation projects in Bombay State
which are subsidized or proposed to
be subsidized by the Government of
India showing the location of each
project;

(b) the estimated cost of each such
project showing separately the amount
to be borne by the Bombay State and
the Central Government; and

(c) the estimated acreage of land
that will be brought under cultivation
and the gquantity of power that will be
generated from each of such projects?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No river
valley and irrigation projects in the
Bombay State are being or are pro-
posed to he subsidized by the Govern-
ment of India. Only loans are given
by the Government of India to the
State Government for financing ap-
nroved schemes of a  high priority.
the amount of such loans heing de-
termined each year in the lght of the
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resources available to the Centre. Dur-
ing 1952-53 a loan of Rs. 100 lakhs has
been earmarked for Gangapur Storage
Project in Nasik District and Ghata-
prabha Left Bank Canal Project (Stage
I) in Belgaum District and allotment
will be sanctioned on receipt of parti-
culars regarding progress of expendi-
ture on the two schemes during 1952-
53. The schemes for which

would be given in 1953-54 have not
been finally settled with the State Gov-
ernment.

b) Gangapur Storage Project
B gap ag Rs. 334 lakhs

Ghataprabha Left Bank Canal Pro-
ject (Stage I) Rs. 545 lakhs

The Projects are financed by the
State Government and the Central
Government are only advancing loans.
The question of splitting up the cost
between the Centre and the State does
not therfore arise.

(¢) Gangapur
Ghataprabha

... 45,000 acres
... 100,000 acres

These are purely irrigation projects
and no power is generated.

MoToR CARS AND SPARE PARTS

*469. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Com-
merce and Industry be pleased to state
what is the decision of Government
regarding the import of motor-cars and
spare parts of motor vehicles?

(b) What has been the effect of
liberalisation of imports of the above
articles since January, 19537

(c) What are the models which are
assembled in India, and how many of
each model were assembled in the
years 1950, 1951 and 19527

Minister of Commerce and In-
lln.{'lhre! (Shri T T. Krishnamachari):
(a) The import policy for automobiles
for the current half-year is under con-
sideration. The policy in respect of
spare parts is contained in the Import
Trade Control Book for licensing pe-
riod January-June, 1953.

(b) Tt is too early to gauge its effect.

(¢) A statement is wplaced on the
Table of the House. [See Appendix
[V. annexure No. T

TRADE AGREEMENT WITH CEYLON

#471. Shri Damodara Menon: wil
the Minister of Commerce and Industry

be pleased to state:

(a) whether negotiations are in pro-
gress for renewing the trade agreement
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between India and Ceylon after its
expiry in December, 1952; and

(b) whether there is any proposal
for increasing the import to India of
copra and coconut-oil from Ceylon?

The Minister of Commerce and In-
dustry (Shri T, T Krishnamachari):
(a) and (b). No, Sir.
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The Minister of Commerce and In-
dustry (Shri T T Krishnamachari):
(a) and (b). With a view to encourage
the export of finished leather goods,
Government have not only freed lea-
ther manufactures from export con-
trol restrictions, but have also granted
special import licences for compo-
nents and fittings required by mranu-
facturers for export. At the same
time. the export of the raw materials
which are in short supply. such as.
raw buffalo hides and cow hides. has
been completely banned. As a result,
the total value of exports in 1951-52
was nearly four times as much as in
1?50-51.

{¢) Government have not opened any
factories.

TRACTOR PARTS (MANUFACTURE)

*475. Shri Badshah Gupta: Will the
Minister of Commerce and Industry be
pleased to state whether Government
are contemplating or taking any steps
to produce tractor parts to meet the
needs of the tractor-owners in the
country?

3 MARCH 1853

Written Answers 668

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):
No. Sir. The development of this in-
du_stry has been left to private enter-
prise.

PusLICITY FOR FIVE YEAR PLAN

*476. Col. Zaidi: (a) Will the Minis-
ter of Planning be pleased to state what
steps have been taken by Government
to give the Five Year Plan the widest
possible publicity among the masses
and enlist their support for implement-
ing it?

(b) Have any brief pamphlets in
simple language been prepared giving a
graphic account of the objectives and
targets of the Plan, which could be
read by the masses of people, and if
s0. in how many Indian languages?

() Have any smal' pamphlets been
prepared in different Indian languages
especially written for school students?

(d) Are Government making use of
the audio-visual methods of publicity
to popularise the Plan among the
people, and if so, in what way is this
being done?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The mea-
sures taken to give wide publicity to
the Five Year Plan include—

(1) A nation-wide programme of dis-
cussions, talks ete. has been organiz-
ed by All India Radio. A total of 49
discussions and 162 talks were broad-
cast in the general programmes of all
the Stations ot All India Radio in
Hindi. Urdu, Punjabi. Gujerati, Mara-
thi, Tamil, Telugu., Kannada. Mala-
valam, Bengali. Oriva and Assamese.
Special broadcasts were also arranged
in programmes for rural and indus-
trial areas and for schools. Broad-
casts have been made on an extensive
scale on community projects in rural
programmes. including Farm  Forum
programmes. A number of feature
programmes and radio reports have
also been broadcast on the warious
Development projects.

(2) Films are also being utilised to
give publicity among the people to
the various Development projects of
the Five VYear Plan. Two dnrumen-
tary films, “New Lands for Old”, deal-
ing with the soil erosion problem of
the Damodar Valley Project, and
“Road to New India"™. covering a num-
ber of major projects have been re-
rently released by the Films Division
of the Ministry of Information and
Broadeasting. These have been oro-
duced in Hindi. Bengali. Tamil and
Telugu. hesides English, and are be-
ing exhibited in over 3,250 cinemas
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out of which about 850 are touring
cinemas mainly in rural areas; copies
of films are also made available to
State Governments for exhibition
through mobile vans.

‘The Indian News Review’, the week-
ly newsreel of the Films Division, also
carries items of special importance to
the Five Year Plan.

(3) A large number of Press releases
on the Five Year Plan have been
issued by the Press Information
Bureau in six regional languages,
Hindi, Urdu, Marathi, Gujerati, Tamil
and Bengali; these include besides
summaries of the Revised Plan and
the Industrial programmes special
articles on various aspects of the Plan
and important development schemes.
Extensive photographic coverage has
also been arranged. Publicity has
been given to the proceedings of the
conferences held in the Planning Com-
mission during the formative stages
of the Plan so that the Commission
could get the benefit of people's reac-
tions on the subjects discussed.

(4) The first exhibition on the Five
Vear Plan was organised during Janu-
Ary 1953.

(b) A People’s Edition of the Five
Year Plan and a pamphlet in Hindi
have been issued by the Publications
Division of the Ministry of Informa-
tion and Broadcasting. The People's
Edition is being translated into Hindi
and other Indian languages.

(¢) A pamphlet for schools is under
preparation and will be released
shortly in different Indian languages.

(d) A programme for making exten-
sive use of audio-visual methods of
publicity such as broadcasts, films,
posters, charts, pictographs, broad-
sheets, display advertisements, folders,
rinema and lantern slides, books and
pamphlets in regional languages, pho-
tographs, exhibitions ete. has been
drawn up to popularise the Plan. An
exhibition of the Five Year Plan is
being organised in connection with the
Railway Centenary and this will be fol-
lowed by two travelling Exhibitions
which will visit various parts of the
rountry during the summrer.

COMMUNITY SETS FOR RAJASTHAN

351, Shri Karni Singhji: Will the
Minister of Information and Broadeast-
ing be pleased to state how many com-
munity sets have been allotted to
Rajasthan for the benefit of agri-
culturists?

The Minister of Information and
Broadcasting (Dr. Keskar): The provi-
sion of community listening sets is
done by the State Governments con-
cerned.
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Prime MINISTER's NATIONAL RELIEF FUND

352. Shri L. J. Singh: Will the Prime
Minister be pleased to state:
(a) the total amount of the Prime

Minister’s National Relief Fund so far
received;

(b) the payments made from the
Prime Minister's National Relief Fund
from its inception in November 1947
to the 3lst January 1953, for relief
purposes;

(c) the nature of the relief for which
payment was made and the number
and the names of such reliefs to which
payments were extended so far; and

(d) the amount given to each such
relief?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) Rs. 62,91.764/15/5.

(b) Rs. 60,96,149/3/4.

try and (d). Attention is invited to
the answer given to Unstarred Ques-
tion No. 360 in the House of the Peo-
ple on Bth July, 1952, A statement
containing payments from the Prime
Minister's National Relief Fund (Gene-
ral and Food Relief Accounts) from its
inception in November 1947 to  3lst
January 1953 is placed on the Table
of the House. [See Appendix IV, an-
nexure No. 8.]

The Prime Minister's National Re-
lief Fund is primarily used for relief
of displaced persons, relief of distress
raused by such calamaties as earth-
guakes, floods, drought, etc. The nor-
mal practice is to place sums of money
at the disposal of Governors and/or
Chief Ministers of States. for affordiug
relief at their discretion. Some
amounts have been given as grants-in-
aid ;u organisations engaged in relief
WOrK.

RETAIL PRICE OF SAMBHAR SALT

353, Shri G. D. Somani: Will the
Minister of Production be pleased tc
lay on the Table of the House a com
parative statement of retail rates of
salt per seer in the States receiving
salt supplies from Sambhar Lake now
and before the 28th April, 19507

The Minister of Production (Shri K.
C. Reddy): A statement is laid on the
Table of the House. [See Appendix
IV, annexure No. 9.]

SaLT TRADE

354. Shri G. D, Somanl: Will the
Minister of Production be pleased to
state the total quantity of salt both in
maunds and in percentage handled
through normal trade channels and
through the agency of the district
nominees in the year 19527
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The Minister of Production (Shri
K, C. Reddy):

Quantity Percentaﬁé

in mas. of the total

Balt handled
through normal
trade channels
43,000,000 55 per cent.
Fald handled

through Dis-
trict Nowinres
2,82,00,000 325 por cent.

8.25,0n.000

Total:

M. B.s” Frars

355. Shri Dabhi: Will the Minister of
Works, Housing and Supply bLe pleas-
] to state:

{a) the number of M.P.s’ flats in
North and South  Avenues the con-
structionr whereof wag completed after
the Second Session of Parliament; and

(b) the number of M.P.s’ flats in
North and South Avenues the con-
struction whereof would be completed
before the next Session of Parliament?

The Minister of Works, Housing and
Supply (Bardar Swaran Singh):
(a) Eight.

(b) Sixty-four.
IMPORT AND EXPORT "['RADE

(a) the total import and export trade
of India in terms of tonnage;

(b) the percentage of these country-
wise: and

(c) the percentage according to the
Indian ports through which the trade
was carried on?

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):
(a) Statistics regarding India’s im-
port and export trade are not avail-
able in terms of tonnage.

(b) and (¢). Do not arise.

Z1Ne SMELTING TrANTY

355, Dr, Rain Subhag Singh: (a) Wil
the Minister .0 Peaduction be pleased
1o state whether Government propose
to install a zinc smelting plant in the
country?

(h) Tf so. where and when is that
plant proposed to be installed?

The Minister of Production (Shri K.
C. Reddy): (a) Governmeni have no
prepossl at vresent to instal such  a
plant in the public sector. But the

502 P.8.D. - =
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Government of India have, however
st up a Cenuvittee  to examine the
question of establishing a zine sme ting
incustry in India.

L1 Duoes not arise.
INDIANS IN MALAYA

338. Dr. Ram Subhag Singh: (a) Will
the Prime Minister be pleased to state
the number of Indians in Malaya who
were eligible for citizenship under the
racent change in the Federation agree-
ment?

(b) What is the number of Indians
who actually acguired citizenship?

‘The Prime Minister (Shri Jawahar-
Ial Nehrw): (a) [t is difficu’y to give an
estimate of the total number of In-
aizns cligible for Malayan citizenship.

(h) Till the 31st December last year,
nearly 200,000 Indians  had acquired
Maluyan citizenship.

TEXTILES | EeProrT)

359. Shri K. C. Sodhia: (a) Will the
Minister of Commerce and Industry be
pleased to state the total export quota
of textiles allotted for the current year?

(b) What was the total export of
textiles from the lst April 18 gotq the
31st January, 19537

(c) What reduction of export du
textiles was recently made and
what date?

(d) What are_the export figures of
textiles for mber 1932 and
January, 19537

(e) What is the export quota allotted
for next year?

The Minister of Commerce and In-
dustry (Shri T, T Krishmamachari):
(a) Exparts are licensed freely at pre-
sent.

(b} 559:85 milllon yards of cotton
piecegoods.

(¢) Export duty has been reduced
from 25 pex cent. to 10 per cent ad
valorem on course and medium
cloth with effect from the 4th January,
1853. There Is no export duty on fine
and superflne rloth.

(eld 50:8 and 43:4 million yard= res
pertivewy.

(¢) Expurts are Leing [reely licensec
at present.

SPINNING AND WEavING MiLLs

36h. Shri Napnadas: Will the Minister
of Commerce and Imdustry be pleased
tn stale:

fad the total number of cottom spine
ning mi'ls and cotton epinning and
weaving milks in the country;
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(b) the total quantity of yarn pro-
duced by those millg during the years
1948, 1949, 1950, 1951 and 1932;

(c) the quantity of yarn cansumed
by the weaving mills; and

(d) the quantity of yarn allotted to
the hand-looms during the years 1948,
1949, 1950, 1951 and 19527

The Minister of Commerce and In-
dustry (Shri T. T, Krishnamachari):
(a) The number of spinning mills is
113 and that of composite mills 276.

(b) ta (d). A statement is laid on the
Table of the House. [See Appendix
1V, annexure No. 10.]

IR aedT § sREr
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The Minister of Commerce and In-

dustry (Shri T. T, Krishnamachari):
ta) and (b). A statement is placed on

the Table of the House. [See Appendix
IV, annexure No. 11.]

(¢} Precise information is

avallable,

not
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New FLATS FOR MEMBERS OF PARLIAMEXT

362. Shri Ramjl
Minuster of Works,
be pleased to state:

erma e
ousing and Bunpn,y

(a) the names of the Contractor or
Contracturs who has or have been given
the contract tor builaing the 72 nuw
flats for Members ot Paruament on e
North und South Avenues and tiw
period within which the buildings ure
to be completed; and

(b) the names of the person or per-
sons who have been given contract io
supply furniture 1w these new flais
under construction with the rates
otTered ter ecach kind ol furniture to
be supphed?

The Minister of Works, Housing and
Supply (»ardar Swaran Sipgh): (a)
M/s New Bharat Construction Co.
have been awarded the Buitding work.
They have 1o complele the buildings
in 9 months from the 17th Octuber,

1952, the date of cummencvement of
the work,
(by The work has not yet been

awarded 1o any contractor, butl tenaers
are under consideratian. .

Haxproom CLoTi

363. Shri M. Islamuddin: Will the
Minister of Commerce and Industry oo
pleased to state the quantity and value
of handloom cloth preduced and con-
sumed in India in 19527

The Minister of Commerce and In-
dustry (Shri T, T Krishnamachar:):
the total production of handloom eloth
during 1952 is estimated at mgre tnan
1000 million yards, out of which 54 mil-
iion yards were exported. Information
regarding the quantity and value of
héi.dloom cloth consymed is hot avall-
able.
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HOUSE OF THE PEOPLE
Tuesday, 3rd March, 1953

The House met at Two of the
Clock

{MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

3 P.M.
MOTION FOR ADJOURNMENT

VisiT oF U.S. DESTROYERS TO CALCUTTA

Mr. Depuiy-Speaker; I have received
notice of an adjournment motion. The
subject is:*“The situation arising out
of the visit of four U.S. Déstroyers to
Calcutta”, What is the information
of the hon. Member?

The Minister of Revenue and Expen-
diture (Shri Tyagl): U.S. phobia.

Shri H. N. Mukerjee (Calcutta North-
East): I will tell you. The informa-
tion is based on reports in the Press
to the effect that four U.S. Navy
Destroyers which have parfjcipated in
the war in Korca have ‘come to
Calcutta, They are called McGowan,
MecNair, Hailey and Hickox. They
came to Calcutta port on the 28th
February. They are returning, accord-
ing to the reports, to the Korean war
front after re-fuelling at the Budge
Budge Depot of the Standard Vacuum
Oil Company and stocking themselves
\ ons. Mean ﬁhl!c
functions are being arranged on board
the Destroyers. Indian Navy person-
nel are looking afier the four ships
and the American officers were invited
to dinner by the local Commander of
our Navy., The American naval per-
sonnel are seeing the sights of Calcutta
in State buses. This is the kind of
report we have, and it is a very illu-

812 PSD. '
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minating comment on our independen§
foreign polity.

Mr, Deputy-Speaker: Wherefrom Is
the hon. Member reading?

Shri H. N, Mukerjee: It is in todays®
Statesman. You will find a report
there, A Report also appears {n
certain Bengali papers, and there you
will find photographs also. These are
reports which I can supply to the
Ministry if they are interested.

Mr. Deputy-Speaker: Apart from
that, what is the objection? (Laughter).
I could not follow,

Shri H. N. Mukerjee: The laughi:ﬂ
philosophers on the other side
remember that it is a very illuminating
example of our independent foreign
policy. We do not want our country's
ports to bhe sullied by the presence of
these Destroyers. They are taking
part in a war against which we have
expressed ourselves clearly. If we
are indirectly, in this fashion, going to
help people who are participating in
the prolongation of this carnage, then
surely it is something of which we
should take note.

The Prime Minister and Minister of
External Affairs (Shri Jawahaglal
Nehru): I confess that I have not been
able to understand or appreciate the
hon. Member's point of view. It was
his rather fertile imagination that
made him say the other day that 3,200
American planes had landed at the
Dum Dum air port. (Interruption.)

Mr. Deputy-Speaker: Order, order.

Shri H. N. Mukerjee: Let him answer
th}s pai,nt setgﬂt. ls“;hy }!oes he
refer som else? (Interrup-
tions) The Prime Minister denfed
there was Gurkha recruitiment in India
and got away with it. There is no
example of a similar case in constitu~
tional history. (Interruptions.)

 Mr, Députy-Speaker: Order please,
Hon. Members should walt for a comp-
lete answer.
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Shri H. N. Mukerjee: Let him
answer my point straight.

Mr. Depuiy-Speaker: On a prior
occasion the hon. Member alleged that
some 3,200 and odd aeroplanes had
lJanded at Dum Dum airport. The
hon. Prime Minister looked into the
matter and said that whatever might
be the nature of the aircraft, such a

large number of aeroplanes did not

land at that aerodrome!

Shrimatl Renu Chakravartty (Basir-
hat): He denied that there were no
personnel in military uniform, but I
saw them myself,

Mr. Deputy-Speaker: Order, order.
She will resume her seat. There is
no good trying to interrupt the proceed-
inis of the House. ?!on. Members
will be a little patient, There is no

ood losing temper over this matter.

on. Members should know that an
hon. Minister is entitled to say that
such and such a statement of an hon.
Member is wrong. He has equal
right as other hon. Members to say so.
I think it is quite parliamentary. The
hon. Prime Minister must be allowed
to get on. There ought to be no
interruption,

Shri Jawaharlal Nehru rose:—

Shri H. N. Mukerjee: He went on
.denying Gurkha recruitment for
months.

Mr. Deputy-Speaker; Hon. Members
on the Opposition side have been say-
ing so many things. They have been

saying that so many statements of hon. |

Ministers are wrong or are incorrect.
It is equally open to the hon. Prime
Minister to say that their statements
are wrong or that this information is
quite wrong. If he says so, I have
absolutely no objection to allow him to
g0 on.

Shri Jawaharlal Nehru: It is nﬁ‘:
uestion of right or wrong.
Eeterrins to facts. The hon. Member
gave some facts which were fantasti-
cally wrong and fantastically absurd
on the last occasion. (Interruptions.)

Shrimati Remu Chakravartty: The
Prime Minister denied that there was
anyone in military uniform...

Mr. Deputy-Speaker: Hon. Members
must take their seats. I have heard,
unfortunately, a number of things from
the Acting Leader of the Communist
Party on several occasions. He always
says, “dispusting”, “nauseating” and
so on. Now, when hon. Members use
such expressions, they must be pre-

to take similar expressions from

other
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Shri Jawaharlal Nebru: I submit,
Sir, that I have used no expressions.
which by any stretch of imagination
can be called unparliamentary. I
regard to certain facts which the hon
Member gave, I stated that they
completely fantastic, and I should
the House to remember that I have
hagl no expression of regret from him
yet.

Shri H. N. Mukerjee ,rose—

Mr. Deputy-Speaker: Hon. Memberxs
will observe the rules of the House,
and they will allow me to regulate the
proceedings. If there is any 1’Eersoml
explanation which Shri H. N. Mukerjee
wants to make, I will allow him,

Shri H. N. Mukerjee: I am going to
give it.

Mr. Depuiy-Speaker: No, not imme-
diately. @ Hon. Members cannot have
their own way in this House.
the hon. Prime Minister complete his
statement. He must have an opportu~
nity to say what he has to sav regard-
ing this matter. If after that the hon.
Member wants to make a personal ex-
planation regarding any particular
matter, I will allow him to do so, but
not now.

Shrli Nambiar (Mayuram): What is
this shouting on the other side?

Mr. Deputy-Speaker: Order, please.
Let the Prime Minister complete his
answer.

Shri Namdhari (Fazilka-Sirsa): Ona
point of order. (Interruptions.)

Mr. Deputy-Speaker: Let me hesr
the point of order. Will the hon.
Members not allow me to regulate the
proceedings? Will they take the law
into their own hands? If it is a point
of order, I will have to hear it, from
whichever quarter it might come
What is the point of order?

Shri Namdhari: When all Commu-
nist Members get up without the per-
mission of the Chair, I want to ask
are they fitted with an electrie
switch?  (Lcughter.)

Mr. Deputy-Speaker:
The Prime Minister.
heat.

Shri Jawaharial Nehrn: Evidently,
Sir, hon. Members both on this side
anci on the other side have not recover-
ed from the Holi atmosphere. In
regard to this matter, I really do mot
understand what I am suPpoaed to
answer. There are certainly rules
and regulations ﬁveming the coming
of ships into harbour end they are
being allowed to refuel—except in war-
time. I do not even know about

Order, ordér.
Let there be no
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this case. Naturally, how am I to
know? Ships come and go, and 80
far as this matter is concerned, my
only information—which I got just
before coming here—was that these
ships are going to America.

An Hon. Member: No. Back to
Korea.

Shri Jawaharlal Nehru: They are
westward bound. That is the infor-
mation I have received. I am not

n. We are bound, so far as I
know of international usage and con-
vention, when a ship comes to us from
any couniry—the Soviet Union, China
er any other country vou can men-
tion—to treat that ship exactly in the
same way. That is, it is allowed to

refuel and go away.

The second part of the hon. Member's
question was about some entertain-
ments or showing round of the U.S.
naval personnel that was going on in
Calcutta. Really, I know nothing
about it, and I do not see why if
sailors or airmen wish to meet each
other and entertain each other that
should be objected to. It is but
normal usage. (Interruption.) In this
country, let me tell my hon. friends,
we do not cultivate the cult of hatred.

Mr. Deputy-Speaker: Now, Mr. H. N.
Mukerjee, any personal explanation?

Shri H. N. Mukerjee: The hon.
Prime Minister said a little while ago
that there was no expression of regret
on my part in regard to what he
called a misstatement which I had
made in the course of my speech. If
he wanted me fo regret, I am I
cannot oblige, but he will remem
that when he quoted the report of my
speech from the records...

Mr. Deputy-Speaker:
minute.

Shri H. N. Mukerjee: Let me
complete my sentence, Sir—you cannot
stop me by just getting up in that
way—now. from the proceedings of
the House which the hon. Prime

Minister read...

Shrl Natesan (Tiruvallur):
point of order, Sir... ur)

Mr. Deputy-Speaker: com-
plete his ser?tence. st him

Bhri 8. V. Ramasw. Salem):
& point of order, Slr..a.my y ): On

Shri H. N. Mukerjee: ......the hon
Prime Minister himself read the
records of the House and in the
sentence wherein that particular state-
ment was included, I gad actually in-
cluded a clause to the effect that “if I
am wrong, I hope the Prime Minister

Just one

On a
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will correct me”. He read it oul all
that time, and if he now wants m3
regret he will not have it

Mr. Deputy-Speaker: And the Prixil
Minister also, when he found the hon.
Member’s facts to be wrong, said thel§
stglegwerenotmnsct. That is all he

Shrimatl Renn Chakravartty: The
Prime Minister’s statement on thal
occasion was wrong. He sald tha#

there were no personnel in uniform.
I saw with my own eyes personnel in
military dress. But I could not take

photographs.

Mr. Deputy-Speaker: I will have o
stop this, Enough has been said om
this matter. I find that so far as this
matter is concerned. . .

Shri P, T. Chacko (Meenachil): The
hon, Member stated when the Chair
was on its legs that the Chair cannol

prevent him from proceeding Is b
in order for him to have said so?

Mr. Deputy-Speaker;: I am very
sorry that such an expression should
have been used. After all I have
no colour: I am only in‘nergsted in
regulatinF the debate. and give am
opportunity to all Members to speak.
That is why I told the hon. the Leadex
of the Communist Group that he will
have an opportunity. Even when the
Leader says this, I do not know what
his followers will say. I am very
sorry that such an expression should

have been used: I did not hear.

Pandit Thakur Das Bhargdva (Gur-
%_?on&]:“ It is not a matter over which
the air should be sorry; in fact, the
hon. Member who used those expres-

sions should feel sorry.

Shri H. N. Mukerjee: 1 did nof
mean any criticism of your conduct. ¥
only wanted to complete my sentence,
it you would give me a chance.

Shri P. T. Chacko: He said that the
Chair ‘cannot prevent him in this
way’.

Mr, Depuly-Speaker: I hope the
hon. Member will have no hesitation
in withdrawing those words, if be
made them.

Shri H. N. Mukerjee: If you whis
me to withdraw that expression, - §

shall certainly do it.

Mr, Deputy-Speaker: I do not think
anything was meant. =

Now, so far as this matter is con-
cerned, it is unfortunate that it has
rovoked so much of heat. Now J
iave heard both sides. It appears
that in usual course destroyers or othex
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ships come and- berth for refuelling,
apd so far there is nothing so impor-
tant as to need the interruption of the

ngs of this House, so far as
thig matter is concerned. It does mot
appear from what the hon, the Prime
Minister has said that this indicates
any particular tendency or any provo-
cation for any world war—n g of
the sort. Under such circumstances,
i do not give my consent.

Now the other thing I have received
relates to law and order, The House
will proceed o other business.

PAPERS LAID ON THE TABLE

NOTIFICATIONS MAKING AMENDMENTS
T0 CINEMATOGRAPH (CENSORSHIP)
Rutes, 1951 i

The Minister of Information and
Broadcasting (Dr. Keskar): I beg to
1ay on the Table under section 8(3) of
the Cinematograph Act, 1952, a copy
of each of the following Notifications
making certain further amendments to
1iﬂsgl('..‘inematograph (Censorship) Rules,

(1% Notification No. 35/23/51-F
(C.C.R.A/4), dated 29th
December 1952, S.R.O. 85.
[Placed in Librarf. See No.
S5-9/53.1

(2) Notification No. 35/23/51-F
(C.C.R. A/H). dated 12th Janu-
af}r 1953, SR.O. 143. [Placed
in Library. See No. 5-9/53.]

(3) Notification No. 6/1/53-FII
(C.C.R.A/6) dated 6th Febru-
ary 1953, SR.O. 309. [Pilaced
in Library, See No. S-9/53.]

NOTIFICATIONS ISSUED UNDER THE
REQUISITIONING AND ACQUISITION
orF IMMoOVABLE PROPERTY AcT, 1052

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): I
beg to lay on the Table, under sub-
section (2) of section 17 of the Requisi-
tioning and Acquisition of Immovable
Property Act, 1952, a copy of each of
the following notifications issued by
the Ministry of Works, Housing and
Bupply:

(1) Notification No. 10739-WII/52,
daled the Z9ih December, 1952.
[Placed in Library. See No.
S-8/53.]

(1) Notification No. 665-WII/53,
dated the 16th January, 1953.
Placesd] in Library. See No.

/53. .
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(iii) Notification No. 1526-WII/53,
dated the 5th February, 1953.
[Placed in Libraty. See No.
S-8/53.]

APPROPRIATION (RAILWAYS)
BILL _

r;‘flhillwa and Trans-

The Ministe
port (Shri L. Sh ): I beg te
move*:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and put of the Consoli-
dated Fund of India for the service
of the financial year 1953-54 for
the purposes of Railways be taken
into consideration.”

Is?lr. Deputy-Speaker: The question

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the
service of the financial year 1953-
54, for the purposes of Railways
be taken into consideration.”

The motion was adopted.

Clauses 1, 2, 3 and the Schedule, the

Title and the Enacting Formula
were added to the Bill.

Shri L. B. Shastrl: I beg to move:
“That the Bill be passed.”

12gMIr. Deputy-Speaker: The question

“That the Bill be passed.”
The motion was adopted.

GENERAL BUDGET, 1953-54
DEMANDS FOR GRANTS ON ACCOUNT

_ Mr. Deputy-Speaker: The question
- 182

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending the 31st day of March,
1954, in-respect of the correspond-
ing heads of all the Demands,
entered in the second column
thereot.”

The motlon ﬁras adopted.

sMoved with the previous sanction of the President.



2369  General Budget, 1953-54

[The motions for Demands for

Grants on Account which wefe

adopted by the HOuse aTe Tepm
duced below—Ed. of P. P'

Demawp No. 1—MiNISTRY OF
COMMERCE AND INDUSL1RY

“That a sum not exceeding Rs.
6,02,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1954, in respect of
“Ministry of Commerce and In-
dustry’.”

Demanp No. 2—INDUSTRIES

«That a sum not exceeding Rs
99,18,000 be granted to ‘he Presi-
dent. on account, for or towards
defraying the charges during the
year ending on the 31st day of
March. 1954, in  respect of
“Industries”.”

Demanp No. 3—COMMPRCIAL
INTELLIGENCE AND STATISTICS

“That a sum not exceeding Rs.
436,000 be granted to the- Presi-
dent, on account, for or !;owands
defraying the charges during the
year ending on the 31st day of
March. 1954, in  respect of
‘Commercial  Intelligence an
Statistics”.”

Demanp  No. 4—MISCELLANEOUS

DEPARTMENTS  AND EXPENDITURE

UNDER ,THE MINISTRY OF COMMERCE
AND INDUSTRY

“That a sum not exceeding Rs.
3,35,000 be, granted to the Presi-
dent, on account, for or ;owards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect
‘Miscellaneous Departments and
Expenditure under the Ministry of
Commerce and Industry’.”

‘Demanp No. 5—MINISTRY OF ComM-
MUNICATIONS -

“That a sum not exceeding Rs.
1,01,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
-year ending on the 31st day of
March, 1954, in  respect
‘Ministry of Communications’.

Demanp No. 6—INDIAN PosT8 AND
TELEGRAPHS DEPARTMENT (INcLUD-
mwe WORKING FXPENSES)

“That a sum not exceeding Rs.
3.66,89,000 be granted to the Presi-
dent, on account, for or to
defraying the charges duxing the

3 MARCH 1953

General Budget, 1953-54 i3y0

year ending on the 31st day of

March, 1954, in et of
‘Indian Posts and elegr:ﬁ;:
Department ([ncluding Wor
Expenses)"."

Demanp No. T7—METEOROLOGY

“That a sum not exceeding Rs.
9,08,000 be pgranted to the Preai-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of

March, 1854, in respect of
‘Meteorology’.” .

Demaxp No. 8—Overseas Com-
MUNICATIONS SERVICE

“That a sum not exceeding Rs,
7,58,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in  respect

of
‘Overseas Communications Ser-
viee'”

DeEmManDp No. 9—AvVIATION

“That a sum not exceeding Ra,
24,61,000 be granted to the Presi=’
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of

March, 1954, in  respect of
‘Aviation’.”

Demanp No. 10—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE

UNDER THE MINISTRY OF
MUNICATIONS

“That a sum not exceedin
89,000 be granted to the f"‘r&
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of

- Communications’.”

Demanp No. 11—MINISTRY OF
DEFENCE

“That a sum not exceeding Rs,
2,18.000 be granted to the Presi-
dent, on account, for or to
defraying the charges during the

year ending on the 31st day of
March, 1854, in

“Ministry of Defence'.”

Demanp No. 12—DEFENCE SERVI-
CES—EFFECTIVE—ARMY

“That a sum not exceeding Rk
13,64,25,000 be granted to the

dent, on account, for or towards

the charges during the

year ing on the 31st day of
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March, 1854, in of
‘Defence  Services —rm:hrh
Army".”

Demanp No. 13—DEFENCE SERVICES—
ErrecrivE—NaAvVY

“That a sum not exceeding Rs.
94,32,000 be granted to the Presi-
dent, op account, for or towards

ing the charges during the
year ending on the 31st day of ®

March, 1054, in of
‘Defence Services — ective —
Naw'-”
DemManp No. 14—DEFENCE SERVICES—

E—AIn FORCE

“That a sum not exceeding Rs.
2,14,94,000 be granted to the i=
dent, on account, for or towards
defrayi the charges during the
year ending on the 31st day of
March, 1054, in respect of
“Defence Services—Eflective-—Air
Force'”

DeManp No. 15—DEFENCE SERVICES—

Non-EFrecTIVE CHARGES

“That a sum not exceeding Rs.
1,30,57,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of

‘Defence  Services—Non-Effective
Charges".”
DeMmanp No. 186—MISCELLANEOUS

EXPENDITURE UNDER THE MINISTRY
or Drrexce

“That a sum not exceeding Rs.
42,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
‘March, 1954, in respect of
‘Miscellaneous Expenditure under
‘the Ministry of Defence'.”

Demanp No. 17—MINISTRY OF
EpucATIOX

“That a sum not exceeding Rs.
2,76,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in  respect of
‘Ministry of Education’.”

Demanp No. 18—ARCHAEOLOGY

“That a sum not exceeding Re.
3,60.000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, sespect  of
‘Archaeology’.” )

"

)

General Budget, 1953-54

Demanp No. 19—OtHER SCIENTIFIC
DEPARTMENTS

“That a sum not exceeding Rs.
15,998,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1054, in respect of
‘Other Scientific Departments'.”

Demanp No. 20—EDUCATION

“That a sum not exceeding Rs.
40,67,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Education’.”

Demanp No. 21—MISCELLANEOUS
DEPARTMENTS AND' EXPENDITURE
UNDER THE MINISTRY OF EDUCATION.

“That a sum not exceeding Rs.
2,52,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1054, in respect of
‘Miscellaneous Departments
Expenditure under the
of Education’”

DeEMAND No. 22—TRIBAL AREAS

“That a sum not exceeding Rs.
31,54,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1854, in respect of
“Tribal Areas’.”

Demvanp No. 23—ExXTEANAL
AFFAIRS

“That a sum not exceeding Rs.
48,93,000 be granted to the Presi~
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘External Affairs’.”

Demanp No. 24—CHANDERNAGORE

“That a sum not exceeding Rs.
1,94,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
yvear ending on the 31st day of

March, 1954, in respect of
‘Chandernagore’.”
Demanp No. 25—MISCELLANEDUS

EXPENDITURE UNDER THE MINISTRY
OF EXTERNAL AFFAIRS

“That a sum not exceeding Rs.
32,000 be granted to the Presi-
dent, on account, for or towards
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defraying the charges during the
year ending on. the 31st day of
March, 1954, In respect of
‘Miscellaneous Expenditure under
the Ministry of External Affairs".”

Demanp No. 26—MINISTRY OF
FINANCE

“That a sum not exceeding Rs.
12,03,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 19854, in respect of
‘Ministry of Finance'.”

Demanp No. 27—CustoMs

“That a sum not exceeding Rs,
28,12,000 be granted to the
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
“Customs".”

Demanp No. 28—UnioN Excisx
DutIies

“That a sum not exceeding Rs.
45,36,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in of
“Union Excise Duties’.”

DeEmanp No. 20—Taxes oN INcomM=
Incu;'nmc. CORPORATION Tax

“That a sum not exceeding Rs.
28,40,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Taxes on Income including Cor-
poration Tax'.”

- DeEmanp No. 30—OrmoMm

“That a sum not exceeding Rsa

2,56,13,000 be granted to the Presi-

dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘ODiLIIn'."

Demanp No, 31—Stames

“That a sum not exceeding Rs.
9.86.000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
Year ending on the 31lst dav of
March. 1954, in respect of
*Stamps’.”

DEMaND No. 32—PAYMEINTS TO
OTHER GOVERNMENTS, DEPART-
MENTS, ETC.

“That a sum not exceeding Rs.
92.000 be gran‘ed to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Payments to other Governments,
Departments, etc. "."

.mem No. 33—AuniT

“That a sum not exceeding Rs.
58,99,000 be granted to the Presi-
dent, .on account, for or towards
defraying the charges during the
year ending on the 31st day ¢f
March, 1954, in respect of
.Audltl‘"

Demanp No. 34—CURRENCY

“That a sum not exceed Rs.
13.70,000 be granted to the -
dent, on account, for or towards
defray the charges during the
Yyear ing on the 31st day nf
March, 1954, iIn respect of
‘Currency’.”

- Demaxp No. 35—MiInt

“That a sum not exceeding Rs.
8,02,000 be granted to the -
dent. on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in vrespect of
‘Mint’.”

DEMAND No. 36—TERRITORIAL AND
PoLITICAL PENSIONS

“That a sum not exceeding Rs.
1.90,000 be granted to the Presi-
dent. on account, for or towards
defraying the charges during the
year ending on the 31st day of
March., 1954, in respect of
‘Territorial and Political Pen-
sions'.”

DeMaND No. 37—SUPERANNUATION
ALLOWANCES AND PENSIONS

“That a sum not exceeding ha
55.24.000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Superannuation Allowances aurl
Pensions".”

DeMAND No. 38—MISCELLANADS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF FINANCB

“That a sum not exceeding Rs
16.71,000 be granted to the Presl-
dent, on account. for or towards
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defraying the charges during the
year ending on the 31st day of
March, 1854, in respect of
‘Miscellaneous Departments and

the Ministry

DeEManD No. 39—GRANTS-IN-AID
TO STATES

“That a sum not exceeding Rs.
3,57,47,000 be granted to thePresi-

dent, on account, for or towards ~

defraying the charges during the
Year ending on the 31st day of
March, 19854, in respect of
‘Grants-in-aid to States'.”

DEMAND No. 40—MISCELLANEOUS
ADJUSTMENTS BETWEEN THE UNION
AND STATE GOVERNMENTS

“That a sum not exceeding Rs.
15,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Miscellaneous Adjustments bet-
ween the Union and State Govern-
ments'.”

DeEMAND No. 41—EXTRA-ORDINARY
PAYMENTS

“That a sum nol exceeding Rs.
1,91,01,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Extra-ordinary Payments.”

DemaND No. 42—PRE-PARTITION
PAYMENTS

“That a sum not exceeding Rs,
16,20,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Pre-pdrtition Payments'.”

DeEmaNp No. 43—MINISTRY OF
Foop AND AGRICULTURE

“That a sum not exceeding Rs.
3.90,000 be granted to the Presi-
dent, on account, for or towards
defrayi the charges during the
year ing on the 31st day of
March, 1954. in respect of
‘Ministry of Food and Agricul-
ture'.”

Demaxp No, 44—FOREST

“That a suln., not exceeding Rs.
2,80,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the

year ending on the 31st day of
March, 1854, in . respect of
‘Forest'.”

DEMaND NoO. 45—AGRICULTURE

“That a sum not exceeding Rs.
30,680,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Agriculture’.”

DemManp No. 46—Crvi VETERI-
NARY SERVICES

“That a sum not exceeding Rs.
3,08,000 be granted to the Si-
dent, on account, for or towards
defraying the charges during ‘the
yedar ending on the 31st day of
March, 1954, in respect of
‘Civil Veterinary Services'.”

Demanp No. 47—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE

UNDER THE MINISTRY OF F0OOD AND
AGRICULTURE

“That a sum not exceeding Rs.
6,11,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry
of Food and Agriculture’.”

DemManp No. 48—MINISTRY OF
HEeALTH

“That a sum not exceeding Rs.
53,000 be granted to the Presi-
dent, on account, for or towards
d.‘:trayinﬁ1 the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Ministry of Health'."

Demanp No. 49—MEDICAL
SERVICES

“That a sum not exceeding Rs.
8,95,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 81st day of
March, 1954, in  respect of
‘Medical Services'.”

DEMAND No. 50—PusBLic HEALTH

“That a sum not exceeding Ra.
9,590,000 be granted to the Presi-
dent, on account, for or fowards
defraying the charges during the
vear ending on the 31st day of
March, 1954, in  respect of
‘Public Health.”

1276



1277 General Budget, 1953-5¢ 3 MARCH 1953

Demanp No. 51—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY
OoF HEALTH

“That a sum not exceeding Rs.
6,36,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Miscellaneous Expenditure under
the Ministry of Health."”

DeEManND No, 52—MINISTRY OF
HoME AFFAIRS

“That a sum not exceeding Rs.
10,68,000 be granted to the Presi-
denl, on account, for or fowards
defraying the charges during the
year ending on the 31st day of
March, 1954, in  respect of
“‘Ministry of Home Affairs'.”

DEMaND No. 53—CABINET

“That a sum not exceeding Rs.
1,99,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
Year ending on the 3lst day of
March, 1954, in respect of
“Cabinet’.”

DEMaND No. 54—DELHI

“That a sum not exceeding Rs
12,60,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
Year ending on the 31st day of
March, 1054, in respect of
GDelhi!.!l

Demanp No. 55—PoOLICE

“That a sum not exceeding Rs.
5,76,000 be granted to the Presi-
dent, on account, for or towards
defraying the, charges during the
yvear ending on the 31st day of
March, 1954, in respect of
“Police’.”

Demanp No. 56—CEnsus

“That a sum not exceeding Rs.
87,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
“*Census’.”

DEmanp No. 57—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE

UNDER THE MiINISTRY oF HoME
AFFAIRS

“That a sum not exceeding Rs.
92,000 be granted to the Presi-
dent, on account, for or towards
detrwing. the charges during the
year ending on the 31st day of
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March, 1854, iIn respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Home Affairs’.”

Demanp No. 58—ANDAMAN aND
NICOBAR ISLANDS

“That a sum not exceeding Rs.
14,686,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Andaman and Nicobar Islands’.”

DeEmanp No. 59—MINISTRY oF
INFORMATION AND BROADCASTING

“That a sum not exceedin
8,55,000 be granted to the P‘reui-g -
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
‘]\I’\Irl&}rqht' 1954£ Iin respect of

nistry o nformatio:
Broadcasting'." SO

Demand No. 60—BROADCASTING

“That a sum not exceedi Rs.
19,06,000 be granted to thengred-
dent, on account, for or towards
defraymg_ the charges during the
irfar hendigg4 on il‘.he 31st day of

arch, i n pect
‘Broadcasting’.” res of

DemManp No. 61—MINISTRY oOF
IRRIGATION AND POwWER

“That a sum not exceed Ra.
66,000 be granted to themPrui-
dent, on account, for or towards
defraying the charges during the
year ending on the 81st day of
‘March. 1954, in  respect of
Ministry  of Irrigation and
Power'.”

DEMAND No. 62—IRRIGATION (r~-
CLUDING WoORKING ExPENsES),
NAVIGATION, EMBANKMENT AND
DRAINAGE WORKS—MET FROM
REVENUE

“That a sum not exceeding Ras.
2,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1054, in respect of
‘Irrigation  (including = Working
Expenses). Navigation, Embank-
ment ana Drainage Works—met
from Revenue'”
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Doaanp No. 63—MULTIPURPOSE
RIVER SCHEMES

“That a sum not exceeding Rs.
3,80,000 be granted to the i-
dent, on account, for ur towards
defraying the charges during the
year endi on the 3lst Jday of
March, 1954, in respect of
‘Multipurpose River Schemes'.”

-Demanp No. 64—MIBCELLANEOUS

DEPARTMENTS AND EXPENDITURE:

UNDER THE MINISTRY OF IRRIGA-
TION AND POWER

“That a sum not exceeding Rs.
8,37,000 be granted to the Presi-
dent, on account, for or towards
defrayi the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry
of Irrigation and Power'.”

Desano No. 65—MINISTRY OF
LABOUR

“That a sum not exceeding Rs.
2,44,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Ministry of Labour'.”

DEMAND No. 66—CHIEF INSPECTOR
oF MINES

“That a sum not exceeding Rs.
74,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1854, in respect
*Chief Inspector of Mines'.”

DemaND No. 67—DMISCELLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF LABOUR

“That a sum not exceeding Rs.
26,49,000 be granted to the si-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Miscellaneous  Departments and
Expenditure under the Ministry
of Labour’.”

DEMAND No. 68—EMPLOYMENT

EXCHANGES AND RESETTLEMENT

“That a sum not exceeding Rs.
11,32,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1854, in respect of
) loyment Exchanges and Re-

ﬁment'."
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DemaNp No. 68—CiviL DEFENCK

“That a sum not exceeding Ra
10,000 be granted to the gi- -
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day g

Magch, 1954, in res
‘Cia\fﬁ Defence’.” pect

Demanp No. 70—MINISTRY OF Law

“That a sum not exceeding Rs.
14,62,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day off
March, 19854, in respect of
‘Ministry of Law'."”

DEMAND No. 71—ADMINISTRATION
OF JUSTICE

“That a sum not exceeding Rs.
16,000 be granted to the -
den*, on account,” for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect eof
‘Administration of Justice".”

Demanp No. 72—MINISTRY OR
NATURAL RESOURCES AND SCIENTIEE
RESEARCH

“That a sum not exceeding Rs
60,000 be granted to the
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1854, in respect of
‘Ministry of Natural Resources and
Scientific Research’.”

DeManD No. 73—SuRVEY orF InDiA

“That a sum not excceding Rs.
8,60,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges durine the
year ending on the 31st day of
March, 1954, in respect of
‘Survey of India'.”

DEMAND NoO. 74—BOTANICAL SURVEY

“That a sum not exceeding Rs.
22,000 be granted to the Presi-
dent, on uaccount, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1854, in respect of
‘Botanical Survey'.”

DEMAND No. 75—Z0OOLOGICAL
SURVEY

“That a sum not exceeding Rs.
36,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respedt of
‘Zoological Survey'.”
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DemanNd No. 76—GEOLOGICAL
SURVEY

“That a sum not exceeding Rs.
. 4,28,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Geological Survey'.”

Demanpd No. 77T—Mines

“That a sum not exceedi Rs.

1,79,000 be granted to the

dent, on eccount, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Mines’.”

DemMAND No. TB—SCIENTIFIC

RESEARCH
“That a sum not exceeding Rs.
26,35,000 be granted to the -

dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Scientific Research’.”

Demanp No. 79—MiISCELLANEOUS

DEPARTMENTS AND EXPENDITURE

UNDER THE MINISTRY OF NATURAL

RESOURCES AND ScIENTIFIC Re-
SEARCH

“That a sum not exceed Rs.
1,000 be granted to the
dent, on account, for or towards
detraymg ‘the charges during the

ending on the 31st day of
March 1854, in respect of
‘Miscellaneous , Departments and
Expenditure under the Ministry of

Natural Resources and Scientific .

Research’.”

DemAND No. 80—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

“That a sum not exceeding Rs.
10,000 be granted to the Presi-
dent on account, for or towards
der.raylng the charges during the
year ending on the 31st day of

. March, 1954, in respect of
‘Department of Parliamentary
Aﬂﬂirs'.”

DeEMmanp No. 81—MINISTRY OF
PRODUCTION

“That a sum not exceeding Rs.
62,000 be granted to the Si-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Ministry of Production'.”

DemMawp No. B2—SaALT

“That a sum not ex Rs.
10,49,000 be granted tocet.ilimgres-
dent, on account, for or towards
defraying “the charges during the
year ending on the 31st day of
‘hé[aﬁchi, 1954, in respect of

a iRl

DEMAND No. 83—OTHER ORGANISA-
TIONS UNDER THE MINISTRY oOF
PRropUCTION .

“That a sum not exceeding Rs.
9,83,000 be granted to the -
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Other anisations under the
Ministry of Production'.”

Demanp No. 84—MISCELLANEOUS:
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF PRODUC-
- TION

“That a sum not ex Rs.
15,36,000 be granted toceti:e%-
dent, on account, for or fowards
defraying the charges d the
year ending on the 31st day of
March, 1854, in respect of
‘Miscellaneous Departments andt
Expend:ture under the Ministry of
Production’.”

Demanp No. 85—MINISTRY OF
. REHABILITATION

“That a sum not ex Rs.
1,65,000 be granted to the si~
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, In respect of
‘Ministry of Rehabilitation’.”

DemManD No. 86—EXPENDITURE ON
DispLACED PERSONS

“That a sum not exceeding Rs.
1,05,63,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1854, in respect of
‘Exqe’pditure on Displaced Per-
sons’.

DEMAND No. 87—MISCELLANEOUS-
EXPENDITURE UNDER THE MINISTRY
OF REHABILITATION

“That a sum not exceeding Rs.
3.000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the-
year ending on the 31st day of’
March, 1954, in respect of
‘Miscellaneous Expenditure under
the Ministry of Rehabilitation’.”
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DemManp No. 88—MINISTRY OF

STATES
“That a sum not exc Rs.
97,000 be granted to the -

dent, on account, for or towards
defraying the charges during the
year ending, on the 31st -day of
March, 1954, in respect of
‘Mjnlstry of States.”

DeEmanp No. 80—PRrvy PURSES
AND ALLOWANCES OF INDIAN
RULERS ;

“That a sum not exceeding Rs.
64,000 . be granted to the Presi-
dent on account, for or towards
derrwing ithe charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Privy Purses and Allowances of
Indian Rulers.”

" Demanp No. 90—KurcH

“That a sum not exceedin S.
9.26,000 be granted to the si-
-dent, on account, for or towards
defraying the charges during the
‘year énding on the 31st day of
March, 1954, in respect of
lKutchl-l!

Demanp No. 91—BILASPUR

“That a sum not exceeding Rs.
2,13,000 be granted to the 5i-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1854, in respect of
‘Bilaspurl".

DemManp No. 92—MANIPUR

“That a sum not exceeding Rs.
5,290,000 be granted to the Presi-
dent, on account, for or towards
defraying the charzes during the
i&aar ending on the 31st day of

arch, 1954, in respect of
‘Manipur.’

Demanp No. 93—TRIPURA

“That a sum not exceeding Rs.
10,11,000 be grantedq to the Presi-
dent, on accourt, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
“Tripura’.”

Demanp No. 94—RELATIONS WITH
STATES

“That a sum not exceeding Rs.
5,18,000 be granted to the Presi-
dent, on account, for or towards
defraylng the charges during the

.year endi on the 31st day of
March, 1954, in respect of
“Relations with States’.”

Demany No; 95—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY
OF STATES .

“That a sum not exceeding Rs
4,97,000 be granted to the
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of.
‘Miscellaneous Expenditure under
the Ministry of Stafes".” :

DemMaxp No. 96—MINISTRY OF
TRANSPORT

“That a sum not exceeding Rs.
2,589,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Ministry of Transport’.” .

DeEMaND No. 97—PORTS AND
PILOTAGE

“That.a sum not excveeding Rs.
5,20,000 be granted to the esi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
Marceh, 1954, in respect of
‘Ports and Pilotage'.”

DeEmanp No. 98—LIGITHOUSES
AND LIGHTSHIPS

“That a sum not exceeding Rs.
6,64,000 be granted to the si-
dent, on account, for or towards
defraying the charges durin d‘ the
year ending on the 3lst ay of
March, 1954, in
‘Lighthouses and Lightships "'

DeMane No. 99—CeENTRAL RoaAp
Funp

. “That a sum not exceed Rs.
40,94,000 be granted to the

dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1854, in respect of
‘Central Road Fund'.”

Demanp No. 100—CoMMUNICA«
TIONS (INCLUDING NATIONAL Hice-
WAYS)

“That a sum not exceeding Rs
39,37,000 be granted to the Presi-
dent on account, for or towards
detraylng the charges during the
year ending on the 31st day of
March 1954, rﬁ;c‘t of
‘Communications (l:ncl Na-
tional Highways)".'
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DeEmany No. 101—MIBCELLANEOUS
EXPENDITURE UNDER THE MINISTRY
OF TRANSPORT -

“That a sum not exceeding Rs.
36,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
Jﬁa.r ending on the 31st day of

arch 1954, in respect of
‘Misceilaneous Expenditure under
the Ministry of Transport"”

Demano No. 102—MINISTRY OF
WoRks, HOUSING AND SUPPLY

“That a sum not exceeding Rs.
1,82,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in _respect of

‘Ministry of Works, Housing and -

Supply".”
Demanp No. 103—SUPPLIES

“That a sum not exceeding Rs.
22.97,000 be granted to the Presi-
dent, on account, for or {owards
defrayine the charges during the
year ending on the.31s day of
March, 1654, in respect of
‘Supplies’.”

Demaxp No. 104—OtHER CIviL
Works

“That a sum not exceeding Rs.
1,23,11,000. be granted to the Presi-
dent, on account. for or towards
defraying the charges oduring the

year ending on the 31st day of -

March, 1954, in respect of
‘Other Civil Works'.”

DemManNp No. 105--STATIONERY AND
PRINTING

“That a sum not exceeding Rs.
41.12,000 be granted to the Presi-
dent!, on account, for or. fowards
defraying the charges during the
year ending on the 31st day of
March, 1954, in  respect  of

LR

‘Stationery and . Printing'.

DeEmanp No. 106—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE

UNDER THE MINISTRY OF WORKS,
HousING AND SUPPLY

“That a sum not exceedin~ Rs.
387,000 be granted to the Presi-
dent, on account, for or towards
defray: the charges during the
year endi on the 31st day of
March, 1954, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry
of Works, Housing and Supply,”
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DeMaND No. 107—PARLIAMENT

“That a sum not exc Rs.
11,32,000 be granted to the Si=
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Parliament’.”

DeMand No. 108—MiISCELLANEOUS
EXPENDITURE UNDER THE PARLIA-
MENT SECRETARIAT

“That a sum not exceeding Rs.
2,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect
‘Misceilaneous Expenditure under
the Parliament Secretariat'.”

?

Demanp No. 109—SECRETARIAT OF
THE VICE-PRESIDENT

“That a sum not exceeding Rs.
7,000 be granted to the -
dent, on account, for or towards
defraying the charges during the
year ending on the 31st dav of
March, 1954, in respect - of
;iSectretariat of the Vice-Presi-

en D.I’

DeEmManND No. 110—CapPitaL OUTLAY
OF THE MINISTRY OF COMMERCE
AND INDUSTRY

“That a sum not exceceding Rs.
51,90,000 be granted to the si-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in  respect of
‘Capital Outlay of the Ministry of

L1

Commerce and Industry'.

Demanp No. 111—Carprrar OuTLAY
oN Inpiax PosTs AND TELEGRAPHS
(Notr MET FROM REVENUE)

“That a sum not exceeding Rs.
97.07,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of

-March, 1954, in respect of

‘Capital Outlay on Indian Posts
and Telegraphs (Not met from

Ll

Revenue)'.

DeMaND No. 112—CAPITAL OQUTLAY
oN CrviL AVIATION

“That a sum not exceeding Rs.
19,33,000 be granted to the -
dent, on account, for or towards
defraying the charges during the
yvear ending on the 31st day of
March, 1954, in respect of
‘t(l'.‘apital Outlay on _Civil Avia-

on!.”



v1287

General Budget, 1953-54

Demand No. 113—OTHER CAaPITAL
OUTLAY OF THE MINISTRY OF
COMMUNICATIONS

“That a sum not exceeding Rs.
9.863,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Other Capltal Outlay of the
Ministry of Commumcatlons S

DeMAND No. 114—DEFENCE
CaPITAL OUTLAY

“That a sum not exceeding Rs.
1,50,00,000 be granted to the Presi-
dent, on sccount, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1954, in Pect of
‘Defence Cap;tal Outlay'.’

DeMaxd No. 115—CapriTar OUTLAY
OF THE MINISTRY OF EDUCATION

“That a sum not exceeding Rs.
50,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
:year ending on the 31st day of
March, 1954, in respect
‘Capital Outlay of the Min.{stry of
Education’.”

DeManD No. 116—CaPiTAL OUTLAY
ON THE INDIA SECURITY PRESS

“That a sum not exceeding Rs.
85,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the

year en on the 31st day of
March, 1854, iIn res of
‘Capital Outlay on the India Secu-
rity Press’.”

Denvanp No. 117—Caritar OQuTraY
ON CURRENCY

“That a sum not exceeding Rs.
20,000 be granted to the 1=
-dent, on account, for or towards
defraying the charges during the
_year ending on the 31st day of
March, 1854, In respect of
‘Capital Outlay on Currency’.”

DeMaND No. 118—CAPITAL OUTLAY
oN MinTs

“That a sum not exceeding Rs.
4,20,000 be granted to the Presi-
-dent, on sccount, for or towards

- defraying the charges during the
ar en on the 3lst day of
arch, 1954, in respect of

ﬁplta‘l Outlay on Mints')’

/
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Demvaxp No. 1189—COMMUTED .
VALUE OF PENSIONS

“That a sum not exceeding Rs.
8,685,000 be granted to the Presi-
dent on account, for or towards
defraying the charges during the
yvear ending on the 81st day of
March, 1854, respect of
‘Commuted Value of Pensions'.”

Demawp No. 120—PAYMENTS TO
. RETRENCHED PERSONNEL

“That a sum not exceeding Rs.
15,000 be granted to the
dent, on account, for or towards
defrayi the charges during the
ar ending on the 31st day of
arch, 1954, in res

. pect
'P?yments to Retrenched Person-
- ne !.ll

Demaxp No. 121—OTHErR CAPITAL
OUTLAY OF THE MINISTRY OF
FINANCE

“That a sum. not exceeding Rs.

59,25,000 be granted to the Presi-
dent, on _account, for or towards
defrayi the charges during the
year ending on the 81st day of
March, 1954, in respect
‘Other Capital Outlay of the
Ministry of Finance'.”

Denmanp No. 122—LoANS AND AD-
VANCES BY THE CENTRAL GOVERN-
MENT

“That a sum not exceeding Rs.
2,22,69, 000 be granted to the.Presi-
dent, on account, for or towards
derraying. the charges during the
year ending on the 31lst day of
March, 1954, In respect
‘Loans and Advances by the
Central Government’.”

Demanp No. 123—CariTAL OUTLAY

. ON FoORESTS
“That a sum not excee Rs.
1,93,000 be granted to the -

dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, respect of
‘Capital Outlay on Forests'.”

DeMAND No. 124—PuURCHASES OF
FOODGRAINS

“That a sum not exceeding Rs.
50.00,00,000 be granted to the
dent, on account, for or towards
deiraylng the charges d the
year ending on the 31st day of
March 1954, in respect aof
‘Purchases of of Foodgrains'.”
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Dremanp No. 125—OTHER CAPITAL
OurLAY OF THE MINISTRY OF FooOD
AND AGRICULTURE

“That a sum not exceedin 3
1,65,62,000 be granted to the I-g'rensf-
dent, on account, for or towards
defraying the charges during the
Jyear ending on the 31st day of
March, 1954, in respect of
“Other Capital Outlay of the
Min{s’}ry pt Food and Agricul-

Demanp No. 126—CAprTaL OUTLAY
OF THE MINISTRY oF HEALTH

“That a sum not exceeding Rs.
28,01,000 be granted to the Presi-
dent. on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1854, in . respect of
‘Capital Outlay of the Ministry
Of Ealth’."

DEMAND No. 127—CaAPITAL OUTLAY
ofF THE MiINISTRY OoF HOME
AFFAIRS

“That a sum nol exceeding Rs.
2.39,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Capital Outlay of the Ministry of

Home Affairs'."”

DeMAND No. 128—CaAPITAL OUTLAY
ON ‘BROADCASTING

“That a sum not exceeding Rs.
5,94,000 be granted to the -
dent, on account, for or towards
defraying the charges during the
ﬁ:r ending on the .31st day of
} rch, 1954, +n respect of
'Capital Outlay on Broadcasting’.”

Demanp No.  120—CaPITAL  OUTLAY

©oN MULTIPURPOSE RIVER SCHEMES

“That a sum not exceeding Rs.
31,65,000 be granted to the Presi-
on account, for or towards
defraying the charges during the
Year ending on the 31st day of
‘lg:;;:th‘.l 01954. in respect of
utlay on Multipurpose

River Sch j:." purpo

DEMAND No. 130—OTHER CAPITAL
OvuriAy or THE MINISTRY OF IRRI-

GATION AND POWELFR

“That a sum not exceeding Rs.
43,34,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the

ending on the 31st day of
h, 19854, respect of
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‘Other Capital Outlay of the
Ministry of Irrigation and Power’.”

DeManp No. 131—CariTAL OUTLAY
oF THE MINISTRY or LABOUR

“That a sum not exceeding Ra.
88,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Capital Outlay of the Ministry of
Labour'.”

Demanp No. 132—OTHER CAPITAL

OUTLAY OF THE MINISTRY OF

NATURAL RESOURCES AND SCIINTI-
ric RESEARCH

“That a sum not exceeding Rs.
5,02,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Other Capital Outlay of the
Ministry of Natural Resources and

Scientific Research’.”

DEmanp No. 133—CariTaAL.  OUTLAY
OF THE MINISTRY OF PRODUCIION

“That a sum not exceeding Ra.
33,54,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
Marech, 1954, in respect of
‘Capital Outlay of the Ministry of

Production".”

Demany No. 134—CariTaL  OUTIAY
OF THE MINISTRY OF REHABILITATTON
TION

“That a sum not exceeding Rs.
2,08,000 be granted to the Presi-
dent, on account, for or towards
defray the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Capital Outlay of the Ministry of
Rehablilitation.”

DraaxD No. 135—CarrraL. OvUTLAY
OF THE MINISTRY OF STATES

“That a sum not exceeding Rs
33,40,000 be granted to the Presi-
dent, on account, for or towards
defray. the charges during the
year ending on the 31st day of
March, 1954, in respect of
;:t:&tﬂ' Outlay of the Ministry of

Iage
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Demanp No. 136—Caprrar Ourray
oN PoRrrs.

“That a sum not exceeding Ras,
26,71,000 be granted to the Presi-
on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, resgect of
"Cap:tal Outlay on Ports’

" Demanp No, 137—Caprrar OvTLaY .

ON Roaps

“That a sum not exceeding Rs.
72,32,000 be granted to the Presi-

t, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Capxtal Qutlay on Roads".”

Demano No, 138—OTHER CAPITAL
OutLAY oF THE MINISTRY oOF
TRANSPORT.

“That a sum not exceeding Rs.
18,96,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
‘Other Capital Outlay of the
Ministry of Transport’.”

DEMaAND No. 139—New DeLux
CariTaL OUTLAY

“Thdt a sum not exceeding Rs.
21,56,000 be granted to the Presi-
dent, on sccount, for or towards
defraying the charges' during the
year ending on the 31st day of
March, 1954, in respect of
*New Delhi Capltal Outlay'.”

Demanp No. 140—CapiTaL QUTLAY
ox BuUILDINGS

“That a sum not exceeding Rs.
77,15,000 be granied to the Presi-
dent, on account. for or towards
defraying the charges during the
year ending on the 31st day of
March, 1954, in respect of
'Capital Qutlay on Bundmgs' .

DeEmManp No. 141—OTHER Cnrmt.

QOvutLay oF THE MINISTRY OF
Wanrre Mongine AND STUppry.

“That a sum not exceeding Rs.
74,000 be. granted to the esi~
dent, on account, for or towards
defraying the charges during the

Acctount) Biu

year ending on the 31st day of
March, 1954, in respect of.
‘Other Capital Outlay of the
Ministry of Works, Housing and
Suppl}" "

APPROPRIATION (VOTE ON
J}CCOU'NT) BILL

The Minister of Finance (Shri C.D.
Deshmukh): I beg to move for leave
to introduce a Bill to provide for the-
withdrawal of certain sums from and
out of the Consolidated Fund of India
for the service of a part of the finan-
cial year,K 1953-54.

qu. Deputy-Speaker: The question
: . 5 -

“That leave be granted to intro-
duce a Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the service of a part
of the financial year 1953-54.”

The motion was adopted.

Shri C. D. Deshmukh: I introduce *
the Bill

APPROPRIATION (VOTE ON
ACCOUNT) BILL

The Minister of Finance (Shri C.D.
Deshmukh): I beg to move **¥:

“That the Bill to provide for
the withdrawal of certain sums
from and out of the Consolidated
Fund of India for the service of a
part of the financial year 1953-54,
be taken into consideration.”

IMr. Deputy-Speaker: The question
s:

“That the Bill to provide for
the withdrawal of certain ‘sums
from and out of the Consolidated
Fund of India for the service of
a part of the financial year 1953-
54, be taken into consideration.”

The motion was adopted.
Clauseg 1, 2, 3 and the Schedule

the Title and the Enacting For-
- mula were added to the Bill.

Shri €. D, Deshmukh: I beg to
move:
“That the Bill be passed.”
_ Mr. Denuty-Sveaker: The question
“That the Bill be passed.”
The. motion was adopted.

*Introduced with the previoug recoms-

mendation of the President.

*#*Moved with the previous recom-
mendation of the President.
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DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1952-53—RAILWAYS

DeMAND No. 3—MISCELLANEOUS Ex-

FPENDITURE.

Mr. Deputy-Speaker: Motion is:

“That a supplemensary sum
not exceeding Rs, 18,62,000 he
granted to the President to de-
fray the charges which wil' come
in course of payment during the
vear ending the 3lst day of
March, 1953, in respect of ‘Mis-
cellaneous Expenditure’.”

Demanp No. 4—ORDINARY WORKING
EXPENSES—ADMINISTRATION

Mr. Deputy-Speaker: Mc;tion is:

“That a supplementary sum
not exceeding Rs. 53,00,000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of
March, 1953, in respect of ‘Ordi-
nary Working Expenses—Adminis-
tration'.” .

Demanp No. 5—ORDINARY WORKING
EXPENSES—REPAIRS AND MAINTEN-
ANCE

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum
not exceeding Rs. 1,62,20,000 be
'granted-to the President to de-
ray the chargeg whigh will come
in courgse of payment during the
vear ending the 31st day of
March, 1953, in respect of ‘Ordi-
nary Working Expenses—Repair
and Maintenance'.”

Demanp No, 7T—ORDINARY  WORKING

ExpexsES—OPERATION (FUEL)

Mr. Deputy-Speaker: Motion fis:

“That a supplementary sum
not exceeding Rs. 64,09,000 be
granted to the President to de-
fray the charges which will come
in course pf payment during the
year ending the 3lst day of
March, 1953, in respect of ‘Ordi-
nary Working Expenses—Opera-
tion (Fuel)'.”

DeManD No. 9-A—ORDINARY WORKING
EXPENSES—LABOUR WELFARE

Mr. Deputy-Speaker: Motion is:
[ ]

“That a supplementary sum
not exceeding Rs. 31,73,000 be
granted to the President to de-
fray the charges which will come
in course of payment during th

1 512 PSD, ’
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year ending the 31st day of
March, 1953, in respect of 'Ordi-
nary Working Expenses—Labour
We'lare'”

Demanp No. 15—CONSTRUCTION oF NEw
LINES.

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum
not exceeding Rs. 25,00,000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st dav of
March, 1953, in respect of ‘Cons-
truction of New Lines'.”

DemManp No. 20—D1viDEND PAYABLE TO
GENERAL REVENUES,

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum
not exceeding Rs, 1122000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
ear ending the 31st day of
arch. 1953. in respect of ‘Divi-
dend Payable to General Reve-
nues".”

All these Supplementary Demands
are now before the House for discus-
sion,

1 have received notice of some cut
molions. So far as these cut motions
are concerned, cut molions Nos, 2 and
3 are in order. Nos. 1 and 6 are
economy cuts, Hon. Members should
indicate the specific amounts and the
items under which they suggest
economy in regard to Supplementary
Demands. [ must inform the House.
that there are three kinds of cut mo-
tions. First of uil, there is the econo-
my cut where the Demand must be
made reducible by a specific amount,
So far as that amount, which they
seek to reduce, is concerned they must
give details under various heads as
to why they want to show- that the
amounts can be cut Jdowpn from each
one of those Demand;, That is an
economy cut, Without such specifica-
tion it is difficult for the House to go
on. herefore such cut motions are
not allowed,

With respect to the other two kinds
of cut motions, one is that the whole
supply may be reduced—that is a-
matter of policy—that ithe entire
amount may be reduced to a ple or
Rs. 100 and 30 on. In respect of Sup-
plementary Demands such motions
should relate only to matters of poli-
cy where new services are under-
taken and money is provided for



1295 Demands for

w A

[Mr, Deputy-Speé]Eer]

thote new services. that is services
which were undertaken after the pre-
vious budget. -

_The third set comprises of indivi-
dué) grievances, that is a token of
Rs. 100 or Rs, 50—that tha demand
may be cut by Rs 100 or.so for dis-
cussing a specific grievance
out of that Supplementary Demand.

In view of these ccnsiderations, as
I have already said, Nos, 1 and 6 are.
not admlssible, No. 13 is also not
admissible. Nos. 4, 5, 7, 8, 9, 10, 11,
12  are out of order as they relate
to questidns -of policy in espect - of
subjects which are nrot cuvered by
the Supplementary Demands,

Shri M. S. Gurupadaswamy (My-
sore): May I point out. Sir, that No. 7
relates to a pariicular issue?

Mr. Deputy-Speaker: I have given
the numbers. . If any- hon, Member
has any difficulty, I will consider that
matter again. Now, cut m-iion. No. 7
i the hon. Member's nane reads as
follows: . -

Construction of Chamiarajanagar and
. Satyamangala Railway

*That the demand for 3 Supole-
mentary grant of a2 sumi not ex-
ceeding Rs. 25,00,000 in respect of
‘Construction of New Lines’ be
reducei by Rs. 100"

It started bnly'a_!t'ehvards?

Shri M. S. Guruprdaswamy: [
want it to be started. The survey has
been made, and there was a promise
that it would be started this year.

Mr. Depuiy-Speaker: The point for
consideration .is this, Hon, Members
may be n prder or otherwise. The
Supplgmentary Demand does not re-

fer to any such line, 1s it not? Has
apy portion of this amount been
spent qn any of those works? Or

doec the hon. Member want to sug-
gest that these are important and
necessary and they vught to be taken
into consideration and money ought
to be spent for them? I am not able
to follow,

Shri M. S. Gurupadaswamy: Cons-
truction has not yet started. The sur-
vey has been made Tue promise
given by the hon. the Rai'wdy Minis-
ter was that the wholz line would be
taken up immediately and the work
would be finished by 18586,

Mr,l Denutx—-Sn-anker: * The original
grant war Rs. 48,97,000. The Sup-
plementary Demand is Rs. 25,00,000.

¢ MARCH 1953
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!
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The sub-heads are Southern Railway,
Western: Railway, etc. The expla-
natory note says: “This demand
deals with Construction of New
Lines chargeable to Capital. The
revised estimate for the current
Eenr exceeds the grant voted by the

ariiament by Rs. 25 lakhs. This
excess is duwe to additional provision
required for speeding up the progress
of Sanganer Town Deoli Extension
on the Western Railway...... " and so
on, Therefore, this refers tn excess
amounts that are necessary for those
Railway ; for which provision was
made and which have been taken up
during the course of the year, That
another Railway ought to be started
or continued' is & matter of policy.
This Supplementary Demand does
not make any provision for that.
Under these circumstances this can-
not be allowed here, If the hon.
Member wanted to raise this matter,
he must have raised it in the gene-
ral discussion of the Rai'way Budget
or by a cut motion on the Railway
Budget, This cut motion on Supple-
mentary Demands cannot refer to it.

~ Shri Nambiar (Mayuram): Sir, my
cut motion No, 10 is about refusal of
restoring recognition of the Soutnem
Railway Labour Union, This pvint
of course you can say is a matter of
po'icy. It is a specific one, that a
parficular Union is not recognized.
This comes under “Ordinary Working
Expenses — Administration”. There-
TYore I think it can be discussed,

I'would also submit that my cut
motion No, 14 refers to the need of
beiter facilities to Railwaymen in the
matter of grant of pass, medical aid,
etc. In Demand No. 9A it is stated
that these credits have been exhibited
against these recoveries, The balance
is for medical facilities and for anti-
malarial work in Pandu Region on the
North Eastern Railway, and so on. So
this matter can be discussed. My
submission is that No. 14 is in order.

Mr, Deputy-Speaker: Let me dis-
pose of the two, one after another.
So far as cut motion No. 10 is concern-
ed, I would urge upon the hon. iem-
ber to consider this matter. His cut
motion says that “the demand for o
supplementary grant of a sum no!
exceeding Rs. 53,00,000 in respect of
‘Ordinary Working Expenses—Ad-
ministration’ be reduced by Rs, 100.”
And the object is to discuss “‘refusat

of restoring recognition o{’ the
Southern Railway Lab~ur nion”.
Hon. Members will kindly consider

that the scope of -discussion on Sup-
plementary Demaqu is limited. If
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the Rs, 53 lakhs or any portion of it
has been spent for any such purposes,
grant to a particular Union etc., hon.
Members can say 1t was given tv that
Union and it has not been given,.or sn
much has not been given, to this
Union. Further, if it has been spent
for any particular purpose, they can
point out that notwithstanding so
much money that has been spent 1t
is useless and it is not serving that
purpose, Beyond that it is foreigzn tu
the scope of this particular Demand.
Therefore 1 am sorry I will have to
disallow it.

Regarding No, 14, it is to discuss:

the “need of better facilities to Rail-
waymen in the matter of graot of
pass, medical aid, ete.” mand
No. 9-A dealg with expenditure on
Medical facilities, Health and Welfare
Services, Education. Canteens and
other - amenities provided for railway
staff. As compared to the grosg origi-
na! allotment, there is an increase of
Rs. 31.73 lakhs in the revised esti-
matee, This is mainly due to the ex-
clusion from the scope of the Demand
recoveries to the extent of Rs. 21 lakhs
which were initially included in the
amount of Demand at the time of
budget, These credits have now
been exhibited against - recoveries.
The balance of ‘the increase is vn ac-
count of increased provision for
medical facilities and for anti-
malaria] work in Pandu Region on
the North Eastern Ralilway. What ia
it that the "hon. Member wants?

Shri Nambiar: Whether the medi-
cal aid that thtg are giving now is
enough or something mure is required
or whether the money is enougzh or
something more should be granted.
A'l these pointg come. These are tr
be discussed, .

Mr. Deputy-Speaker: All that gan
be done is to ses whether this amount
has been svent properly or not. The
hon. Members had opportunjties to
discuss these matters in the Railway
Budget, This is limited in its scope.
It appears to be a matter of policy.
-Any other point?

Shri Vittal Rag (Khammam): Cut
motions Nos, 12 and 13. =

Mr. Deputy-Speaker: Cut motion
No. 12 wants to discuss “Ipordinate
delay in publishing the report of the
Fuel Enquiry Committee appointed
in November 1951.” That iz a mat-
ter of policy: whether any portion of
this 64 lakhs was spent or withheld.
The money was set apart for publish-
ing a report and that money has not
been spent, Many vother grievances
can be brought up so far as this mat-
ter is concerned.

-
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Cut motion No. 13. “Short supply
of wagons at Bhadrachellam Road,
Central Railway, for transporting
coal to South India”. Demand Nec. 7
deals with expendifure on coal, in-
cluding other fuel, freight and hand-
ling charges, It also includes the
loss in the working of Railway Col-
lieries, How dozs this arise? T

Shri Vittal Rao: This refers to an
excess on the Southern Railway. .

Mr. Deputy-Speaker: This is dye
mainly to increased provision found
necessary for transport of larger,
quantities of coal by sea-route and
on account of increase in the cost of
fuel oil from Rs. -/8/9 to Rs. -/12/=
per gallon. The inecrease on &m
Eastern Railway is mainly necessitat--
ed to cover 'oss in respect of those
Railway Collieries which are work-
ing at a loss. How does this arise?
Non-supply of wagons.

Shri Vittal Rao: If more wagons
had been supplied. more coal could
have been transported, - \

Mr, Depuiy-Speaker: That iIS' n"
general problem,

Shri Vittal Ras: We have lost our
money, The Fuel Enquiry Committee.
wag appointed for this specific pur-
pose of conserving coal and a'so o
see that proper distribution of cosd
is made from the Godavary as well
as the Wardha valleys. Co e

=t

Mr, Deputy-Speaker: I agree that
this is a very Important igsue. This
was debated during the Railway
Budget. Even this morning some
questions were put as to why coal
has not been removed from collieries,
there was a strike. so many people
have been thrown out of emplgyment
in Mysore and so on but all that is a
matter of po'icy.

Shri Vittal Rao: 1 would lik~- to
know whether the amount of Rs. 37
lakhs has been spent for transport-
ing coal to South India with a view
to subsidising the shipping industry
at ‘the cost of the railways?

Mr. Deputy-Speaker: The hon.
Minister will answer.

Bhr_i Nambiar: Cut motion 11 can
be disposed of. It is about the ques-
tion of reinstatement of discharged
or susoended workers under the
National Safeguarding- of Security
Rules, 1949, Recently the Ministry
has taken a decision on thas and we
want to discuas that point, .

Mr., Deputy-Speaker: I have been
fortunately or unfortunately conti-
nuously in the Chair and 1 have seen
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these coming up like King Charles’
head in some form or another. Al
these matters were debated and the
hon.. Minister sai? that he had look-
ed into this personally and 20 could
be reinstated and so on.

-

The Deputy Minister of Rallways
and Transport (Shri Alagesan): It is

again coming in the shape of a Reso-'
lution, ‘

Shri Nambiar: 1t is a
Member's Resolution for day after”
tomorrow. If you accept to reinstate

all of them, I will withdraw the cut
motion.

Mr. Deputy-Speaker: Let the hun
Member himselt take charge oi' the
portfolio, If nobody shou'd be dis-
charged and if everybody who is dis-
charged goes op representing that he
should be reinstated. then it is g dif-
ferent proposition. I am not cuncern-
ed with all this, Let all ar them be
reinstated but unfortunately that mat-

ter cannot be raised in this cut mo-
tion.

Dr, Lanka Sundaram (Visakha-
patnam): The only cut motions ad-
mitted are 2 and 3.

tedshﬂ Nambiar: 14 has been admit-

private

Mr. Deputy-Speaker; The cut mo-
tlons that are allowed are Nos. 1, 2.
3, 6, 14, That is all. Discussions
may proceed on them. We are start-
;ng at 3-30. I will app'y guillotine at

P.M.

The cut motions may now be form-
ally moved. -

Economy

Shri Sivamurthi Swami (Kushtagi):
I beg to move: (Rushtegi)

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs, 18,62,000, ip respect
of ‘Miscellaneous Expenditure’ be
reduced by Rs. 100"

Necessity of limiting wastage in the
Railway Centenary Exhibition

Shri N. Sreekantan Nalr (Quilon
cum Mavelikkara): I beg to move:

“That the demand for a Supple-
mentary ﬁﬂmt of a sum not ex-
ceeding Rs. 18,62,000, in respect
of ‘Miscellaneous Expenditure’ be
reduced by Rs. 100.”

3 MARCH 1953

Supplementary Grants for 1300
1952-33—Raillways

Expenditure on Exhibition

Shri M, 8, Gurupadaswamy: I beg
to move:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 18,62,000, in respect
of 'Misce'laneous Expenditure’ be
reduced by Rs. 100.”

Economy

Shri Sivamurthi Swami:
move:

“That the demand for a Supple-
mentary ant of a sum not ex-
ceeding . 25,00,000, in respect
of 'Construction of New Lines’ be
reduced by Rs 100

Need of better facilities to Railwaymen
' regarding grant of pass etc.

Shri Nambiar: I beg to move:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 31,73,000, in respect
of 'Ordinary Working Expenses—
Labour Welfare' be reduced by
Rs. 100"

Mr. Deputy-Speaker: Disctssion
may now proceed on the Supplemen-
tary Demands and the cut motions
that have just been moved,

Shri M. S. Gurupadaswamy: I wish
to speak on the Supplementary De-
mand No. 3 and on the cut motion
that I have just moved: I would draw
the attention of the House and the
Minister concerned to an important as-
pect of the problem, t.e, the Govern-
ment wants to open a Railway Exhibi-
tion at the time of centenary cele-

I beg to

bration and alsoc wants to have
a compilation of the centenary
volume for which nearly Rs.

18,62,000 have to be spent. The
whole amount may not be spent
on this item alone, There are other
items included under this Demgnd.
But, according to the [Explanato

note given below, the excess provi-
sion is required mainly to meet the
expenditure of the Centenary Exhi-
bition and the compilation of the
centenary volume. This is the main
purpose for which this Demand has
begn brought forward in the House.

The other dav I was speaking about

the Exhibition in London. Today,
again, for the second time, I am
speaking on the Railway Exhibition

at Delhi, The vther dav I condemned
the expenditure on the Exhibition to
be held in London at the time of the
Coronation. Today, I do not con-
demn it wholesa'e. But I only want
to draw the attention of the Minister
concerned to one or two aspects of
this question as they are very Im-
portant. The Government wants to
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spend nearly Rs, 1862000 on this Ex-,

hibition, Accondmg to the statement
of the hon, Minister the vther day, I
learnt that this amount will be rea-
lised in due course after the Exhibi-
tion is opened, by subscriptions and
by other means. (An Hon. Member:
trance fees.) Whatever may be the
ways and means of realisation of this
amount though they are of course im~
portant. I am only concerned here with
the expenditure on the Exhibition. To
spend such a huge amount, in lakhs,
on exhibiting the history, the develop-
ment and various things about Rail-
ways, seems to me to be ridiculous
and meaning'ess, - I do not in any way
deprecate the idea of holding an Ex-
hibition. But you must hold an Ex-
hibition in an austere atmosphere, in
an atmosphere which does not in-
volve much spending. If should be
an Exhibition of a purely educative
type. I do not understand at all for
what purposes such colossal amount
will be spent. The Minister has not
iven any items of expenditure in the
xplanatory Note. He has simp Jr
asked us to vote for this Deman
But I want to know from him what
is the nature of the .expenditure and
for what purposes so much money
is required. Unless we know the
various categories of expenditure un-
less we scrutinise all these we vannot
simply endorse this Demand and we
cannot vote for it, [ therefure ask
the hon. Minister {0 come forward
with more explanation. He must
give us al]l the relevant mformaliun
connected with thic affair® Unless: he
does so. we cannot wpossibly under-
stand or appreciate the utility of
spending such a huge amount,

You are aware. Sir, that our Rail-
ways though they have got a chequer-
ed history, have also some black
patches here and there, I do not
know why, so much money is needed
to show the dirty linen of the past.
Further. I want to know from the
Minister what amount is needed for
the compilation of the Centenary
volume. [ aiso want to know in what
form it will be compiled and whether
the compilation wil' be done in all
languages. and whether it will be
available at the time of the Exhibi-
tion or only after. Finally. I fecl that
55 much money is not nccessary for
the Exhibition. There is scope for eco-
nomy. If the Minister takes care and
exercises proper supervision, scrutiny
and Control over expenditure, it may
be reduced to haif. 1 request the hon.
Minister to consider all these matters.
(And once again 1 request him to give
us more information about the items
of cxpenditure, and convince US

3 MARCH 1053

‘all the” properties,

Supplementary Grants for 1302
1962-5 ailways

about the utility of the Exhibition.
Alsp I want information about the
Exhibition itself: how Jong it will be
there, how much money they are go-
ing to realise, and what are the
channelg of earning, Before he gives
a!l this. information, we ocannot en-

dorse this Demand. With these
words, I close.
Shri Nambiar: I have to submit a

‘few facts with regard to this. My

approach to the Exhibition 1is this.
There is no objection in having such
an Exhibition. But, the way in which
the whole thing is organised looks
strange. They are _ exhibiting the
development ‘of the Railways in the
last 100 years. At the same time,
they are not exhibiting one aspect,
the aspect of the sufferings and mise-
ries that the railwaymen underwent
during these 100 'years. The success
of the Railways is not due to the suc-
cess of the British regime or the suc-
cess of the present regime, The pre-
sent regime has nothing to claim for
whatever success there is in the Rail-
ways. The British regime, I can say,
earned a lot of money, mmted mon

and exported the money to Eng g
and still that money goes uvut of I.hxs
country. Today, they exhibit all the
other aspects; but tzev will never
exhibit the living conditions und the
service conditions of the railwaymen,
The housing conditions of railway-
men, the medical facilities given to
them, their difficulties and their suf-
ferings' at least a chart can be placed
there, You can say. out of ten 'akhs
of Railwaymen, 51,000 or 20,000 are
suffering from tuberculosis and no
treatment is mewed out to them. No
provision is made for them With
sorrow I have to say this. (Luaughter).

Shri Alagesan: Laughter iy the
symbol uf sorrow.

Shri Nambiar: I c-ertamly laugh.
Thig is a Government which has to-be
laughed at. Thousands of -railway-
men are suffering from tuberculosis.
You cannot point out a single instance
of help given to them. I have got a
case here, A booking clerk in Delhi
who is drawing a salary of less than
Rs. 120 including dearness and other
allowances, is having his wife in a
T.B. sanatorium where he is asked to
pay Rs, 216 every month and he has
been pgying selling all the jewels and
Today he is not
sure if his wife will recover. He ap-
nlied to the Genera! Manager several
times to give some relief. He applied
for a loan. I can give the name: 1
can give the details. He got nothing.
Today. he is thinking of resigning or
going out of the Railway., He iz not
able. to manage. But. our Exhibition
will not exhibit that aspect [ do
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not want to exhibit th'is for the pur-
pose of ridiculing the Railway ad-
ministration, but I want only to show

under what conditions railwaymen
have worked during the 100 years,
and the labour situation. It can show

that so many workers died in acci-
dents, You will say that the accidents
were caused by the negligence of the
railwaymen. But, there are accepted
caseg where the accident was not cdue

to the negligence of the railwaymen.

They must be considered as martyrs
for the cause of the improvement of
the Railways. Do you mention their
names in the Exhibition? Nothing is
there, 1 say this Exhibition must be
an Exhibition of the growth, victories
as well as failures of the 100 years
and I submit that the Minister may
try to do something towards that.

Another point I have to submit is
this. For the purpose of this Exhibi-
tion, some hundreds of railwaymen
have been brought from South India.
from Madras and Trichinopoly. They
were offered Rs, 3/8/- a day for the
time they will be in Delhi, but now
they are told that they will get
Rs. 1/8/- unly a day. They have re-
presented the matter to the Trade
Union, and they are holding a meet-
ing, they may come to Parliament
House also on a deputation., for get-
ting Rs, 3/8/- as promised earlier.
They were given money at the time
they started., on the basis that they
will reach here in three days' time,
but they actually reached here in six
days' time, and so the money granted
was not enough. Al' these railway-
men came and represented that mat-
ter to their Trade Union, so that the
needful may be done in the matter.
1 want to draw the attention of the
hon, Minister to the fact that some-
thing must be done in this behalf.

Moreover, the workers

who come
from

the south are put up in wagons
and coaches. The area where the Ex-
hibition is to be held is something
like a forest area, Their living in
these wagons is itself an exhibition,
before other things could be exhibit-
ed. I want the hon, Minister to look
into this matter.

Another point that I would submit
is that certain things have been
brought here for the exhibition from
the Golden Rock Railway Warkshop,
which I visited only recently, A
model of a hostel has been brought.
but that hostel is not inhabited now.
It is vacant, and I do not know for
what purpose, that mudel has been
brought here; formerly, that hoatel
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* was used for housing the railway ap-

prentices, but now ‘they are not-
housed there, and the hostel is lying
vacant, but still the model of the
vacant hoste! ig being exhibited here.

A model school also is being
brought here, The manggement
of that school is in & very bad situa-
tion, but if along with that modgl, the
history and management of that w

is also exhibited, then it %

been a very good and honsst

tion, Otherwise, R‘&n not ook like
an honest Exhibition, because only a
portion of Rs ‘I8 ted here.
1 would uest the hon. to
consider this matter also,

As regards the compilatiom of a cen-
tenary volume, there is a hig history
behind it. A particular jmtleman
who was considered to be a t of
journalist, was given an
Rs. 10,000, and asked to go- round
India, with a first class pass, and visit
the raillway centres. The draft cente-
nary volume was submitted, but this
was thought useless, and now that
Rs. 10,000 has gone waste, the flrst
class pass was enjoyed, railway cen-
tres in various parts of the country
were visited, etc. If the hon. Minis-
ter wants, I can give the name alsa.
But I do not want to say the mname
now. The hon. Ministers may know
it, but anyhow that is the position. 1
do not know how much more has been
given- to that gentleman, by way of
travelling allowance etc.,, which only
the Accounts Department will know.
But this is a waste which should have
been avoided. Let there not be this
kind of waste, if we are going to have

any exhibition. That is my humble
submiggion,
Coming to the Quilon-Ernakulam

project, I have to submit that when
recently our great leader Pandit Jawa-
harlal Nehru, the Prime Minister visit-
ed that place, and started the construc-
tion of the link, with a silver shovel
and other such paraphernalia—we
came to.know about it in the papers,
and I have also put a guestion about
it. which will come for answer in due
course—I do not know how many
thousands of rupees have been wasted
for the ceremony on that particular
day. As far as my information goes,
Jor that wonderful ceremony, the
amount spent was about Rs. 30,000. If
I am wrong, let the hon. Minister cur-
rect me. And the money allotted for
that particular thing was accounted
in another construction, i.e. the Erna-
kulam platform, and the road ap~
proaching to the platform. They want-
ed to widen it, and a certain amount
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was allotted for that purpose. An ad- Shri Nambiar: My request i let
ditional sanction was also given. and themr re-consider the position.
the whole area was levelled and tar- .
red, but the whole thing was account- Mr. Deputy-Speaker: All right, any
ed for in'a different way. The open- other hon. Member desiring to speak.
ing ceremony was conducted on the. Mr. Sivamurthi Swami.
Ernakulam road approa:lchili;lg t.l:;.} pthli-
form, and I know the details about it. y -
lBut the money spieznt ognalaat Fartlcuh - 5t fax e exrY guregE
ar day is about Rs. 30,000. ave ~ - .
tabled a gquestion on that.B wrhi‘gh1 will. #@Eﬂ'l qE foq ameaa @ ‘Q{fi &
come up in due course. ut am - et
vl:rﬁng. . let thed hon.*thz.I:ter clarify Hgﬂ'ﬁ? ¥ Ty draT Fedfrne AT
the nns tinn and sawv that Ppre was NO ] .
such wastage on that so-called apen- ( ,.u?p emfailtary Budget) 37zt
ing ceremony, and I will be satisfled. & | AT T T33. |GG AT HT
and I hope the hon, Minister will re- .
ply to this point. _ fafrey ‘®Y vk s qwar grm fe

Another point that I would like to faar A wrge Fqgre A faar ax ot

drive home is that the Quilon-Ema-
¥ulam link must be a broad gauge. Of et awe Ao 7 fivar 9@ | 9

course, I am indirectly referring to
the point that was discugsed yester- ﬁ iﬁi W H‘ﬁm ‘qaé 39 %

day. feares do 3 ¥ gz Mz 9 I EgH

Mr. Deputy-Speaker: I think it has 2 g frargar g -
been discussed already.

Shri Nambiar: That was discussed “This Demand provides for ex-
yesterday, but the reply given was not Penditure on miscellaneous items,
satisfactory. But my submission is viz., cost of land supplied free by
this and I shall give it in a few mi- Government to Branch line Com-
nutes. pani'es under terms of their non-

Mr. DeputrSpeaker: Is it not a mat- ;::c:r' sst%:&iesg{hgemﬁ?gﬂa&mﬁ
ier of policy? - Establishments and charges incur-

red on investigation and solution

Shri Nambiar: It is a matler of cun- of problems.

struction. The policy has already been
decided.

Mr. Deputy-Speaker: The policy oo AT &IE F | FT AV y=TAT

whether it should be a metre gauge 2 f
or a broad gm.lzezL has already been ac- ) ?‘!aﬁw‘itmaﬁﬂw &ﬂ. oAl
cepted, rightly Erdwrongly, a::;thho:\. £ I qer fRar T aFAT & 1 fET
Members have had an opportunity to - :

say what they wanted to say. The X qAREl Tz § vy wifes
construction is now proceeding. Now, - . . .

in the matter of con;truction, 1rh uu; FEAF A IAZE! AEOA A
hon. Member says that so much o : i :

money has been aspent(i that less rt:ioney qg s wigm e ag feame oy z
ought to be spent and so on and 80 ~

Iorgt.h, LhenEths:i:; rn:tur beNali ritghhtt: 1 ﬂnc: g a1 F AT 7 A AT 17w _@
from the Explanatory Note that par )

of this excess is due to the acquisition nar & 39 & ol g ar qE% ¥ E’I’Eﬁ 2
of land in connection with the Quilon- @- FqaET a';.n- mwﬁq&-i i

Brnakulam line on the Southern Rail-
way (five lakhs) and expenditure (three

lakhs) thrown forward from last year a
to current year in connection with ac- {Hﬁ' A TE & fe ofiafea
yuisition of land for the construction ( Exhibition)%ﬁr&vﬁwifi’nﬂw

of new lines. So it relates mainly to

acquisition of land, in respect of this T
project. If m has been overspent, T w ‘Tf a R JLSLR L] .

or according to the hon. Member, peo~ qﬁqﬁm e
ple are so charitable in Travancore- iﬂif‘ o ﬁ
Cochin, as to offer land freely, and 50 woft I it I fe AT T W

this expenditure is unnecessary then .
discussion on such lines would be re- meq g fegem & § o e
lovant, but there can be nothing more T A T Pegiar Rerd AR arda
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[ = feragfe eamsy ]
TR N AY A QY AT F Ay
¥t ofifae #% @Y Sw g1 @
afarfae 73 oY dar wF g @ § *w
AT Sredy wTEw q¥ar § |

#aq qra g9 & 7 ITeew 9 qq
Lacl il
afyRe arga 7 Y g fwar, e A
qFE 47 TFT $9 9¥ ¥ FT A s
et §, wafed @ Az 7 A wm
AT T ¥ F1E FE@ A E |

ag famaa it aga &t wrfv § o
STE AT ATy gAY 9 duTe
FA AT & aF FF FHT IT FY AL SATAT
QT & A £ oTE ¥ 7 9T §T FE
¥ & o F § A dAmEw w
& | & T ¥ A ST T e |

ug ovaT aga wEAr AE g faw
e sy g § e sl
FFE M AW AN T E I A ArgN ez
R, o fF 9% a2 § of 19" 2 g9
THRET AT 9T, AT < FTA A W XY
ot W E 1 F fearr w1 awoEA
arars fgems fomr s var € 1 wE AT
& RAR & fod wawi Ia7QT GAT ¥ WY
ad 79 q qg AW v 2 R ae
% %} | AETE | -

4 Pu

EAWT 7@ £ Y wrgAtaw faew
(financing system) z IgFt ard
At g aan a4v wnfed fv g Zrew
Frewreen w98 (Acconnts Com
mittee) 7 I famra amar # ¢ afv
IHH AR AT FY & A7 Ay AT g
# 57 97 gF &= AT A1 gAw
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AT & panfas wreAfons qroeee
( financial adjustment ) fisd
T A g A Y w¥vw  Forrr
wfow qEEREed wAE g &t
AT WY ATF AHA TEY T EH BT
e § 4 afew g da 9w
o wEAREe e ® W
(review) F7T 93w, #ifF aAgAY
afas groa B I f6g adic gy A
# 997 G} T a9, I9C K @A
TN A g ogw oae § Whg
AT 97 FT THATT gaAT AT AT EH
qqAT anfuw gew Y aww qufew
THTIEE FAE & gATal w7 AqAT
M 7EY F4T, AR g Yo v fawmr
o ST #7 aga aE AT §, gEE
TH ARG &7 AT HAT AT ¢
aadr gfew &Y a9 & 4w FW AL
AT TWTH & A3 JTE §1 ATHAT T
39 79 1 QTR (reorganizoe )
AT AT 4T, Agr A% FIHTT
f a4 & ¥+ w1 gy §, &
&t =g & wrg Y £iear wadAEE
AFHL W oo IT Rooo FIF W.faw -
WET AAeEE TE, # UFATEH
exp-rts) ®1 AT ATAEFATARC
(za% surm fear @ #aaT § *4ifE
I WE TIWAZ WIAHE AT AN
@Y &1 9oy w@Ew &Y W oETA &
o @A fgg fF 0w oF dar oy
® garfegee w5 (consolidatod
fund) & SrETEE FTE I A AT dEE
ST K §F A AT §, 4 GHur
I @7 AT AW & FHrAr v
eafsd g ®T IARN [AT FIq A
98> q@ yvdt avE ¥ orw A wfed
fe ®Yf dmr d7 A®T qT 9T av
g W% LemraArg i
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TRz & feats aw ¢y 9¢ #T
N q¥Tdz (amsendment)§, e
& Jqr w3 gU QX A AR FEAT ATE-
ar g fe ama & gz (estimateo)
¥ & wegaw. ( actual ) &
TETFF TT ATAT , TH TS HAF SN
®@ FT G IT TG E, & WK o
T 5% A TRAT ¥ 9 T 8, e
¥ qaTar %k AhE agar fama &7 fawa
£  3I9 1o qfmaTAE R ¥C %
@@ war w9 w3 feur ar, few
T AT 03 . ] feRaT WA €, a8 Fer
qrET § AT g AW §Y AT
R g feer e wa, T aE wer
aar & fF :

Additional provision required for
speeding up the progress of Sanganer
Town Deoli Extension on the Western
Railway—13 lakhs,

Resumption of the construction of
the Ganga Bridge project-—4 lakhs.
AN W O§ T & ®g AT g
f& o= ad adt &ra7 (schemes)
v seewewq (constructions) #
foq oediz o1 & &, &1 I
Aifr & foqd ¥o &7 & 0¥ vEw-
qéd ¥ IIFY w=H AT F AT F4 JA
wrfgd fom® ag # agT saar A g
(changes) A®wAra¥ 7 agssamar
& A 98 | AT HFWT @A § ATV
§ 5 &hfra & =m dam &7
& &Y (%7 =7 wdq & arz 7 sqrer
dar qzae AT ¥ IT HA WY
A9 w7 2 g, A § e g fw g
T3 & fasry sarw % o7 ag Ra fiw
TES AT QEAAT HIYT FIAT AW, TE
FIH AT TES FIF 707 w4
g qifs ar 7§ T wF A
frea
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AT T T A F A HA A vy

g So% fod oY ¥ & wew wRfr i
g 9§ ¥ fod & asraeira Wt oft #Y
gries aark X g i 7 S =
vy §, % 84 (Railw. y Work
ers) ¥ gwa gur & fod ey
fot ot ww At 1y 9 2fr wifE
arfe @A a® ¥ fawmr & @ & Ay
IO ADE | AT AT AT oA ¥
wAarfel Y AT guTA & fod v
TRy T g, At AN awrE g e
AT AT W foFT R & qAT I
Fowax %8 (Labour Welfare
Fund) & & # sz som fowe 9
o ¥

& srrferc & ag oY avd fewrae
g w1 9T foam ¥ IowuT w¥ ¥
w9 & faers aodr ww # ofge v
gC ¥ H9Te FAT AFA F A A X
qetdedy fewizq aw aw g=Ea &
amT A qig A7 zA faafad & o -
¥9 941 4 %7 g AW AYH B
ford firfireze, 3% 1 357 37 %1 faramr
T® I A TEA, g W wdAT £ o

Shri Vittal Rao: Only thiree days ago
our hon. Ruwlwoay Mnister had paid
a tribute 1o the accurate budget esti-
mates prepared by the Railway Board
and said there was only a little differ-
ence. between the revised budget esti-
mate and the aetunls, New. we have
a Supplementary Demand. This relates
to expenditure in connection with an
Exhibition. Last year in May. when
the Railway Minister presenting his
budget said we were going to have an
Exhibition in conmection with the Cen-
tenary Celebrations of the Railways, I
cannot understand why he was not
able te conceive of this amount then?
Why should he not have made a provi-
sion for this amount in the budget it-
zelf? Now he comes and asks for 18
lakhs of rupees.

Shri Nambiar: 11e forgot!

Shri Vittal Rao: | do not know what
things have cropped up in between.

\



1311 Demanda -for

[Shri Vittal Rao]

“You could have easily made a provi-
.slon last year and we could have known
by this time how much money has been
-gpent on various items.

It is a paradox, Sir, We have pass-
ed the budget for, 1953-54. Now we
.are asked to pass a Supplementary
Demand after that budget is passed.

‘Mr. Deputy-Speaker: This is for.
1852-53.

: Shri Vittal Rao: That is what I am
«ssaying, Sir. We have passed the bud-
get for 1953-54 and now we are msked
to pass Supplementary Demand for
1952-53. Is it not a paradox? *-I3 this
the way to do things? Now. the ex-
thibition idea is very good.

Mr. Deputy-Speaker: Certainly 1954
-is later than 1952. .

Shri Vittal Rao:
items [rom the
.also.

We should see that this Exhibition
_gives a real picture of the development
of our Railways {n- Indig. There are
three things. The first is, workers’ liv-
Ang conditions. What -were the living
conditions of labour at that time?
Especially, I remember in the N.S.
Railway there were wooden sleeper
“huts for workers. They also should be
-exhibited. Then, some hundred or
-seventy years ago some houses for
workers were constructed in the Bha-
tinda Railway colony by the late Maha-
sraja of Patiala, Thé&y also should be
shown. The development of the hous-
-ing accommodation should be exhibit-
-ed. Also, how many houses have been
provided for the railway workers, how
many are yet to be provided, the per-
centage of all these things should be
.shown.

There are some
accounts of 1945-46

Secondly, the over crowding in the
‘Railways should be shown there and
also how the third class passengers
have been paying through their nose
for the Railway Budget. What is the
-extent of overcrowding and all those
‘things......

Shri Nambiar: How much they en-
joy in travel.

Shri Vittal Rao: The most important
thing is—how the railway finances
have been able to help.the growth of
‘Industrial undertakings sponsored by
‘the Government. For example, our fin-
ances were utilised for so many things;
‘that should also be shown, Various
.concessions are being given to the Gov-
-ernment of India factories, e.g., for
‘transporting raw material to Sindarl
factory, we give freight concession.
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This must also be shown. We need not-
go back to 100 years, we may at least
give some idea of the immediate past,
say flve or ten years.

Another thing is about Defence. This
is very important, because we have
been financing Defence Department; we
have been giving concessions to the
Defence Services both in railway fare
as well as in freight for the conveyance
of their materials. These figures must
also be shown, to show how we are
helping the Defence Services. On the
other hand. when we have to lay a rail-
way line we have td pay for the land.
We have got the flgures for all these.
This should also be shown, say for the
past ten or twenty years; how much
money we have actually paid by way
of concessions etc., and, how much we
have lost on account of that.

There have been various Railway
Unions that -have been welcoming the
idea of the celebration of the Cente-
nary and so mrany resolutions must
have been received by the hon. Min-
ister. They have demanded a manth’s
bonus, on the occasion of the celebra-
tion of the Centenary. One month’s
bonus is not going to be very much for
the Government of India and it is usual
to give bonus whenever an occasion
like this comes, especially a Centenary.
I appeal to the hon. Railway Migister
to consider this and give one month’s
bonus. That will go a long way for
bettering the relations be n the
workers and the railways.

Shri Nambiar: A very good sugges-
tion.

Mr. Deputy-Speaker: Yes,

Shri Alagesan: I should like to be
very brief in replying to the wvarious
points raised during the discussion. The
Exhibition has figured very prominent-
ly in this discussion, but conflicting
opinions were expressed. One hon.
Member said that it should be austere
and no expenditure should be incur-
red. And the last speaker said, 8ir,
converting the exhibition into a gay
occasion, that a month's bonus should
be given to the railwaymen, It cannot
be both austere and gay together, That
apart we are having this Exhibition in
commemoration of the 100 years of this
great national undertaking, Of course,
it wag not a national undertaking all
through, But the primary object of
this exhibition is to make the people
feel that they own this great national
undertaking, and make them know all
about their rallways. That is the pri-
mary object. And, if we have tha$ in
view, it should be understood that the
amounts that we are spending on fhis
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are not exlravagant. As the Minister
-has already assured the House most of
the expenditure, we will be able to
Tecover and if any balance remains, it
wil! be a very small sum and the House
will have no cause to feel that a huge

amount has been spent on the Exhibi-
tion,

Then it was said that we should
poriray the history of the railways ac-
curately. Certainly it is not the ob-
Ject of the Exhibition to exaggerate
what we have achieved. This %xhibi-
tion is being held to give a correct por-
trayal of what has been achieved. ]t
is also proposed to run two exhibition
trains whdch will go round the coun-
try so that people who are not able to
come hers' and witness the exhibition
nay see for themselves—the people
who are living in the villages and
who really own the railways and whose
servants the Minister and the ordinary
railwaymen are—what has been
-achieved in this long period of 100
years.

Something has been said about the
publication of a volume, the Centenary
Volume and that the money spent on
that volume is going to be wasted. 1
<o not think there is any foundation
for saying that the amount spent in
the preparation of this volume is going
to be wasted. After all we are hav-
ing this celebration on an occasion
vhen the railways have completed a
100 years. (Interruption).

Mr, Depuiy-Speaker: I thvught the
hon, Member said that after spepding
€0 much the report has not bcen ac-
cepted or the volume is not going to
he published. '

Shri Alagesan: That is what I was
saying, Sir. We are bringing out this
publication which will trace the his-
‘tory of the railways from the begin-
ning up to the present day. This be-
ing such a unique occasion we are not
spending any large amount in bringing
out that publication.

In our country we are accustomed to
celebrate the birthday of our children
even during the first year., And the
railways are dear to the nation as the
children are to each individual.

Shri Vittal Rao: We
sweets also.

Shkri Alagesan: You ask me not to
distribute sweets but bitter pills. That
is what the hon. Member was saying.
1 khow the hon. Member has children
and he was suggesting almogt that
when we are celebrating the anniver-
sary or the birthday of.the children
we must also remind them of the cas-

distribute
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tor oil doses that the mother had given
them, That was what he was suggest-
ing. It was tantamount to that.

An Hopn. Mcmber; Probably he likes
castor oil. )

Shri Alagesan: Something was said
about the Quilon-Ernakulam- link and
a small tarred road and all that. I
and the hon. Minister were there.” We
did not see any tarred road. I do not
know wherefrom the hon. Member got
this information. It was a very simple
ceremony.. The shovel that was ysed
by the Prime Minister was kept there
as a memento so that people ecan
see.

Shri Nambiar: Why was it a silver
shovel?

Shri Alagesan: I am afraid the hon.
Member is wrong. I do not think it
is of silver. It dazzled like silver but
it was not silver. -

. Shri Nambiar: It appeared like that
in the Press,

Mr. Deputy-Speaker: All that glit-
ters is not gold.

Shri Alagesan: 1 do not think I
-am called upon to say anything more
on the points raised. I have done.

Shri Nambiar: On a point of clari-
fication about the publication of the
exhibition booklet. What I said was
that there was a particular set of jour-
nalists who were approached and they
were given Rs. 10,000 and given
passes. They went round and their
report was not accepted. The present
thing is being done by another set. I
want to know whether this Rs. 10,000
is a loss, He has not met that point.

Shri Alagesan: If the hon. Member
is still not satisfled, I am prepared to
give the flgures. When we wanted to
bring out this publication, the I and B
Ministry was approached and the
gentlerhan recommended by the I and
B Ministry was entrusted with this
task. He had to travel no doubt and
the total expenditure came to about
Rs. 1,.300/- and nothing more, The tra-
velling expenses were estimated at
Rs. 1,260 only. That is all.

Shri Nambiar: May I kuow whether
you have accepted this or another re-

.

Shri Alagesan: We are bringing ont

the volume. -

Mr. Deputy-Speaker: It is not re-
jected.

Shri Vittal Rao: I would )like to
know how the rallway fininces were
used for developing certaln industries



1315 Demands for

[Shri Vittal Rao]

run by the Central Government, and
what railway concessions have been
given to the Defence Ministry. It is
a fact that these Railways have been
helping all the undertakings of the Gov-
ernment. I would like to have a
graph.

Mr. Deputy-Speaker: It is for the
Exhibitian. I do not think that the
hon. Member wants the graph imme-
diately. All these matters in connec-
tion with the Exhibition will certainly
be considered by the hon. Minister.

I will put the cut motions to the vote
of the.House. The gquestion is:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceed'ng Rs. 18,682,000, in respect of
‘Miscellaneous Expenditure’ be re-
duced by Rs. 100.”

The motion was negatived.
= Mr, Deputy-Speaker: The question

“That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 18,62,000, in respect of ‘Mis-
cellaneous Expenditure’ be reduced
by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 18,62,000, in respect
of 'Miscellaneous Expenditure' be
reduced by Rs. 100.” .

The motion was negatived.

Mr. Deputy-Speaker: I will now put
the other Demands to the vote of the
House.

Shri Nambiar: [ thbl:ght it only re-
lated to Demand No. 3.

An Hon, Member: We will have to
talk over the others.

Mr. Deputy-Speaker: I thought that
the hon. Members had nothing more to
say.

Hon. Members: No, no.

Mr., Deputy-Spraker: I thought that
mon. Members had covered all the
suints relating to the cut motions,

Shri Alagesan: If they want to
cover the whole range, and wish to
talk, I have no objection.

Shri Nambiar: 1 wish to talk on De-
mand No. 4 ' -
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Mr. Deputly-Speaker: 1 will allow
hon. Members 1o talk on all the :
mands. I will give them time.

Shri Vittal Rao: I wish to talk on
Demand No. 7.

Mr. Deputy-Speaker: I shall put De-
mand No. 3 to the vote now. With
respect to all the other Demands, - if
any hon. Member wishes to speak on
any of the Demands before the House,
let him exhaust himself. I will sit as
long as hon. Members want me.

Sbri Alagesan: You have not allow-
ed any cut motion under Demand No. 7.

Mr. Deputy-Speaker: They can speak
?r ‘oppose the Demand. The question
8: ‘

“That a supplementary sum not
exceeding Rs. 18,862,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Miscellaneous Ex-
penditure’.”

The motion was adopted.

Mr. Deputy-Speaker: All {he o'her
Demands Nos. 4, 5, 7, 9-A, 15 and 20
are under consideration, along with the
other cut motions,

Shri Namblar: I shall deal first
with Demand No. 4 and then I will
come to the next.

Mr, Deputy-Speaker: Surcly. [ have
no objection. They may refer to all
the demands now under consideratiun.
1 will give more timre.

Shri ‘Nambiar: There is one diffi-
culty. By the clarification you made
this morning and by not admitting some
of the cut motions, we have to recon-
sider the manner in which the matter
has to be placed before the House as
you are not allowing us to proceed in
the manner in which we wanted. I
shall take up Demand No. 4 first.

. Mr. Deputy-Speaker: What are the
items on which hon. Members want to
speak? It might so happen that one
hon. Member might go on speaking on
one Demand, and there may be other
hon. Members interested in some other
Demand. Let me have an idea.

Shri Nambiar: I will speak on De-
mands Nos. 4 and 9-A,

Shri Vittal Rao: I will speak on, De-
mands Nos. 7 and 20.
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Only last year, during the Budget
session Mr. Somani brought this mat-
ter of wagon shortage to the motice of
the Railway Minister. He pointed out
that they are not able to transport coal
from the pit-heads to the mills with
thc result that Rs. five to six erores
are being spent on fuel oil by purchas-
ing it from outside India. is is
affecting our own industry and the
Southern Railway requires 18 lakh
tons of coal per year. For all the
zones 1,00,00,000 tons of coal are need-
ed. I will take 1/6th of one crore i.e.,
16 lakh tons of coal for the Southern
Railway. The collieries which le just
above the Southern Rallway can supply
this amount of coal.

Due to this wagon shortage another
thing is also taking place. The Sin-
gareni group of mines produce 13,75,000
tons, of coal per year, Leaving aside
this 16 lakh tons they have to supply
to other industries also.© At Yellandu
they wanted to sink one more incline
but they had to give it up because of
wagon shortage. i’lecently. when I was
there in the month of January,
Manager himself told me that he had
put up a notice to the effect that they
wanted to increase their coal produc-
tion from 13,000 tons per rhonth to
15.000 tons, and that the coal cutbers
and loaders are required. Due to this
wagon shortage, their work is held up
and they had to give up recruiting ad-
ditional workers.

TPANDIT THAKUR DAs BHARGAvA in the
' Chair]

I do not know what will be the p. .si-
tion in the months of February and
March. They will be touching coal im
No. 5 incline and they will produce
1,500 to 2,000 tons of coal per day. I
do not know how this coal is going to
be transported. If there are wagons,
it can easily be transported.

As regards this Fuel Inquiry Com-
mittee report, the earlier it is publish-
ed. the better it is. It was appointed
in November, 1951, an interim report
was submitted in April, 1952 and again
‘the next report was submiited 1n
January, 1953. This Committee was
appointed due to demands made in this
very Parliament some time ago. It is
better that this report is published
early.

Coming to Demand No. 20, I would
like to know how this extra sum of
Rs. eleven lakhs and odd has been in-
curred. If I am mistaken, the hon.
Minister may correct me, but I think
it is on account of the four per cent.
«dividend to be paid to general revenues
on account of capital works. Now, has
any such capital undertaking been fin-
anced by the .Government of Tndia, for
which this is the interest, and why
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could not budget provision be made last
year? This point has to be made
clear. I know that to a certain ex-
tent the development funds can be
utilised, but if such sums are drawn
they are to be utilised only for a rail-
way project, which is necessary, but
unremunerative, In such cases, till the
project becomes remunerative, no divi-
dend should be paid to general reve-
nues. This is a point on whieh I wish
to be enlightened. With these words.
I conclude.

Shri Nambiar: Under Demand No. 4,
some additional amounts are asked for
to meet the cost incurred by imple-
menting the recormmendations of the
Joint Advisory Committee, Senjority
Committee, etc. I wish to submit that
this Jo'nt Advisory Committee in many
cases did not function properly and its
recommendations are against the work-
ers’ interests. The question of upgrad-
ing has not been dealt with properly.
Even in cases where the Committee
gave certain advantageous recommend-
ations, those were not fully implement-
ed. To gquote an instance, take station-
masters. The Pay Commission recom-
mended that for all grades other than
the routine, at least 25 per cent. promo-
tions should be made to the higher
scale, but the Joint Advisory Com-
mittee recommended in the case of sta-
tion masters only 12§ per cent. This
means that 874 per cent. of the station-
masters will have to be on the lower
scale, viz.,, Rs. 64-150. Whereas the
Pay Commission recommended 25 per
cent. why should the Joint Advisory
Committee reduce it to 12} per cent.?
I touched this point during my speech
on the Railway Budget but no answer
ceame forth, I ask that the percent-
age should be increased. It should not
be only 25 per cent., but 33 1/3 per
cent. I am not objecting to the de-
mand. but the way in which it is pre-
sented is not satisfactory.

Now, take the ministerigl staff. In
their case, I have heard from the Rail-
way Board that the Joint Advisory
Committee has only recommended 23
per cent. for the higher scale. The other
75 per cent. will have to be in the rou-
tine grade, viz. Rs. 55-130. Whether
the men are Graduates or otherwise,
they will have to retire on Rs. 130 after
21 years of service, So, I suggest that
this percentage also should be altered.

Now, take the case of skilled men.
i.e. artisans. Before the Joint Adwvi-
sory Committee's recommendations,
there were—to auote an instance—in
the Golden Rock  Workshops more
men in the skilled grade, After the
revort, ahout 50 per cent. of the skill-
ed men have been reduced to semi-
skilled status. I can quote many more
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|Shri Nambiar]

instances, but the simple point is that
the recommendations of the Joint Ad-
visory Commrittee have in many cases
g¥one egainst the staff. They have not
given even what the Pay Commission
promised. I have been in constant
touch with the Board. I have written
several letters, and I am still prepared
tn take the matter up with them.

Shri Alagesan: | hope you have been
geiting replies.

- 8Shri Nambiar: Oh, yes. After a
month, I get an acknowledgment., 1
get a reply after six months. Since
the hon. Minister has mentioned {t, I
may say that 1 have submitted some
sixteen points which were seriously
agitating railwaymen. I gave them to
Shri Lal Bahadur Shastri in August.
T have not got a reply till today. I do
not accuse him. Due to heavy work
in the office, he may not have had
time. But this is what is happening.
There is a lot of heart-buming with re-
gard to upgrading and I do hope that
the Ministry will follow it up and re-
view each representation sympatheti-
cally. If they are satisfied that it is
reasonable in a particular case, they
must rush up and give the nécessary
benefit. That is my submission.

With regard to the Seniority Com-
mittee, previously the position in the
S 1. Railway was that there was a dis-
trict system, It was not a civil dis-
trict. but a railway district. You had
a District Engineer, District Opegating
Superintendent, a District Mechanical
Engineer and so on and within that dis-
trict, there was one seniority list. There
may be two head clerks working in two
different loco sheds, but the senior one
among them will be the senior ip all
the loco sheds and when a wvacancy
arises in a higher grade, he will be
promoted. As far as other Railways
were concerned, previously I think they
had a divisional system and there was
one list for a whole division. With this
amalgamation, things are changed. No-
body knows where he stands.
is no d'visional system; no district sys-
tem; and no regional system. The whole
thing is in a mess. A man working in
a loco shed. say. at Tuticorin or Tinne-
velly, may have put in twenty-flve years
of service, and when promoted, he may
be posted to Guntakal, because the
whole of the metre gauge area becomes
one region. He does not know when
he will get promotion. He does not
know where he will be posted. He does
not know how much percentage of pro-
motion there is and whether he will
be promoted at all. Now, I want to
know what this Seniority Committee
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hns done. Have they evolved amy .’
formula? If they have, I do not know
what it is. Is it the district basis, or
divisional basis, or regional basis? If
you adopt a regional basis, there is.a
danger. The Tinnevelly man may he
transferred to Guntakal or a place in
Mysore State. That means, he will
have to go four hundred or five hun-
dred miles away from the place where
he has worked all his life, I do mot
know whether it is the idea of the
Seniority Committee to transfer men
from one corner to another, So also
with regard to broad gauge. I can
quote a number of instances. This
Seniority Committee has failed to
évolve a formula. If at all it has.evolv-
ed any formula that forrmula is not in
the interest of the stafl as such. There-
fore I request the hon. Minister to
reconsider the whole question as tu
whether the weork of the Seniority Com-
mittee has been, of any use in practice
or whether it will not lead to the crea-
tion of more anomalies and he will
have to appoint . another Anomalies
Committee to rectify matters. I sub-
mrit that this point warrants immediate
attention. It is agitating the mind of
every worker—I know that. There
were cases of transfers, in the name
of promotion. From Trichinopoly men
are transferred to Madras; from Mad-
ras men are transferred to Mysore. T
have come across several cases of pay
clerks in the Tamil-speaking areas
heing transferred to Mysore where they
gel the same pay. They were told
that this is in accordance with the
senjority  arrangement. Several of
them appealed many times that they
may be transferred back, but their ap-
plications were rejected. There are
several such cases, I do not want to
multipli cases here. I am prepared o
bring them to the notice of the Rail-
way Board and the Minister. In this
matter the earnest attention of Govern-
ment is called for and I hope that the
hon. Minister will pay his careful at-
tentlon to this matter.

I now come to Demand No. 8A. One
of the items provided for under this
head is medical facilities and anti-
malarial work in Pandu Region. About
this particular area of Pandu I do not
know much. But I know of one thin
that the Assam Railway is conside:
to be the worst rallway—I cannot say
in the whole world, because I have had
no occaslon to study the railway sys-
tems of the world—at least in v
and I-am sure the hon. the Deputy Min-
ister will agree with me. One of the
hon. Members in this House pointed
out that to reach a certain station in .
Pandu or Dibrugarh {from Delhi it
takes ten days. If that is the position
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of the passengers. the position of
the railwaymen in that area can as
well be imagined. In places on the
Nilgiris, traversed by the Southern
Railways, where I know the situation
is not so bad, I know what sort of faci-
lities are given to the railwaymen. Nil-
giris 1s a mountainous region. For ,a
long time they have been clamouring
for woollen clothing; but they have not
been given. The (Central Government
as well as the State Governments pro-
vide woollen garments for the Police
and similar staff. But the rallwaymen
were denied that amenity. Even gang-
men who are supposed tn work on the
track in winter as well as rains were
denied woollen clothing. They are de-
nied even chappals. When even these
elementary necessities are denied to the
railway staff, it is no use talking of
anti-malaria operations. At least I
have no hope, so far as the South In-
dian Railway is concerned.

Railway staff posted at stations like
Pandu must be given all facilities and
transfers, if possible, periodically, on
their request, not transfers at randor,
as they do on the Nilgiris Railway. Re-
cently there were certain cases of trans-
fers when the staff had to he given hil
allowance. Reason: those who come
in new need bhe given only less_hi]l, al-
lowance, That is not the kind of
transfer I want. Those railwaymen
who want to go to the plains, because
they think that they would be able to
work better there, should be allowed to
go down. Those who'are posted to the
hills should be" given anti-malarial
equipment like mosquito nets, etc. I
would request the hon. Minister to give
careful consideration to this sugges:
tion.

1 have to make a few observations in
regard to Demand No. 5.

Mr, Chairman: That Demand is not
under discussion.

Shri Nambiar: | do not claim it os
a matter of right, but if you will allow
me 1 shall say a few words.

Demand No. 5 relates to ‘Ordinary
Working Expenses—Repairs and main-
tenance’. Here it is said that the bal-
anre of the increase of 15 lakhs is main-
ly 'nder Dearness Allowance as more
staff are expected to opt out for cash
Dearness Allowance in the coming
year. Here I wish to draw the atten-
tion of the hon. Minister why more
staff are opting for cash Dearness Al-
lowance. The grain shops on the rafl-
ways have ceased to exist in many cen-
tres. Recently the overnment of Mad-
ras reduced the ri' e ration from seven
oz. to four oz. The railway grain shops
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were the first to take advantage of it
and reduced the rice content of the’
ration to four oz. Now there is no
rationing system as such. The Rail-
ways can go into the open marke{ and!
purchase any quantity of grain and
supply them to their employees through
their grain shops. But they are not
prepared to do it, and that is the rea-
son way railwaymen are opting for
cash allowance. That is the miserable
position in which they are placed. There-
is a lot of discontent among railway-
men in the South and I am sure the
hon. Minister would have received let-
ters, resolutions. telegrams and repre-
sentations. The immediate require-
ment of the railwaymen is that they
want the rice supply from grain shops
to be increased to seven oz. from four
oz. In fact the Rallways can easily
supply them even twelve oz. So it is
much against their desire that they are
opting for cash Dearness Allowance.
This is forced upon them under the
plea that Government has reduced the
rice content of ration to four ounces:
1 would request the hon. Minister to
consider this aspect of the matter and
increase the rice content of ration to-
seven ounces,

ot gui waw (i fre— 1w
wpgfem onfeai) @ mwmife o, &
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qi, 3fF7 g7 WY afgg & w9 &
TR g W fiF 4y o e e &
% W T % HT A8 quw
#ad amar 1 agt a¢ e (traffic)
Txr warer 2 e farea & o &
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[ gt vam)
avE ¥ % ardr ¥y wE §, Ofew fne
Magifprmacsrafiw@re
AT AW X W @ R A
T g AT aam & 7 AT TWH
fod % $8 w97 (suggestions)

FAAT Aoy A Y AT F Iw w@w

AFAT W7 q 9 9 T TEW
I |

a1 FT OF FTCT g T FY FHAT
2 fF wors &iF 37 & ww a8 w7 w@r
g1 R ool it 9w T ¥ A9
7 w1 uver faer ) & F agr 2an fiw
ug T IWAF wH H I, Ho Ao
ko wieg At ¥ faar avd frd gy
3760 ¥ ( goods ) Iy weal,
% geqrfE, WY A F AF A TAAT
X F AT IF 9T ST &7 AH AL A
qAT | F T HS A gAT fE S
¥ qar a1 3EiA arsmr s omE siw
2o &o Hrfo ®Y qYT AarE ffwrar ¥
“fear o & Y fewe 3 # IwTT T8
qET | @ gg FT AT F EH
# &1 JT FFE W7 T ATZ A THT
FI A qATA IAT I fRa gg aman
A wrer Ay Ararfaw @Y &0 A A
JgATT  fr agt & &% & 19 A Jaw
St #YT Agr 3rF sgaedT HY T )

g W4T I eTA wmAr €
sarfegr ¥ foaqr ser, wfea &
firz, mfour & foagh shcowda ¥y
HTT | g AU STEA AGT I HH
s &1 fFooraa w1 o sgTe A
v o7 o sl w1 AWE AT T
& Gwrar gy I A s AT
F.owm el o a@E A
Sfws ax ¥ @rew ( Integration)
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forar a1 § aw & a8 ™ wv 41 -
AT T FTE I oTET T FTEA FAAY
g AR A s T e e
oty g & qradg Wl
St & o guTa € f5 37 Y awr wrg
T st s wifgd o g 97
UF g AT E | AE UF HYAS Y
¥z § ST AT AT AT WIAT TZAT
g1 FmraAR A smr A A fEOw
agaTe w1 gsHAe< § faar fear s
I fFr zq argA & faz w e
¥ faer frar oz Ay R sdf@T
(interior ) & =% N A
STET g ot A wgr ¥ S
Nt Ywga srw frw amm
I ATH TFA STET FIF FT AT IF
F X oF o afsrg € 1 wOEY
wow g f srawwrdr @ agl for
Y § AT Agr F faws FT I W
yrafea wAF 1 Y anfy g e
2 fr gfew M agat ¥ g g
¥few Trgat # gfow adl owe )
T &1 &7 7gy & fF ¥ Sw @Afae
¥ § g ATHETHA FT ®1E ATNF TEY
1 wfed g wmoagt e @)
T 1T qE AT 1HY STRA T & AY
FAAT T TW TR AT gy ey
fr wr St agt A4 fow @ |

% sfafea W ag Fg ¢ fF
g fegam & R T =
( training sohool ) & 1 wrfeaT
ARG A gy ) Ay
#1 ¢& AT eps fraion w7 99 Ifa
e ¥t drfoae § Fraw < fear @
a ga I A1 THY A W
FoTa ot T Ay v @ A A A
A & Y | AR fr @Y andr



1325 Demands for

g1 TRt WO we ¥ wW
dra gy 2z $f & w3 o foar amq
& @y S W aga Tga e
mrfeqe & @S W # W g
dy | - ey o B A @A & W
AR S AR ™E | P
g ¥ e |t fean 9w dt g8 S
¥ awTE L & T E

;a-&mfr’af‘roarrioﬁoi@
® A ¥ wgar =g § ) e § O
4feore mrdt et A% Wt 1 TR
nrﬁmfmri}:mkg?\'&dﬁém’f
T T & 9K T F 454 AT AfamaT
qF FoTq ¥ Hawc g & 1 W A
dfqax ey frge ot @ o SAR
i fow ol A1 3 A gEd M F
fodt 1Y, L4 W& W @ T & |
fre & w18 G oy Y & o fa @
TEC ¥ &% | e AT g
§ s ot ez 3 feeet & AT A AR
¢ ag wic fooot & midhy % &
aTq A SN A agy e e awdl
§ waifs g gl e fires o 1
& & oY §9 gETe A AR F
qWe T8 § T & 6 ag IR Fraia
w<H FT T FA |

st fto g®o wreW®  (TTTIL-
g —fefaa—aqgfa  onfaar) -
TaTafa aErEa, & ATY FT AW A
# T AT FAT  ATEAT B
. T O QAT Yo € 1 i g
F oaw ¥ foorgm 1 9@ &
fpga™ W1 aowr wTU A
&Y% a7 HY AT TG AEG § AT T
uzwi@méwa’tiwwqmm%
g gon fiean § 99 WY Ay aTa & W

3| TR w e tmg W e

512 PSD.

-
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qfeere & dT ox &1 W A
worft WY waT § A agr 9 HE AT
&Y e 7 dar ofr & W 7 P
Wy oA &1 g g AT
sy s fag ot #t ag doer 9 R
T ¥ o From @ gT SO,
AR FAN Y T R T AEWAL

#Y ot SweRT ¥ A gu ST o

TF @A A 9 | 3fET 3T W
g% awwT QT A4 @Y wAY | AT H
¥ FT AT AT MM AT AR,
& wawar § 6 ag St dEeET &7
T T 7 T agA AEAE |
F wza ¥ ag xerw v g fE
fegeam & 3 feeal A whw #1 fawe
T T 7 oA Afgd 1 R AR
Fewa & Fg e agi s A g
g gt s Ag agEr, S A
g | AWy e AgE s ¥
W & S AR W R AR E | 9

g T & SR R A gu A e £ R

agi v & fer a% Swi &1 @
7Y fawar | & agq qor o T
fir qry aTd 7T F ATAT @ g% Hfwa
Ay faae gam fF o 3@ ot F e
Rl § g g1 § qg wAIIRA A¥
FAC AR QA W | AN
g 9 & AT § i ST drwrae
g s & arg ¥ W faeaw &
ag Tl F 91 F7 7 JT AT FAr AT
T g1 W w ww g g fw
TG TT ¥ ATA HT qgd A o § AR

g o % off F e § 1 @

I @y NE ¥ Fre § IA A @
fir gt FgT ¥ & o waf wwl 7 §
arq & ag arfeeT w1 T § il
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[sft dro T®o FTETH]

oY ¥ #Y auw awa § fr agt e

®TET w1 g Faey gfe & oft
feam asdr 31

TR fegmose oifveam & a=

& T|IATR ¥ zwﬁ?s%q;m%r‘--
9T E ) R A 1} WS wT IR

a1 faar v & &Y T ¥ 9 fae
wEr A F oF agT qfr s A
w9 F AT gEy I 7 g A
qGA BTAET gy wwar ¢\ Y fEeg-
qHFIE ¥ T FE qAHT FT ;R
ar 37 #Y 9g» wiewr wem gz &
AT 77T & FTA 17 AT gL ATAT
qraT 9TAT E

u%_!%lﬂamgwﬁ!mﬁmm
Maga T g et 1 @
¥am @ gEIEe W, gEAR
TR F AL A | W W AT
¥ AT T E A AErAT ¥ Ay A
s e A% & mET A g
TG § | R IE ¥ F FT FATYL AF
W QY Hr FT THIT § A T Y
fey faar o @t fAT ¥ 4w o
wraﬁ%fmqmwwa‘rm
g

T & fawg § 70T A ot
TEA F Traew ® ay 72 ag fawr &
o a9 Y @A A A Ay a8 @y o
g§397 ¥ vy # 4 wgm 5 fomar
e Wy A Offafedww
( Rehabilitation ) & & s
v A AT F A9 Y Tars fE
fir & fooolt 7 arfra wY T @7
W oar @ qgt WA geag
N Fgferts FaRN @
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o o Srr A § ¥ wafEl & ary .
T2 ¥ & qAIRETENA . § o1 $T YL
£ 715 715 FT 3Y § A Y foar @
TagT At § A I7 ¥ fry TA F F
T Y feeT 3% § ofT ¥H Ag AW
¥ fecd w1 (FaT gt & 1 g R
& oft mgge Aty Qa ¢ Ay K A
& ¥ IF & o wadde A I aff
gt 1w A o) fawdt BTId &
forg satardy & oF woar & & o< el
ot ga A fardt ored & fod Y o
AT A F FT oATAT w0 AT FA E
a & § g AT AUfEd |

39 Wy e@udl f vem K
feafr et g1 =gt o are gl
T E 1 gt o o s § 9 A
AT o G fred | g A av
ya=r &y &Y, fec W A€ Sar
qreY Gt w1 78 frer &1 o At
gmAaeromaaT |l 8 W
7 g 54 #t oy &, 99 # @ A
q¥AT & | A FEA & qew § fF A
TATTRTETT § I7 7 g 317 =1fgd |
# 7g Fg uhar g {5 v gae e@qal &
A GATE agF TIETA FT qTF F1§
oy Ag fagr mar @ Teww #@
AFHT ¢F A9 § qI = §, A
ety & @i aF S
gt T #YE grar A § | N qEfec
MFmgyy s adra
HTHH FT AL FTH § | TH ANg F
¢t gieTd gt & fe A 3@ ar
FHAIT ATEAY Ear & S srEr ¥
T 73 wear § @t #f ax @ frc
T § AR I e T oI oAy

_{zmﬁi’l WA f W om
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T WA A sy A aw
WA &1 9 1 A9 w7 fear
Thar 2 g F ¢¢ ar R0 Az E, e
R F IR AT a5
WY § 1 ar mient Y S sy
T

w owm ¥ W e
"{ compartments ) & 37 & fawx
¥ adz § 7 o wr g fw
T Il & e W gure w3, Ffew
T A I A arY faear &, T fesaid
94 § At ofeqt | qrt aw o
ok s o @ &1 7 i
®1 1 1% &7 § Jarqd | @) GTHIC WY
TF TG €40 AT ATRT | S I
@1 61 YA oTRA § 3T F U AT

a1fEd |

anT € 919 & 1) fIEFT T 7@
€ AT TF IELA 3 FT FEAT AEAT
gﬁﬁiﬂ’i IFaT § FOAT  fooo
waarr & o # 3@ vy ) afam
g1, g AER A FN A @
fear & fr gfrordl &7 @@ A T@E
AR & 9, e o faw Foral &
@1 2 1 gfoorat & fod agt o &
i £ 1l anfr frAT F oF w
gt g | & gt & s ¥, faer ) 0y
A F 7y wrar g frogak A A Il
T[T £ 1 30 arefimt @ omg &
foq =13 =Tz Zam< smafagl £ e
AE | T TW FT AR ABA gAT
& gt a1 A FD AR AW

¢ #F aga ¥ &w § gl qor.

A IR FE F gTaY gl oA
A & fog off dare F, few g Ay
wifgd 1| & T axw A F R Al

A THAT, Wif® AT I TX TR
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g1 few wgt gfeal w1 qwe
g g Towere ¥ ot § sk T K
[t o § f g w8 fot fra &,
fedt e 81 R wgamr g fE
g w four AL @A 7@ g
qyafid, mw AT dwd ) gET™
T g7 swEn, warar foamar 4 o
T T aTd AT & 19 & w07 §
FRTO FT 1T §, T A7 I F7 {007 &Y
a&m  gafed & Fgar g fr s gER
¥ fod dto o mr dfigRe o gwwa
g ar gforat & fod s 298,
o a1 gl FeTe A grgar e
wifgd o oy & T 3T WY g X
fdromg )  ag o ghomt & fod o
WIRMATEAT T T war 5 e
srefoat & fraT gl &1 ar arem
& #gr war fF 30 wfiraY Ay o o,
w30 Wi weht v fod o,
EF T ZIXAT F7 FIET I EY A |
s o g g g o vl Y wrarehy
1T Y I 4Y 737 &, Wi ;T %o
T BIT FT T TH FATL §7F ATEATE
o Y &Y At o O sTa ) 9 FH FA
¥ fod durc Y &1 oY sifrat A
UTE 2 ®T AT HIE AT AL FT R
&, it wfrat w1 wrr A et w5
&Y gy s gfrar & 2y wrfid |

g & 89 § 7 ag @, S &
T %1 faraan Y F arg F7a71 § 9% e
I AR Y wS a1 7 femm A g,
AR amq A oA Ho Ar¥o #ro Afwg,
# AT ®7 oS o agi &Y @Y w9 &
A wHofEl § fg oy £ A
7gS ¥ & T A B F $T aw AN
g fr frw ameft ST oM g aR g
foma & st ag o gl
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[ e Qﬁ'o qHS] )
Awfar ¥ & 1 W oaw @ ar
WA ¥ AT 4y IT yuafwdi W
At g T Sem R A
g1 wgd § fiv g i v fed
| A a wfed, dFw & aw
T ¥ quT dgar g fF firel
& FTT AT A v o, Forard et
T T o A s &
&, foreit o s wrormd & el forereit Y
Frarer frar § 7 s Ty 7 O
T ot At w F AT g7 @ E
R R oy & fF o & @@ ¥ @9r
FHAY FEATT Y T £ oA W A
FF FAT AT § i 19 5 @ At T
o 3 1 gd 3@ & fF Toedmr &
qHY . q@ 7 g, A7 oY feafa &
g T F FI G F 7 AT AT
®g)1  Imd I IgdE aEl X
9T S & | ]

o wuEwy  (FETE—IfET-
aqgfes onfrat) :  awfr wde
Te #Y Tgg B T THT I I
W w% @ &, agiew 5 & Snr A
fred aro y @ iem dd | Qq
9, 37 #1 f L7 AT Y NF T HWT
e mar g oY qoe A A%
T FTAT, qZ ATAGY § Hrargy AT |
¥ gy & wrg, Far v oo g @
¥ AQ gy g AR AT g
™ @ §, T & aral § o o w3 AT
wEar g 1 gfort A am F S
wgZ, WE T FhTaTTATE
aft  wrE arETES WR GEA F
R | = et F 39 o
w1 qafea fear a1 forg § 0% Gufyr-
frgw (Railway Administration
F & 1R¥%, 1j4e, 1’4t ¥ dmat
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AT ¥ FT Famm a1 fF g agt
weafow ot 7 ferd ghorr & ok
frad gER ST d | v ag 7 qF 4T
™ § fr o5y, gt o fre’ T
7 gfeorat it qrrget 7 17 & awax
2158 7 o5 @ AT g forg &1 @R
oA} § anft qreTes § wgr d 1 Y
ot & werfaEt €1 ¢ g ¥ framar
T & 5 owew @ & 5 oww A
sforaY & w4t 7@t g w7 & m §,
CwE) ¢ oY @, W IR 6 /vy
rrsw R Namd g i fe
3T H TR TRTZ THTE FT FT9 FIA
aet AT E 1 I A FrogleAl 7
fim &7 7% W Tt fgew & Faw
& g7 FqreT fR@r f% Aoy ® 9ver
g Fa gz 9w FEm
f& s awrd w1 w1 FH TS0 AT
araR Wiae &7 F gforat § #12 a7y
o fea At aw &, @ & dome
wivd %37 (Punjab Sweepers
Federation) & ¥zt # &fqaa &
g e wga § fe g o A
THTH  WTE, AT AHTE TAT WIAZA F
fod & g€ & ors3 ¥ fod e &
o &Y a8 T% # TF AEAON 1 qFraiey
@l wr Al gEt IS A 9
AT I F gF AT RF2w AR *
¥ fod dare Y 1 9 awrd S gER
T g, wgt ot F 7z ft vgw
#T IT A gAR wreT & Afww &, 9
T AT 7 97 w7 <@r T faw 2@y
qu e ifed | ag gorA w Awdr
_wraw g ' ’
T TTER IAE WA F AR

g9 A HUA O AT AT FE G
FRaR dx N a@ Fg §
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[H ¥ woe B gr N e
e oY 2, 3w % afrqrer o
TS & TG A o g §,
Y AT ¥ AP F TR ¥ o7 A
€ a1 ST, TAYT g FT qfegrer
® IO o TEAT g, gwifw s
wed ¥ &wd ¥ weew & e
qfeqren a% oF 8% @Y o e Y
oy forear ovaTé owre {Ye & AT
iy, oy gaied #1 aft sglfoa
grft, gut a9 A} aw oft ¥=9T
T YOTAT A TR A FATS b (S
# goey ¥ Fue ofeyrer & amg swar
¢, frmar gan & oA @ oW ¥
. & 9 aE F9 A weg fwni
TEA g WA FY WO § W@
fwag §fF a@ o smATT
& foga & oft Fr foswrgen €
39 toe &< ( Border ) «
e wwar § gt A fav wdfat
gt 7Y €, 39 ¥ ¥ avw frwe 9
¥ 7 o e gRm #X 399 I
W B TR FH A AQg fHoAlT |
ot aw TTedr ¥ gEiT aw ered
EroA #) a1d § 9N A% ¢ 5 5w awr
T qEF F TR A Fo sy
oft & ggd a1, & 3¥ § T a7
{ Survey ) i faran mar a1, afFT
T qH F1 7 T FY IT 20 AR
F¥ fagr war, tafed & @ aww f6e
TF AT HTIWT  qaog [T ATgaAT
g wrarer fefgee & vl & O
BT AT THET A1, AT H FT HAgeT-
9T T aw wear § s Ay
Zgrer el oo & o 3% F §,
IF A o gwT Afwd & sy
g wATCom fad ot amT ®y gAY
an g Fadeft o o g1 agt T w0
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zrimeqe § A A H o wwa A €
oot g oF wd wer gf W
fod fredr & afC ool EBTTETR IT

- g & T Y wer A A AT qrEY

g S H10w 37 &, 99 A A1 K IS
& ar w ot AT @R wr ey
forad so #Y afaga & T wwr
FX N | 3T orw g adr ady 9
Y A7 TAATH A o9 § AT 7 ey
WA w1 gride FEAY §F ogEIW
TIRTFR g A W g, I
®! Fwwegw ( Nationalize )
st §, @ ®ar ¥ sar w€ oI
@ F FIT AT 9 fawrr g FLT
A & guwar g 5 ag seET a0
TH AT H1 TG I § {5 q7 3T
rer fir ¥ agT STATETATE | Cw
HSTAT IT G FEA HT HTC AT I
T § AR Iu et aF g §
A fger srren w7 ag aga A feen
W XY ¥ A aF AEEN AT T §
Y gt 3T ofY agA ¥ ST QX TRy
fre arw fagid ot feealt &
A W ) wF N T T, ag @
ot @t SfY #Y gon & fF w9 ¥ W
T RAEZ A I WA & WA
ar &< fod v

g aF FTma (corruption)
FT ACHF §, IAH A 7 AR AT
@R FE ¥ § AT weew wY Py
qT ZATR ATATTLr 0T 7 qwii o avfge
Fr g M o faw el wroor A
fearm s a9 T A, av & wFw
fr @ ag A I o ¥ TR A
wrA@E
Shri Alagesan: I am afraid, Sir. the

hon. Member is converting this into
a general discusgjon.



1335 Demands for

. -
Some Hon. Members: No; new lines,

Mr. Chairman: Order, order.

The Minister of Railways and
Transport (Shri L. B, Shastrl): It
aeet]‘lils you may apply the guillotine
earlier.

- Mr, Chairman: The speech of th,é
hon. Member and that of his prede-
cessor were and are beside the point.
But, as that speech related to the
grievances of Harijans, ete., it was
tolerated by the House. The hon.
Member, I am afraid, Is taking much
more time than he should have taken.
He is repeating all those things which
were said during the general discus-
sion. There are cut motions and the
hon. Member may restrict himself to
matters relevant to them. I +would
request the hon. Member to finish his
speech. '

Shri K, K. Basu (Diamond Harbour):
Sometimes trains go off the rails.

e FRUNY : I EORT &Y I,
& ¥Aw qF a1 AT FF FT g
Lad o

winfr wfnw : Afed, 59
o frar & f5 ol smoR oY 3o wfw
¥ s § g Rt wenw & -
foow 7Y €, afewn oo femram
(General Discussion) # 3t ¥g&
R g, IFmard st W fox
TETAT T /T §, T A 9 99 Wl
FY TETA KT T T E AT A,
Ffw {fr g JvaX O oN ey
¥ gy 7 7 © 9 forw az sk
a3 @it & gwedt §, T Ay o aw
I AT Y Forew & w0 aw
Ciscicigiac B0 e S T L
39 ¥ WA 90 § IT 9T 1 N I
& e fewieq § 97 X A, Ty
IR T &, BT o arr e
feerem & Q7 a9 agw ® gEgTR
Y gorraa TE £ o v
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Dr. Rama Rao (Kakinada): ] want
to speak on Demand Nc¢c. 9A—Medical
facilities or lack of medical facilities.
I will restrict myself {0 one very
serious problem, tuberculosis. Even
according to the Adviser in Tubercu-
losis to the .Government of India, the
Railways ought to have their own
sanatoria, and thereby do minimum
justice to the Rallway workers. His
estimate was a very modest and con-
servative estimate that the Railways
required about 2,000 beds in sanatoria.
Last year, the Railway Minister was
good enough to promise 200 beds and
I hope this promise still stands.

Shri L. B. Shastri: Certainly."

Dr. Rama Rao: In the air. It has
not yet been realised. I thought that
if we get 200 beds in one year, in
five or ten years, 2,000 beds will be-
come available. Even this number
2,000 is an under estimate. [ request
the Railway Minister and the Railway
Board to take serious notice of this
matter and do something about. it.

There are two aspects whichk I
want to warn the hon., Minister about.
The Railway Minister should not con-
sider this as a matter of charity. In
my part of the country, _ public
hospitals are Dharma aspathiri that
is, charity hospitals. T said that the
Railway Minister should not treat
this as charity. He is doing the minis
mum that could be done. As long as
the workers are healthy and energe-
tic, you take their energy, which 1
may factually say, is their blood and
when they are suffering from tuber-
rulosis. you just throw them into the
dust-bin and your records show that
they are treated as out-patients,
which is as good as no treatment at
all, What they require s rest and*
good treatment and your out-patient
coloured mixtures will not do any-
thing for them. I hope the Railway
Minister will take active steps to im=-
plement this. .

Secondly, last year, the hon. Health
Minister in one speech outside the
House said that the Railway Ministry
is likely to arrange 250 heds in the
existing sanatoria. I do not know
how far the Railway Minister has done
that. Even this I object to: not for
providing 250 beds for the Railway
workers, but for depriving thre public
of these 250 beds. which I hope they
have not yet done. The Railway
Minister must remember this, when
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he reserves ten beds in the existing
sanatoria, which are hopelessly inade-
juate. The Health Minister has said
30 many times that there are 15,000
seds for a minimum necessity of
300,000 beds in India. If the solvent
Railway Board snatches away a few
seds from the already inadequate beds
n the existing sanatoria, the general
Jublic will be very much incunvurien«
, I think this, does not require
sery much of argument. I am sure
he Rallway Ministry will take active
iteps to build sanatoria of their own,

There are a few points, There is

in X-Ray plant sarctioned to Bez-
mada hospital, = a plant without a
oof. It was sanctioned about two
‘ears ago,—I hope I am correct—and
‘et there is no roof for that X-Ray
lant. I hope the Railway Ministry
vill look into the matter.

Secondly, the salaries of the new
ecruits who are Medical Graduates,
re in the region of Rs. 100 and Rs.
25. and it is certainly.scandalous.

Shri Nambiar: No good Graduates
>me to the Railways. :

Dr. Rama Rao: You know how
Ifficult it is to get admission to the
iedical colleges, and how still more
fAcult it is to get out of the college
ith a degree, but still they are
Tered only about Rs. 100 to Rs. 125,
hich is certainly scandalous. There
one more-point in this connection,
1 some places lady doctors are paid
ot out of the actual fund for the rail-
ay staff. but out of some
ind depriving them of certain hene-
3 which are available to the other
ilway staff: I hope the hon. Minis-
T f':;:rill be kinder to these poor lady
wctors. .

Shri Nambiar: Yes, certainly.

Shri Alagesan: Shri Vittal Rao first
ised the guestion of the publication
the repert of the Fuel Inquiry
ymmittee, It is true that an interim
port by this Comraittee was sub-
Itted in March. 1952, but after the
bmission of the interim report, the
pe of the inquiry was very much
dened. and the Committee was ask-
to go into various other things.
ey examined in detail the different
*tors connected with production,
sparation, supply. transport, con-
mption and handling of coal. keep-
t in view the needs of the induystries
d the improvement of their coal
oplies. The final report has been
bmitted only yesterday, and it will
examined y experts. And we are
nking of having the report pub-
hed and circulated to varfous public
erests in the country so as to get

benefit
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their reactions. Since the final re-
port was received only yesterday.
I do not thipk there is any point in
asking for its publication, as if the
Publ.ication has been delayed over a

ong time.

The same hon. Member ralsed t
question of wagon shortage, and sal
that wagon shortage affected the pro-
duction of coal in the Singareni Col=
liery Fields. The actual posit‘on, hows
ever, is different. There is ng question
of wagon shortage aflecting the pro-
duction there at all. In fact wagon
loadings have been increasing month
by month, and whatever is left there at
the pithead is not much of useful coal,
but only a certain low grade coa
called ‘Shale’. Even for that some use
has been found, and so that also will
be moved from there, It has been sug-
gested that because we are unable to
move the coal, the production there is
affected. It is not so. It is only the
low grade coal that has been lying
there, and ‘arrangements are being
made to move stocks of such coal also.

Then, the hon. Member wanted to
know why we are paying Rs. eleven
lakhs more as dividend to my hon.
friend the Finance Minister. When
the dividend was estimated at the
time of the preparation of the budget,
the capital at charge was taken at
Rs. 850 crores. but now it stands at
Rs, 852:8 crores. and the dividend for
this extra capital at charge comes to
Rs. eleven lakhs., and so there is no
question of paying interest over
;_moctimts spent from the Development

und.

My hon. friend Shri Nambiar tra-"
versed more or less the same ground,
and has practically exhausted all the
Eolnts. and has no fresh points to

ring- up. Most of them have been
answered already. He tried to raise the
question of the Joint Adwisory Com-
mittee and ridicule it.

Shrl Namblar: That was not replied
to at all.

Shri Alagesan: As I have told the
House already,'as a result of the re-
commendations of the Joint Advisory
Committee, Rs, two crores more per
annum are being distributed to rall-
waymen )

He also raised the question of the
Seniority Compmittee. Ag far as the
Southern Railway, in  which he is
interested, is concerned, the Seniority
Committee for that Raillway has
finished its labours, and their ‘re-
port is under examination now.

Then, he wanted us to think about
the employees opting out for the cash
Dearnese Allowance. I think it is a
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good indication of the market condi-
tions that prevail there. Articles of
food. of better quality and lesser
price are available in the open market,
and that is the reason, I believe, why
they are opting out.

Shri Nambiar:-

Give them twelve
ounces,

they will continue.

Shri Alagesan:
get any amount in the open market.
I know many people are sorry becausge
these restrictions having been relax-
ed, they could not carry on their agi-
tation abouT bad quality etc., but
that cannot be helped. People are
getting better quality of foodstuffs,

and in some places, even at lesser
prices. -

“ {:'thrl Nambiar: Very wrong informa-

Shri Alagesan: That is the reason
w}_xgt I believe, they have opted out
for~cash Dearness Allowance.

Some hon. Members talked .bout
new lines, and that point has already
been covered, and there is nothing
fresh to add.

The last speaker referred to the ar-
rangements that have been made for
the tuberculosis patients among the
‘railwaymen. Jt is under examina-
tion and we want to establish tuber-
culasis sanatoria for the benefit of
railwaymen. "I hope we shall be able
to do something in that direction
before long. ‘

I have nothing more to add.
Mr. Chairman: The question is:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 31,73,000, in respect
‘of 'Ordinary Working Expenses
Esu;:ggﬁ' Weltare' be reduced by

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 25,00,000. in respect
of ‘Construction of New Lines’
be reduced by Rs. 100.”

The motion was negatived.
Mr. Chalrman: The question is:

“That the respective sup-
plementary sums not ex-
ceeding the amounts shown in the
third column of the Order Paper
be granted to the President to de-
fray the charges which will come
im course of payment during the

They are able to,
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year ending the 3lst day of
March, 1853, in respect of the
corresponding heads = of demands
entered in the second column
therepf, against Demands Nos. 4,
6, 7, 9-A, 15 and 20.”

The motion was adoﬁted.

* [The motions for Demands for Sup-
plementary Grants which were adopt-

ed by the House are reproduced
below=—Ed. of P. P.]

Demanp No. 4—OrpINARY WORKING
EXPENSES—ADMINISTRATION

“That a supplementary sum not
exceeding Rs. 53,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Ordinary Working
Expenses-—Administration®.”

DEMAND No. 5—ORDINARY WORKING®
EXPENSES—REPAIRS AND ANCE

“That a supplementary sum not
exceeding Rs. 1,62,20,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March. 1953,
in respect of ‘Ordinary Working
Expenses—Repairs and Mainten-
ance'.”

Demanp No. 7—ORpINARY WORKING
EXPENSES—OPERATION (FUEL)

“That a supplementary sum not
exceeding Rs. 64,009,000 be granted
to, the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of '‘Ordinary Working
Expenses—Operation (Fuel)'.”

DEmaND  No. 9-A—ORDINARY ' WORK-
ING EXPENSES—LABOUR WELFARE

“That a supplementary sum not
exceeding Rs. 31,73,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Ordinary Working
Expenses—Labour Welfare'."

Demanp No. 15—CONSTRUCTION OF
New LINES

“That a supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1953,

in resPect of ‘Construction of New
Lines’.”
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DEMAND No. 20—DIVIDEND ' PAYABLE
T0' GENERAL REVENUES

“That a supplementary sum not
exceeding Rs. 11,22,000 be granted °
to the President to defray "the
charges which will come in course

+ of payment during the year ending
the 31st day of March, 1953, in
Tespect of ‘Dividend Payable to
General Revenues'.”

APPROPRIATION (RAILWAYS)
: Iio. 2 BILL

The Miniter of Raiways .and
Transport (Shri L, B. Shastrl): I beg
to move for leave to introduce a Bill
to authorise payment and appropria-
tion of certain further sums from and
out of the Consolidated Fund of India
. for the service of the financial year
1952-53 for the purposes of Railways.

Mr. Chairman: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1952-53 for the purposes of Rail-
ways."

The motion was adopted.

Shri L. B. Shastrl: I *introduce the
Bill.

APPROPBRIATION (RAILWAYS)
2 BILL

The Minister of Railways and Trans-
port (Shri L. B, Shastri): 1 beg to
**move: ‘

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the service of thre flnancial
year 1952-53 for the purposes of
Railways, be taken into considera-

tion.’ .
Mr. Chairman: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the service of the financial
year 1952-53 for the purposes of
I}ailvxays. be taken into considera-
tion.

Shri Vittal Rao (Khammam): Let
there be no Supplementary Demands
hereafter, Sir.

. this recommendation

-

Union Duties of Excise 1342
(Distribution) Bill

Mr. Chairman: The question is:

“That the Bill to authorise pay-
ment -and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the service of the flnancial
year 1952-53 for the purposes of
Railways, be taken into cunsider-
ration.’

Thet motion was adopted.
Clauses 1, 2, 3 and the Schedule, the
Title and the Enacting Formula
-were added to the Bill,

Shri L. B. Shastri: I beg to move:
“That the Bill be passed.”

Mr. Chairmam: The question is:
“That the Bill be passed.”

The motion was adopted.

UNION DUTIES OF EXCISE ‘(DIS-
TRIBUTION) BILL .

The Minister of Finance (Shri C.
D. Deshmukh): I beg to tmove: .

“That the Bill to provide for
the distribution of a part of the
net proceeds of certain Union
duties of excise among the States,
be taken into consideration.” -

The Bill is a simple, straightforward
measure to implement one of the
recommendations of the Finance
Commiseion, frideed the most impor-
tant of those recommendations, viz.,
that 40 per cent. of the net proceeds
of the excise -duties on tobacco,
matches and vegetable products be
assigned to the States and distribu-
ted among them on the basis of the
population.- As the House is aware.
has been ac-~
cepted by Government. The
reasons for the Commission recommen-
ding the assignment of a part of
these three excise duties, instead of
all the excises, have been set out at
length in the Commission’'s Report
(Chapter V) which has been circula-
ted to Members of both the Houses,
and therefore. I do not propose to
go over this ground again at this
stage. In a matter like this, it will
be realised that there are g'ways
bound to be differences of opirion a
to the particular excise to be select
or the portion of the duty to be assig-
ned to the States. So far as the
Government of India are concerned,
they have accepted the recommenda-
tions of the Commission in the spirit
that it is an impartial body outside

- both the Central and State Govern-

*Introduced with the previous sanc-
tion of the President.

**Moved with the previous sanction
of the President.

tMoved with the previous’ recom-
mendation of the President.
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ments. Another reason for accepting
this particular recommendation
that it forms part of an integrated
scheme of assistance drawn up by the
Commission, and I am sure the House
will appreciate that it Is not desira-
ble to modify one part of the scheme
without affecting the picture as a
whole.

Now, as regards the distribution of

the States’ share among them, I am
aware that the view is held that the
distribution should have taken other
factors into account than merely popu-

lation. Here again, I believe that we

have done the proper thing in ac
cepting the Commission’s recommen-
dations. The Commission themselves
seem to have realised that, a future
Commission may come to a different
conclusion with additicnal data avail-
able to them. We are taking cteps to
have suctr data collected, but for the
present the only basis that one could
think of is population as giving in a
rough and ready manner the consump-
tion of the respective States.

The financial effect of the proposals
embodied in the Bill is to transfer
something of the order of 17}
crores @a Yyear to the States.
The amounts may vary Irom year to
year, depending upon the rate of taxa-
tion in force and the collections in
edchr year. But I think in the ordi-
nary course the order of the sum is
not likely to differ materially from the
figure I just mentioned.

Mr. Chairman: Motion moved:

“That the Bill to provide for
the distribution of a part of the
net proceeds of certain Union
duties of excise aqun.g the States
be taken into consideration.”

Shri A. C. Guha (Santipur): The
hon., the Finance Minister in introduc-
ing this Bill has described I{ as a very
simple measure. Yes—simple it is,
if we only take it that it is imple-
menting the recommendations of the
Finance ommission. Also it s
simple from his point of view because
he has to take no further trouble, but
simply follow the
of the Commission. But from the point
of view of the States whose fate is
going to be decided for some years it
is net so simple a matter. .

We have not been able to be ‘con=
vinced of the ad hoc arrangement
made by the Commission as regards
selecting the items, excise duty on
which is to be shared with the States,
nor of the basis of this allo-
cation of the excise duty. Though the
Commission has stated that‘there are
no definite data as regards consump-
tion, I think there are definite data

recommendations -
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as regards collection 'which might be .
considered to be at last with consump-

tion. A State can collect only as much
excise duty on a particular item as
is generally consumed in that State...

Shri C. D. Pande (Naini 7al Distt
cum Almora Distt.—South West cum
Bareilly Distt.—Nortlr): No, no. Take
tobacco. ’

8hri A, C. Guba: Production also.

8bri C. D. Pande: Only in produc-
tion of tobacco.

S8hri ‘A. C. Guba: Production alto
might have been taken into consider-
ation.

Anyhow, this arrangement on the
population basis, irrespective of the
factor how a State contributes in the

shape of production of of consump-
tion, js not a very happy one.

Then as for the selection uf ilems,
there also there is not much reason
to be contented—as we havg no reason
as to why these items were prefer-
red. The only thing about this award
is that it has put the States on a
somewhat sure economic plane. So
long the distribution of Central reve-
nues by way of an ad hoc grant was
more llke a scramble in which the
stronger the Government of a State
the greater was the thance for that
State to get a share in the revenue,
I should like to quote here a passage
which was stated quite a number of
years ago but which holds good even
today.

“The distribution of public in-
come degenerated into something
like a scramble in which the most
violent had the advantage with
very little aid to reason. As local
economy brought no local advan-
tage, the stimulus to avoid waste
was reduced to minimum and so
no local growth of income led to
local means of improvement in
the interests of development of
public revenue.”

The remarks that have been made
in the last two sentences hold good,
I think, even today.

Shri B. Das (Jaipur'—Keonjnar):
Not after this!

8Shri A. C. Guha: Even after this.

If simply the -population be the
basis for allocation, then the States
would not have the urge to improve
the revenue either by production or
by any other way. Particularly, when
we hear so much about Family Plan-
ning and Birth Control this premium of
population does not sound quite proper
and scientific. .
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I should here mention something
about my own province. Originally,
it was a direct concern of the Gover
nor-General and so it had no separate
Government and no separate revenue.
Gradually, when it came to the status
of a separate province, it was getting

" niggardly attention from the Centre
because of the political trouble it was
creating for the Government. The
two Awards, the Meston Award and
Otto Neimeyer Award, were palpably
unjust and rather hard to my own
province. After the Partition, though
West Bengal continued to contribute
almost the same amount of income-
tax as undivided Bengal was contri-
buting, its share of income-tax was
reduced drastically, Of course, the
present Finance Minister acting as
arbitrator made some amends to the
wrong proposed to the province by
the previous arrangement. He in-
creased the ratio by, I think, one and
a half per cent, or something like that.

. So, we .were only expecting some
better deal from this Finance Com-
mission. But we have been dis-
appointed. Even now we plead that
the Government should see its way
to improve the allocation and then to
include some more items in the list
of excise duties which should be
shared with the States. I should men-
tion in this connection, tea and also
petrol, which though Bengal does not
produce yet but may, in the near
future, produce. So, I should joln in
supporting the demand of Assam as
regards petrol. I do not think why
Assam should not get a share of the
petrol duty.

. T

Another point I should like to put
before the hon. Finance Minister and
before this House is that India is one
country and its development should
be more or less uniform. The oper
capita revenue of different provinces
should also be more or less uniform.
,But at present the per capita revenue
of different provinces varies widely
and to make the development more or
less uniform those provinces which
are poor in revenue should be given
better allocation from the Centre.

Lastly, I should like to impress
upon this House-the problem that has
been created, due to partition, for
West Bengal. It Is not the seeking of
West Bengal that the entire province
was partitioned. The country, as a
whole, decided to have the partition
and the party which is responsible for
running this Government also accept-
ed partition and so Bengal had to
yield to the decision in spite of the
great hardships, in spite of the senti-
mental bonds that we feel and In

U ILSLAVLLEL AT
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spite of economic distress that was.
inevitable. We expected that the
Central Government should take into-
consideration the problems that have .
been created due to partition. These:
are problems of the Central Govern-
ment and not of the Bengal Govern-
ment. We have got about 28 or 30
lakhs of refugees even according to
the Government estimate—while non-
official estimate would put the figure:
much higher. It may be said that
the expenses on behalf of the re-
fugees are being borre by the Central
Government. Yes, that is the direct
expenses which the Central Govern-
fent have- been bearing. But, there
are certain incidental expenses, e.g.,
food-stuffs and other resources of the
rovinces being consumed by 28 or 30
akhs of people; communication, social
services and other problems have been
created. Yesterday also I mentioned "
in this House that a large number of
colonies, urban and rural colonies,
have been get up in areas which have
no communication, no school, no hos-
pital, which have no economic life, and
to make those colonies really-self-suffi-
cient and make the refugees really
rehabilitated, the Bengal Government
will have to provide proper commu-
nication by making roads and other
things and will have to provide for'
the economic development of those
areas, the expenses of which, I am
afrald, are not covered by the Re-
habilitation Department and it i{s the
responsibility of the Bengal Govern-
ment to prepare village roads or to set
up small scale industries and cottage
induystries or something like that. So,
all this should be taken into consider-
ation by the Central Government be-
fore they finally decide to give effect
to the“allocations as recommended by
this Finance Commission.

1 hope in the mnear future. the
Central Government will see its way
to.improve the allocation. I plead not
only for Bengal but also for other
provinces which have poorer revenue
so that India as a whol¢ may have
uniform development for which uni-
form per capita revenue is absolutely
necessary.

Shri K. K. Basu (Diamond Har-
bour): The hon. Finance Minister in
moving the Bill tried to describe it as
a harmless piece of legislation. It is
true, it is harmless to him. It was
adopting the decision of a
Commission appointed by the Presi-
dent, he has saved himsel! from the
volume of public criticlsm that might
come in. I would like te impress that
the recommendation of the Commis-
sion s much below the expectations
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of the provincee I am not going
immediately into the details of the
“principle on which the recommenda-
tions have been based but I would
like to say that over-all demand of
the States and their shares should
have been much higher than the 40
per cent. as decided by the Finance
Commission.

Then the Commission has selected
only three items out of a total of near-
ly twelve items or articles on which
excise is levied. According to the
figures supplied, in the next year
Rs. 85 crores are expected to be col-
lected by way of excise, but only
Rs. 46:90 crores, i.e. 40 per cent, are
in the pool to be distributed among
the States. I would like to impress
upon the Government” that these Rs. 95
crores are being pald by the people of
the States, and it is only natural that
they should demand a due share. After
all, if you analyse the expenditure of
both the Central and State Govern-
ments,"you will find that the incidence

of providing social services falls
greater on the States than on the
Centre. Take the sugar cess. It is

collected mainly from U.P, and Bihar.
The people of this area have to make
sacrifices to augment the production
of sugar, but the entire profit is taken
by the Centre. For keeping up the
production, for running the mills, for
meeting the problems of workers and
providing them with amenities, for so
many other things connected with t¢he
sugar industry, it is the States who
have to make sacrifices. There may
ke here and there a few Central
grants, but in a country which is
mainly agricultural, the main brunt
of the burden for improving the lot
of the peasantry, for introducing better
irrigalion, for improving the means of
production, etc. falls on the States.

Similarly, take motor spirit. Assam
which oroduces petro]l has many prob-
lems. The people of Assarn have to
undergo many sacrifices for keeping
the petrol pumps and oil installations
in running order. Relatively speak-
ing, they suffer more than other simi-
larly situated people elsewhere, Yet,
they’ do not get the fruit of their
labour. They get only a small share.

The same iz the case with tobacco
which is grown in the South, If they
make sacrifices and produce  more
tobacco and et a better market, more
excise duty is collected, but the share
they get is very small. If they only
know that out uf Rs, ten extra produc-
tion, they will get at least Rs. four,
there will be an impetus, but if they
know that they will get only eight

-

' share?
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annas, where will be the impetus?
Therefore, let ug talk in terms of
reality, Of course, India is one. But
so long as there is uneven economic
development of the regions, and so0
long as their economic potentialities
differ, there will be a tendency for
people to ask for more, It is not
parochialism, So, I suggest that this

. 40 per cent. should be raised to at

least 60 per cent. if not 75 per Tent.

. After gll, the States have to provide

better roads, better education, better
health and so op, and all this costs
so much, So, in voicing this increase,
I trust I am speaking for all States.
The share of the States must be in-
creased.

Now, I shall turn to my own State
of West Bengal. As a result of the par-
tition, the whole of India benefited:
but only two States bore the burden
and suffered the most, If in order to
mitigate their suffering, you want
them to come to you with a begging
bowl, asking for some donation, or
grant or any other contribution, it is
not the right thing. Why cannot the
people of this area demand a decent
After all, West Bengal does
produce wealth which is. wutilised
mostly by the Centre. Apart from
rehabilitation grants to West Bengal,
I want to point out that there is need
for a greater share being allotted, be-
cause Bengal has to accommudate
many other States which we do not
grudge. Persons from different parts
of India come to the industrial belt
and earp their livelihgod. The ameni-
ties for the working class and the
middle class have to be provided by
the Bengal Government. So, the per
capita incidence of expenditure is cer-
tainly higher for the West Bengal
Government if it tries to maintain a
minimum standard of social service.
Unfortunate'y, a large part of the
earnings is taken away by the Cen-
tral Government. I do not want to-
ga into the merits of the distribution,
ut I dv wish to say that the share of
the States in the excise duty should
be increased. I appeal to the hon.
Finance Minister that he should not
accept the Finance Commission’s re-
commendations, It may help him
possibly to do so, because he can
shelve the responsibility and take
shelter from criticisms, But there Is
always bound to be criticism, So, the
maximum that can go to the States
should be given to them for the rea-
sons that I have mentioned. An at-

teml:rsll should be made whereby they
get the justifiable share of all the
taxes that are collected out of the

produce and the wealth of the States.
I hope the Finance Minister will consli-
der tpis matter and give effect to the



. 1349 Union Dutles of

increase, if not in this year's Budget,
at least in the next year and coming
years, so that it would be according
to the demands of the people.

[MR. DEPUTY-SPEAKER in the Chair]

. Skri B, Das: Sir, I wish the Opposi-

tion Benches had asked the Finance
Minister for a debate on this excel-
lent report—the Finance Commission’s
report,

8hri A. C. Guha: Not only the Op-
}:tosxtlon Benches, but we also ask for

Shri K, K, Basu: Let the father
initiate; the sons will follow,

Shri B, Das: I am not in a fault-
finding mood to challenge the decision
of a statutory Commission, It was ap-
pointed by the President, and the
President has disbanded that Com-
mission. The decision on the division
of taxes and the distribution of the
" resources are the functions of the Fin-
ance Commission, and as the Finance
Cummission is to be reinstated again
when the President wishes, any de-
cision on the Finance Commission’s
recommendations is not under the
purview of the Finance. Minister or
the Government of India, The homn.
the Finance Minister has got an op-
portunity to give grants-in-aid, which
indirectly were asked for by my hon.
friend -Shri Guha, and the Govern-
ment of India has neter denied the
appeals of Bengal in that matter, We
“all recollect how Bengal has been
treated from 1943, ' ever since that
catastrophic famine took olace.
The Central Government has given
Bengal large grants of which at times
poor neighbours like me who live on
the south of Bengal have felt jealous.

6 p.M, -

My hon, friend Mr, Guha spoke of
poorer States, States which have a
low capacity, I belong to Orissa, the
per capita expenditure of - which is
somewhere about rupees nine tc ten.
The population of Orissa is about cne
and_ a half crores. The per capita ex-
penditure in Bengal is a little higher,
while in the mighty province of Uttar
Pradesh which is blessed.......

Shri C. D. Pande: Only from the
point of view ouf numbers, not wealth.

Shri B, Das; Shall I tell you what
is your revenue?

The expenditure of the UP. s
about Rs. .65 crores: that of Madras
is Rs 65 crores: West Bengal is Rs, 42
crores, it is going up.

3 MARCH 1853
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. Shri C. D, Pande; May I interrupt
the hon, Member, If the hon. Mem-
ber goes into detalls, he has also to
quote the population. Let it be either
on the basis of population or on the
basis of capacity.

Mr, Deputy-Speaker;
tion ig necessary. —

Shri B. Das: I am vonly trying to
suppart the reasoning of my Iriend
Mr, Guha that there is inequity in
the per capita expenditure, so that
social justice and economic justice,
which is one of the objectives in the
preamble to our Constitution, is
rendered to the population at large.

Sir, you and I were members: of
the Constituent Assembly. At that
time the members of Assam and
Orissa fought hard for the incorpora-
tion of article 280 in the Constitution.
My hon. friend Shri T. T, Krishnama-
chari who was a member of the Draft-
ing Committee of the Constituent As-
semb'y would remember that richer
States like Madras and UP. (and
even Bengal) did not at that time
voice any demand that a Finance
Commission must be immediately es-
tablished and the resources which the
Central Government had and were
spending for maintaining the bureau-
cratic tradition of the Government of
India should be equitably distributed.

Well, the Finance ,Commission was
appointed. If has done the iob well
and submitted a report with which I
cennot find any fault. My hon. friend
Mr. Guha spoke about the distribu-
tion of income-tax. He will reco'lect
that even his great countryman, Sri
Nalinji Ranjan Sarkar in his report on
Federal Finance Committee suggested
that collection basis should be taken
intp account in the redistribution of’
income-tax. Bombay also demanded
the same, If trade is diverted to
Calcutta and Bombay it is not the
fault of the people of Orissa, ur the
people of the Punjab, Our foreign
rulers concentirated thelr transport.
system and ports development in
Bombay and Calcutta,

My "hon. friends of Bengal and
Bombay demand distribution on the:
basis of collection. 1 have alwoys
contended In the Constituent Assemb--
ly, in the previous House and in this
House that population basis of distri-
bution is the right method, if the
preamble to the Gonstitution has been
accepted by every Member of this
House and by every citizen of India,
'Still T do not blame if twenty per cent.
on the basis of collection is allocated
to Bengal and Bumbay, T do not mind
it, because the transition stage (g
very difficult, We have emasculated
the' princes; we have . emasculated

No interrup-
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[Shri B, Das] .
the landholders. - But it takes time
for them to adjust their life to new
-conditions. S0, I do not want that
.Bengal and Bombay should be sudden-
ly faced with a great catastrophe,

Mr. K. C. Neogy, the Chairman of
the Finance Commission. is a great
sun of Bengal, I am glad a great

son of Bengal, ahd an ex-Minister of

the Congress Cabinet, could devise
such a faultless machinery of alloca-
tion of the resources that could be
snatched away from the hands of the
.Government of India. But I would
like Members of this House here and
legislators outside and through their
State Legislatures should agitate that
the President has done a wrong thing.
He had no business to do away with
the Finance Commission which was
to enquire intn the affairs of States
pis-a-vis the Centre over devolution
of resources and which had to comp-
leta their labours in thirteen moriths,
particularly when data and statistics
were not - available. The Taxation
Enquiry Committee is still to be born;
or though it is born, it has to come
into existence. After the Fiscal Com-
‘mission’s Report the Taxation En-
quiry Committee ought to have gone
into the various resources of the
States and the Centre. Then, perhaps,
it wculd have heen easier for the
Finance Commission to weigh how
they could render social and economic
justice to the States, But with all
the handicaps the Finance Commission
has done a piece of duty, a thankless
duty. without data and statistics in
‘the Centre and tihe States. They
have done a good piece of job. Those
of us who want more money can ask

the Finance Minister to give us assis--

tance under the item of Grants-in-Aid.
I have a feeling that towards the
end of discussions on the Budget and
the Finamce Bill, he may come for-
‘ward with a proposal to give food
subsidies to the States, I am against
it. Whatever money is to be given to
the States must be @iven in the form
of grants-in-aid. Ag it ig the Stutes
which Ret assistance do not even ex-
press one word of gratitude to the
{Centre, .

Well, I do hope my hon, friend the
Finance Minister will tell us how the
‘President was persuaded to come to
the decision that a Finance Commis-
slon could complete its deliberations
within thirteen mohths ‘and Its exis-
tence is not necessary. I recollect
those days when I was a vigorous
agitator over article 280 and the arti-
cles near by it. I wamnted the Fin-
ance Commission ghould continue for
flve years. T arh ‘glad my hon. friend
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Mr, T. T. Krishnamachari ir here,
Dr, Ambedkar’s qriginal ' draft was
that a Finance Commission should
come in flve years after the Constitu-
tion,

Mr. Deputy-Speaker: Are we enter- .
ing into a general discussion of the
Finance Commission, This is a very
small matter,

slShri B. Das: I accept your ruling,
r.

Bht it is pertinent for me to ask
the question why the Finance Com-

* mission was not -allowed to -ontinue

a 'ittle longer to understand its own
functions and to assure the multi
millions of peoples of India that
there is'hope fur them in the offing.
The distribution of cxcise duty is the
first stage of that benefit which we
the half-starved and neglected people
have got. That is the first sien of
social justice to the people of India.
Perhaps if the Finance Commission
had been allowed time and had enough
materials on hand.........

Pandit Thakur Das Bhargava
(Gurgaon): Another one will be ap-
pointed after five years,

Shri B. Das: Why after filve years?
Why not now? It depends upopn us.
Let us agitate. in every State Legis-
lature, A mistake has been cummit-
ted. Whq has committed it, I am not
eager to know, But it is a ristake,
It was not our intention in 1949 when
we framed the Constitution that a
Finance Commission wuould be some-

.thing that would come for twelve

months and vanish like g comet from
the firmament of India. (Interrup-
tions). You have mot understood. You
read the recommendations of the
Finance Commission where it said in
the last pages that the President shall
maintain in his Secretariat an urgani-
sation to.colleet various statistics, etc.
Who is responsible for seeing that we
get social justice? It is the President;
it is not the Government of India, The
Government of Ihdia .must mahage
their own house, and they are reluc-
tant to part with money. We dp -not
know the Finance Minister's mind.
He must at times have been obsessed
by the feeling that so much money is
passing _thraugh his fingers to the
States, But ijn the matter of social
uplift the President has a responasibi-
lity. which this House shares with the
President, - Whether the Government
of India also shares it my thick-hcad-
ed brain does not allow me to inter-
pret it that way. But Parliament -
shares with the President the right
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and privilege of doing
€conomic justice to the people,
the dissolution of the Fingnce Com-
mission is not helping the President
of this House to render adequate social
-justice and economic justice to the
pevple of India. We would not nave
heard the speech which. Mr. Guha
made just now, gomplaining ‘that he
has not got jusfice at the hands of
the Finance Commission,

I must say I am happy. Orissa has
got sufficient from the award. Orissa
has been clamouring from 1924, when
I became a Member of this House, till
1952, I think the intention of the
Congress Government is to render so-
cial justice, How it got astray and
why the Finance Commission was dis-
solved. this House has no right to
Question the _ President, But this
House, has a right to know why the
Président dig it, .

Shri S. V. Ramaswamy (Salem): 1]
congratulate the hon, the Finance
" Minister on bringing forward this Bill
-in dccordance with the recommerda-
tions made by the Finance Commis-
sion at page 83 of its report. Reading
through the report of the Commission
one gets the impression that they have
done their work fairly and squarely.
Ag far~as possible they have been
very fair, But that is net to say that
the report in its entirety is to be ac-
cepted.

1 wish to submit 1 point of view to
this House'and to the hon. the Fin-
ance Minister for his very kind consi-
deration, It is true the report has
been placed on the Table of this
House. But what I find at page 82
of the report is not very clear,” At
page 82 they say why they have
chosen three excjse duties alone. My
humble submission is_that the reason-
ing there is not wholly satistactory as
to why they have selected these three
excise duties alone.
that is more important, they abruplly
say that they allocate forty pver cent.
to the States and sixty per cent, to
the Centre. This is how it reads. The
sentence commences abruptly: “We
recommend that 40 per cent, of the
net proceeds of these duties be allocat-
ed to the States. We have fixed the
States’ share with reference to the
amount which, in our scheme as a
whole, we consider it appropriate
should be transferred to the States by
the division of excise duties.” The
reasoning there is not complete, and
it is not satisfactory. There is a lacuna,
and we have yet to be convinced as
to why they. have allotted only 40
per cent, to the States and not more.
Any devolution of these taxes to the
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States is certainly very welcome,
especially when the States are short
of funds, But the questipn is whether
the allocation of 40-80 is fair.

As I submitted, this report has been
placed on ‘the Table of the House.
And the Government have also ac-
cepted the recommendationg of the
Commission, But what I am very
respectfully submitting to this *louse
is this. Reading the Statement of
Qbjects and Reasons to the Bill T find
that “the Bill is intended to give
effect to one of the recommendations
of the Finance Commission that 40
per cent. of the net proceeds of the
Union duties ol excise” amd so on
should be assigned to the States, Has
this House an opportunity to discuss
the merits or the demerits of the re-
commendations of this Commission?
Without ever the House discussing the
report and passing a resolution accept-
ing this report, this Bill is now sought
to Le p'aced before this House so
that it may accept it. In other words.
before ever we discuss and accept the
principles involved in the report,. we
are forced, by passing this Bill nto
an Act, to accept the allocation of
40-60 per cent. My humble submis-
sion is. can such g thing be done in
fairness to this House? First of all
the report itself should have been dis-
cussed. S0 that we might consider all
the various aspects which have been
mentioned in this report and so that
we might arrive at a decifion whether

this 40-60 per cent. is fair. There-
after this Bill can be brought. No
doubt effect to this recommendation

is to be given by the 1st vf April, 1953.
But we have yet two months more,
and there is yet time for us 1o pass
this Bill into an Act.

My very humble submission to this
House and to the hon. the Finance
Minister, therefore, is that the ronsi-
deratipn of this Bill may be pustpon-
ed to some other date so that the

Speaker might be pleased or the Lea-.
der of the House might be pleased to -

allot a day for discussing the Finance
Commission’s Report, and then this

ill may be taken into consideration.
I submit that any other step would be
forcing this House to accept the re-
commendations without its ever tonsi-
dering them. That is the aspect which
I wish to place before the House.

Mr. Deputy-Speaker: May I ask
the hon. the Finance Minister whe-
ther it is not the intention of article
281 that the whole recommendations
of the Finance Commission ought. to
be placed before the House so that
the House may have an idea in deal-
ing with 1t?

1354
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The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
Along . with thé activn taken thereon.

Mr. Deputy-Speaker: It has
been placed yet.

8hri C. D. Deshmukh: ,The action
taken, Sir. is the acceptance of the
recommendations, .

Mr. Deputy-Speaker: Does not arti-
cle 281 say that the President shall
cause every recommendation made by
the Finance Commission,
with an explanatory memorandum as
to the action taken thereun, to be laid
before each House of Parliament?
Would .t not be convenient for the
House to understand the entire reconm-
mendations together with the action,
taken, so that some people may say
that 40 per cent, is not or is right in
view of the fact that some other por-
tion is distributed?

not

Shri C D. Deshmukh: Sir, the
“action taken” is that we have either
réjected or accepted. We have said
that we have accepted the recommen-
- dations of the Finance Commission in
toto., If we say that an explanatory
memorandum is required in regard
to the reasons which influenced us in
accepting it, it would amount to our
discussion of the whole of the recom-
mendations of the Finance Commis-
sion. We will have tv go into the
merits and.the pros and cons of each
recommendation, We thought that it
was the wiser course to say that they
appeared reasonable to us (that is
implied) and therefore they are pc-
cepted 'in their entirety by us; that
is to say, we have nothing to explain,
so to speak. We accept the reasoning
of the Finance Commission, and we
accept the recommendations. -An ex-
glanatory memorandum  would only

e necessary if we have taken some
other action differing from the recom-
mendations of the Commission,

Mr, Deputy-Speaker: -‘That is not
my point, My point was whether the
sum total of the recommendations to-
gether with the action taken on them
as a whole should not be placed before
the House, Of course it is belng &ac-
cepted, But if that is done the House
hag an opportunity of going into the
whole matter, and then the entire
scheme may be understocd by the

. House; and thereafter action may be
taken on those lines by an Act. 1
wanted to know that.

Shri C. D. Deshmukh: The action
taken has to be stated to the Houge.
Therefore the action has to be taken
first, and the informing of the House
comes afterwards. '
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Shri T, T. Krishnamacharl: . Even
at the time the Cunstituent -Assemb-
ly put in article 281, the questioii was
whether, having more or less com- -
mitted this matter to the Finance
Commission, the Government accepts
the Finance Commission’s recommen-
dations as they have done now, . If
the question could be discussed in
this House where obviously each
Member coming from a particular
State has his own point of view, the
very purpose of the Finance Commis-
sion is defeated thereby. This parti-
cular motion before the House is
sequel to the action taken by the
Government. Government has taken
action in regard to every other recom-
mendation but this particular portion
of that action to be taken has got to

imprimatur of
this ﬂouse. .

Mr. Deputy-Speaker: We assume
that it is not necessary to have a
legislation with respect to one of the
recommendations hypothetically, TIs
it the intention that the recommenda-
tion ought nut to be placed before the’
House for consideration? It is open
to Government to modify its own re- °
commendations,

Shri T. T. Krishnamachari: The
point really is if the discussion is
guing to take the nature of this House
recommending to a future Finance
Commission, that " action must be,
taken on particular lines or if it is
going on the basls of this Commission’s
recommendations whi~h the Govern-
ment have thought fit to accept. the
alternative arises, on the question of
there being an explanatory memoran-
dum as my hon. colleague has put it,
an explanation is only necessary
when Government finds certain grave
financial reasons, an emergency arising
and it cannot at the moment imple-
ment the recommendation and if so
they might probably implement it
next year. Otherwise, a discussion in
the House was not envisaged by the
Cunstituent Assembly for the reason
that it would lead nowhere.

Shri B. Das: The Prestdent in his
speech announced to the Members of
both the Houses that the Finance
Commission’s recommendations have
been accepted. Thereafter, the hon.
Finance Minister laid the report on
the Table with g communique signed
by Mr. K. G, Ambegaokar, Secretary
to the Guvernment of India, saying
that Government have acceoted them.
1 maintain that it is the privilege of
this House to discuss matters on :llo-
cations,

Pandit Thakur Das Bhargava: Sec-
tion 281 of the Constitution says that
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the President shall cause every re-
commendation made by the Finance
Commission under the provisions of
the Constitution together with an ex-
planatory memorandum as to the ac-
tion to be taken thereon to be laid
before each House of Parliament, We
do nut find any other provision by
virtue of which this House ig compe-
tent to modify those recommendations
or reject or even to accept. them.
* My submission is if after every five
years or earlier, a Finance Commis-
sion is to be appuinted under article
280 and then if the House expressey
its opinion either o endorse or reject
its recommendations, then it will per-
haps be for the President to appoini
another Commission and that Com-
missivn may take inlo consideration
what the views of this House are in
regard to the recommendations of that
Finance Commissfon but I do not find
any warrant for the view that a Bill
may be passed by this House. Sup-
posing this House throws away this
Bill, What would happen? Supposing
the House wants to modify this Bill
or wants tp see that any particular
State should get more money. How
will this be effected? My submission
is that the House can take any de-
cision it likes and the recommendation
of the House goes to the Presiden
who, speaking legally, is competent to
give hig assenttp the Bill or not. The
Constitution is silent about this, I,
therefore, think that. the only right of
this House in regard to this matter is
that the recommendations as well ag
the orders passed by fhe President
can be considered either wav. In
many Acts we find the wvrdinary
words “such and such a notitication
shall be laid before the House”, This
only means that the House has got a
right to express its view. On
what further is to be done the
whole Constitution is silent. Tnere-
fore, constitutionally, speaking,
this House can express Its
opinion and it is bound to be given
effect to by the Government. Sg far
as the Constitution is concerned, I
do not find any warrant for the view
that unless this Bill is passed. the
recommendations of the Commission
will not be regarded as binding on the
country, I should therefore, think
that it is questionable whether this
Legislature is competent to pass a
Bill of this nature.

Shei T. T. Krishnamachari: Mr,
Thakurdas Bhargava's point i3 whe-
ther the House by a resolution can
ask the Government to alter the de-
cision in the same way as rules which
are placed before the House. Article
282 says that the President shall
cause every recommendation made by
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the Finance Commission under the
provisions of the Constitution together
wilth an explanatory memorandum ar
to the action taken thereon.to be lala
before each House of Parliament. In
any discussion that might possibly be
undertaken by this House while the
House is sovercign and can decide in
any way, normally the convention *
would be that because it is a matter
of rights of the Centre as against the
States inter se being interfered with.
it would be inappropriate for the
House to say, “Do mnot give these
States 40 per cent. but give 38 per
cent, or re-allocate the adjustments
between the diflerent States in a dif-
ferent manner”, But I think it is
quite open to the House to say on any
occasion that it might choose that a
future Finance Commission may take
cognizance of its views.

Pandit Thakurdas Bhargava: ] do
not object to the discussion of the
report, [ do not know whether we
can pass a measure of this kind,

Shri T, T. Krishnamachari: 'This is
a measure which the House is quite
competent to pass because it is going
to give away revenues to anybody by
means of an Act,

Mr, Deputy-Speaker: There i artl-
cle 272. 1 think there is np question
of a ruling here, What I find is this,
Inasmuch as it is a matter for a
Commission alone to enquire into the
whole of the States’ assistance, a
statutory Comimission is provided for
under article 281, The Commission’s
recommendatians have been accepted
by the Government, In case they do
not accept them, an explanatory
memorandum will be necessary, It
cannot be said it is necessary that the
Finance Commission's recommenda-
tions, with the recommendations of
the Government, be discussed® here
but normally the House may nave an
vpportunity (o say that 'so far as
this recommendation is concerned, it
is open to the [House to say ‘not 40
per cent. but 30 per cent.’, or ‘not 60
per cent, but 70 per cent.’.”

Shri C. D. Deshmukh: This is a
point which has been specitically dis-
vussed in paragraph 2 of Chapter V
by the Commission themselves, They
referred to article 272, The only
place where 1 would like to express
a slight difference of opinion with you,
Sir, is where you said that the Houss
can say that the 40 per cent, thould
be raised to 60. This is a Mo Bill,
Therefore, the 40 must rema 40,
They may reduce it. That would be
welcome to the Centre,

Mr. Deputy-Speaker: If they reduca
the Centre’s share from 60 to 40 per
cent., wlyat happeng?

et a1 = A A Lttt
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Shri C. D. Deshmukh: The money
iz something that belongs to the Cen-
tre tuday. You cannot give away
anything in a higher proportion than
what has-been recommended by the
Government themselves, It is not the
States’ money.

Mr, Deputy-Speaker: It is not im-
ing any duty. Is this a Money
ilI? Is it necessary for me to go in-'
to that matter? '

Shri C. D, Deshmukh:
propriation,

Shri B, Das: May 1 submit, Sir,
that article 281 gays:

“The President shall rcause
every recommendation made by
" the Finance Commission under the
provisions of this Constitution to-
gether with an explanatory memo-
randum as to the action taken
thereon to be laid before each
House of Parllament.”

It is an ap-

That is the dugr of the President.
Of course, the Finance Minister wil:
have to perform that duty of tks
President ag he is doing and laying
80 many other things on the Table.
This entitles us to discuss everything.

Shri C. D. Deshmukh: That has
been performed. The hon. Member
is on some other pvint. I can under-
stand the anxiety of hon, Members
to have a separate time allotied for
the discussion of the Finapce Com-
mission’s recommendations, That
was expressed by them gnd rovi
sionally we came to the cuvaclusion
that during the course of the Genersl

iscussion, they should have ample
time, especially as the present Bud-
get does not happen to be a yery com-
plicat&d one. (Some Hon. Members:
You are wrong there,) Indeed it
seeks to implement a phase of g Plan
which has already been approved of
bg the House. and therefore we
thought that it would be suflicient if
the House devoted a part of thig time
to the discussion of the Finance Com-
mission’s report. But, if there is any
other desire to do so, although it
would crowd out some other bysiness.
I am prepared to convey to the Lea-
der of the House that there is a de-
sire expressed, although the House is
so thin today and one would nat know
what the desire of the Houge is.

Mr, Deputy-Speaker; I suggested
that out of the four days for the
?:3:::3 ?srus;:lon, lane day may be

or discussion of the report
of the !‘nmm Commission,
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Shri A. C. Guha: ' That may nut
be quite convenient. .

Mr, Deputy-Speaker: I agree with
the hon, Finance Minister, ng doubt,
-that under articie 274 even a varia-
tion of the method. of distribution also
requires sanction,

Shri C. D, Pande: May I say a
word, Sir? DMost of the States have
already made their Budgets on the as-
sumption that these filgures will
stand, Any effective discussion to
change these figures will resull in
difficulty for those States. Moreover, .
even the Budget in the Cenire has
been based on the basis of recommen-
dations of the Finance Commission.
Therefore, any fresh discussion will
be futile,

An Hon, Member:

Shri C, D, Pande: You cannot ask
the States to change their budgets
which they have based on the flgurec
you have given.

Shri C. D, Deshmukh: It is not my
intention to stimulate discussion with
@ view to changing the budget., For
future guidance, in the case of
future Finance Commissions, if the
House is anxious to discuss the re-
port, certainly, as I said, I should be
prepared to convey to the Leader of
the House the desire of the House if
it could be expressed in some intelligi-
ble way.

Mr, Deputy-Speaker: Mr, Altekar,
short and brief, please,

Bhri Altekar (North Satara): Let
me first congratulate the Finance
Minister for having placed this Bil!
in order to implement the recommen-
dations of the Finance Cormnmission.
While doing so, 1 would like to say
that the Members of this House find
themselves on the horns of a dilemma.
The point is this, If we say that more
money should be allotted to the
States in order to meet théir various
expenses for development, etec, we
shall be short of money at the Cen-
tre. If we. as a matter of fact, take
more money for the Centre, the diffi-
culty is in distributing more money
for the States. So, the Finance Com-
mission hag laid down br rather re-
ported that 60 per cent, should be re-
served for the Cemtre and 40 per cent.
should be distributed among the
States.

While that recommendation stands.
a point was raised as to whether this
House has the power to suggest any
change with respect to the recommen-
dations that were made by the Fin-
ance Commission and accepted by the

It it is reduced?
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President and given in that Order.
S~ far as that question is concerned,
I would like to point out humbly that
* article 272 states that Parliament will
have to enact a law for that purpose.
If Parliament has to enact a law, it
meang that it shall have  to discuss
the whole question from all points of
view. If it has only tp register its
approval to what hag beenl sanctioned
by the President, I can HNardly say
whether it could be called a law, it
merely being an act simply register-
ing its consent. The article says:

. if Parliament by law so
provides, there shall be paid out
of the Consolidated Fund of India,
to the Stateg to which the law im-
posing the duty extends......"

So, Parliament will have to provide
by means of 3 law in that respect.
So, Parliament has, I humbly submit,
authority to go into that aquestion
thoroughly, and discuss it, and after
considering the various points of
vi?w. suggest what it thinks on this
point,
that we have got the authority to dis-
cuss the question thoroughly and sug-
gest our own way of distribution,

So far as distribution is concerned,
as I have already stated, if we give
more to the States by way of contri-
bution, then, we shall be short of
money at the Centre and we shall
find ourselves in a very precarinus

condition of having to resort to fresh

taxation for meeting the needs of lhe
Centre, Whep that question has heen
gone intn by the Finance Commission
and it hag been sanctioned by the
President, for the present, we shall
have to rest content with the distri-
bution that has been made, While
saying so, I wou'd llke to suggest that
certain important considerations
shvuld weigh in coming to a decision
on the distribution. I submit that in
this distrlbution recommended by the
Finance Commission, certain 1mpor-
tant factors have not been vroperly
taken into consideration. There sare
certain provinces which are very hard
hit by the proportion vwf distribution
that has been recommended. As a
matter of fact, on the whole the
States are now getting 21 crores more
than what they used to get before,
This Bill has been placed before the
House. I submit that there are cer-
tain provinces which are getting less
than what they used to get before
when the amuunt to be allocated was
far less. I would like to nlace before
the House the vase of Bombay On
the whole, it has got on an average
35 lakhs less even though there i5 on
addition of 21 crores more to the pool
to be distributed to the provinces

That being the case, I submit .
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Taking all the aspects into account, I
submit that there ‘are three items of
excise duty in connection with which
distribution is now being made.  One
is excise duty on matches; the other
is the duty on tobaccvo and the third
is of course the duty on vegetable
products, So far as matches are con-
cerned, it will ~ be found that the
WIMCO and other companies are
functioning in the Bombay Presi-
dency. Then there is a large number
of labourers employed there, whose
comforts and amenities have to be at-
tended to. So far as the factories
manufacturing vegetable products are
concerned, it must be accepted that
where they are centred, there is a rige
in cost of living, which has to be
borne by the area where they are
functioning. This burden on the
population of that area has not been
properly taken into account.

So far as tobacco ig concerned, m
the area where it is grown, the far-
mers have to submit themselves to
various restrictions that are there,
They have to undergo various hard-
ships, in the matter of the removai of
the tobacco, So far ag the growing
of tobacco Is concerned, the officer
comes there, examines how many
plants there are, and they have to be
kept there for a certain time, until
the proper duty has been paid, or the
tobacco has been transferred to some
other place, for which purpuse the
necessary permit is issued. This is a
great hardship on the part of the agri-
culturists who are taking to the grow-
ing of tobacco, There are many other
considerations alsg which need to be
taken into account, as for instance in
the removing of the tobacco to places
where there are warehouses and go
on. Moreover, they have to pav great
attention to the cultivation and mar-
keting of this product. From this
point of view, I would suggest that
the States where this particular crop
is being produced, should get a rer-
tain more share in the distribution of
this excise duty. And ] would submit
that this consideration should have
weighed more than it has done. while
the proportion was decided upon.
Similarly there are other provinces
where certain articles of thig type are
grown, and where the people have to
undergo great hardships, in order to
step up the production, so as to be
able to contribute their proper quota to
the country’s wealth. This considera-
tion should have weighed more with
the Finance Commission. Similar
considerations apply to the vegetable
products manufacture as well, and the
amenities of the people who are en-
gaged in this business. such as proper
tenements to live in etc, have to be

attended to. Unless these are taken
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[Shri Altekar]

into _consideration, it would not be
possible for the State to mive any

stimulus to the production of such
commoditles, Under these circums-
stances, so far as the particu'ar

States where these industries like
matches and even vegetable products
manufacture are going on or where
tobacco growing is the main occupa-
tion of the people, I do not think pro-*
per justice can be said to have been
dona in thig matter. In order that the
various States which contribute more
by way of excise duty may be in a
Dosition to give more impetus to such
factories, they should be given some
more attention in this connection. Un-
less that is done, no proper justice
can be sald to have been done to
them. T would like to sugges:i that
at the next earliest opportunity, this
particular aspect of the case should
be taken into consideration and pro-
per justice done to these provinces,

Shri Sarmah (Goalghat-Jornat): 1
rise to make a few observations 1n
the hope that this discussion will re-
ceive more than academic intetes: in
Ll;e hands of the authorities tha! may

An Hon. Member:
that are,

Shri Sarmah: I correct myself aud

The authorittes

say the authorities that are. I know.

that it is difficult to bring the Govern-
ment to reconsider the recommenda-
tions within this period of flve years,
but I hope they will try to redress the
injustice which has been done in the
course  nf these few years, as anc
when ocecasion arises

There was a preliminary discussiun
which came up rather offhand, whe-
ther this House has got the privilege
or the right to discuss the recommen-
dations made by the Finance Com-
mission, 1 hope nobody is suggesting
that this Parlizment.t whiohh is =
soverelgn one, has got no right to go
into or behind matters which hsﬁe
connection with flnances, whether it
be Central revenues, or revenues to
be distributed to States. or revenues
{g t:,ms.r other form. If we concede

at.........

Pandit Thakur Das Bhargava: Are
they not bound by the Constitution?

Shr! Sarmah: We are bound by the
Constitution. If there is any inter-
pretation put on any article of f{he
Constitution that the House 15 fet-
tereq from going into certain things
which are of fundamental importan~e
to democracy, then that interpretation
will be & perverted vne. That irter-
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pretation which tends -to show that
this Parliament cannot go behind cer-
tain financial adjustments or financial
al'ocations amounts virtually to mean
that this Parliament do not possess
Sovereignty, which conception ir
basically opposed to the Consitution of
a Democratig Republic.

This Finance Commission took into
elaborate consideration the basis of
location of certain portions of the Cen-
tral revenues as between the States.
If it ijs the fundamental principle un-
derlying this allocation—which I hope
it is—that while the Centre may be
left affluent, strong and efficient, the
States may be helped with certain
allocations or appropriations from the
Central revenues, in order that they
might grow, sv as to have neacly
equality in administrative efficlency
and leve] of standard of living then
I submit the recommendations of the
Finance Commission .leave certain
lacuna. I have to confess to a feeling
that fair and adequate justice has not
been done to all the States, While
we are grateful that the amount
which Assam used to receive former'y
has been raised by a few lakhs, 7
have to sound a voice of resentment,
that perhaps that all the factors
which needed to be taken into consi-
deration in her case were not proper-
lv and fully weighed by the Finance
Commission, Assam used to recelve
three per cent of the income-tax pro-
ceeds immediately after 1947. and the
same was continued by the Deshmukh
award.. Now that share has been re-
duced to 2.25 per cent. From Assam,
the Centre derives excise duty on tca
of the ordér of roundabout Rs, seven
crores. The Cenire also gets round-
about Rs. two crores by way of excise
duty on petrol which is produced in
Assam, But as regards the allocation
of the Central excise dutles Assnm
has bgen allocated only 26 of the
divisible pool and both the figures—
the share of the income-tax and "inion
excise duty—come un only to one.
crore and seventy lakhs for Assam
under the recommendations of the Fin-
ance Commission.

Now, I will not take much time of
the House, but since conditions in
that not distant part of the country
are not well known as 1 find from
conversalion with most of my friend~
here, I may be permitted to say... .
(Interruption). Of course, those com-
ing from the South most'y.

For the last two hundred vears
while India had a “Pulice State”., we
in Assam had a pollce State-cum-

. planters’ raj since we lost indepen-
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dence, Till after 1947 Assam had not
had a University, University is a big
thing. We have not had it. We do not
regret it because Calcutta University
was catering for us well and we were
very happy with Calcutta University.
Assam had not had a Medical College,
Assam has not had an Engineering
College, Assam has not had an Agri-
cultural College. Assam has not had
roads excepting those leading from
district headquarters to the tea gar-
dens which are mostly owned by the
European planters, So during that
entire period, till 1947 Assam was
completely neglected from all quar-
ters, -

Now, there was another difficulty
which 1'may mention incidentally. It
was in connection with another mat-
ter—the rallway matter. When it is
suggested that the backwardness of
Assam In communications and various
other ways was due to historical rea-
sons the big people in the Centre would
retort saying “Oh, that is all anclent
history”. But, Sir, it cannot be de-
nied that ancient history has connec-
tion with modem history, We can-
not get uprooted from the past
all at once.

Vir. Deputy-Speaker; That is why
the Centra is retaining 60 per cent
to give Railways to Assam.,

Shri Sarmah: But there are no
printed tickets for the last one month
in the Tezpur Balipara Section of the
N.E. Railway, Sir. No printed tickets
are sold to the passengers. The nn_a-
cerg colledt the money "and out it in
their pockets. I am told by my friend,
Mr. Tripathi—he has come from there
three days back—that the officers nor-
ket the money and then deposit what-
ever they like. That is the position
still, in the year of grace 1853! (Inter-
ruption).

Now. reverting to our subject there
is a big gap between the budget for
norma! developmental work in Assam
and the revenue that we have got.
The gap was roundabout eight crores
of rupees. To meet that ' defleit of
eight crores
been allocated 3.45 crores of rupees
in all. How to meet the deflcit? In
Assam. there is no elasticity of reve-
nue; there is no business vor ‘trade.
Tea is 78 per cent, owned by British-
ers, There Is oil, but it is owned
by the Assam 90il Company, where
there is discrimination between
Indian and non-Indlan employees,
and a good percentage of Pakistani
nationals are also entertained to the
deprivation of Indians from employ-
ment, Very little perhaps comes to
Assam from Oll. Once before 1 spoke
about it While oil is produced in
Digbol, the price of petrol at the near-
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est petrol pump from the refinery s
verv much more than what one pays
for it in Calcutta or Kathihar or any
onther town In U.P. or fur that matter,
in Indla. Just to deprive Assam ot
her rightful dues, what is called ‘Gulf
parity formula' for fixation of petrol
orice has been introduced in India.
Goodness knows what it means.
They say that the price of petrol in
India is one which is prevailing in
the Gulf of Mexico' That is to say,
in other words, price of petrol in the
Gult of Mexico is the price of petrol
in India plus the carriage charges
from Gulf of Mexico to the different
points or selling stations in India. no
matter where petrol is produced.

Mr. Deputy-Speaker: Al that is
very interesting, but what is its re-
levance ,to the subjeet under discus-
sion? We are on distribution of 40
per cent. amung the various States.
Hon. Members must confine them.-
selves to the 40 per cent.

8hri Sarmah: I would say, Sir, that
to do justice to Assam, at Jeast a
portion of excise on certain other
items namely tea and petrol may be
either generally or by special alloca-
tion given to Assam. Otherwise the
position is very difficult for Assam to
manage her affairs. Now there are
six autonomous districts and in those
autonomoug distriets the land revenue
goes to the District Cuunci's under the
Sixth Schedule. So rather than hav-
ing more revenue, opur revenue Is
getting less, Since we have rot got
elasticity of revenue. Our main snur-
ces of revenue are land revenue,
sales tax etc. There is no other elas-
tic source of revenue for Assam.*

Then. again population has heen
taken as the basis for allocation by
the Finance Commission, The respec-
tive merits and demerits of the basis
of collection of income and the basis
of population have been discussed at
length by the Commission. I will not
take up the time of the House on that.
But I would submit with all tha em-

' phasis that ] can commarid that an

un-adijusted population, by itself, ran-
not be a correct figure for this pur-
pose. because there are far-flung hills
and uninhabitable terrains. There
are large tracts of unproductive areas
and low-lving lands and communi-
cations are bad. the pooulatinn
fs not very thick. One might say:
‘Get more neovnle and get it popu'ated.
You are sitting ltkke a dog in the
manager’, But the reply would be that
it iz only the uninformed and -unins-
tructed quarters who would say that
Assam is sitting like a dor in the
manger and they do not entertain
neoole - Tt is the old Muslim League
ery.
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Sir, there are the hills uninhabited
or sparsely inhabited and the unpro-
ductive hills cannot sustain a substan-
tial population. Then there are lands
on both banks of the Brahmaputra
which are very often under foods
during the rains—where you have any-
thing between ten to sixteen feet of
water—and the Assam Government has
to give relief to these people often.
That is a regular item of expenditure
for the Assam Government. Muslims
from Mymensingh came from the cther
side of the border and setlled in - low
riverine tracts. When there iz & flood
and hue and cry is raised that their
crops or granarieg are destroyed and
cattle are washed away, the Assam
Government has to give them relief.

Considering all these aspects a fair
deal has not been meted out tv Assam.
1 submit that in course of time the
hon. Minister may be pleased to take
all these factors into consideration and
do justice to Assam. After all, Assam
is a weak link in the chain, While
the Government of India got round-
about seven crores till last year by
way of excise duty on tea, there in
Assam the labourers are having trou-
ble because they are thrown out of
employment It is the Deputy-Com-
missioner of the district who has to
see to feed these people and look
after them otherwise law and order
will be In jeopardy,

These are the hundred and vne
difficulties besetting that State and it
she does not recelve adequate finamcial
aid from the Central Government,
thingt* are going to be hard, This
weak lnk is a vital link and if It
snaps, things will go very hard for
whole of India. Yes, the Ministers

go but return from Shillong. They
do not see the real Assam,

7 PM.

Shri M. S. Gurupadaswamy (My-

The hon. Finance Minister has

sore):

. sprung us a surprise by bringing this

Bill before the House in haste, This
is a very important Bill, a Bill con-
cerning both the Centre and the States,

! a Bill which affects the financial as-
/ pect of both the Union and_the various
! units that constitute the Union.

1 do

t know why there should be any
Egste like this and I do not know why
sufficient time has not been given to
the House to consider thig Bill in de-
tail.

Regarding the Bill itself T want to
refer to one or two vital matters,
They have been referred to by some
of the Members of the House already.
The speech nf ihe Member who spoke
last was most pathetic, He was ap-
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pealing to the hon. Finance Minister
that the case of Asshm should receive
hig attention. He was also appealing
that the allocation that has been
contemplated under this Bili is not
sufficient, i not fair and that it "has
been far less. There are also other
Members from other States who ex-
pressed the same opinion that the
allocation that has been recommended
by the Finance Commission and which
has been placed before us in the form
of thig Bill is not equitous. It seems
to be the consensus of opinion of this
House—that the allocation that ig be-
ing contemplated by this Bill and the
recommendation made by the Finance
Commission regarding this matter is
not at all fair and acceptable, In
other words. the general opinion of the
House seemg to be that there should
be more allocation to the States, and
the Centre should agree to bring
down its share with the correspond-
inﬁ increase in the share of the States.
When this is the unanimous opinion
of the House, I do not see any reason
why the Finance Minister should per-
sist in saying that his formula alone
is good and therefore should be ac-
cepted. The argument that the Gov-
ernment has alresady accepted this
Commission's recommendation ‘and so
they cannot go back on this stand
seems not justifiable, It ig not a logi-
cal argument. I really do not regard the
recommendations of the Finance Com-
mission as sacrosanct; they are not
unchangeable. They can be revised,
if this House feels that revision is
necessary. I feel that the rate of allo-
cation that has been made in this Bill
ig rather unfair to the States. We
have often heard from various Minis-
ters on the floor of this House say-
ing ad nauseam that they are com-
mitted to the principle off welfare
State. But when we ask them whe-
ther they have implemented the wel-
fare measures they coolly say that it Is
the responsibility of the States and
when we ask them {o supply the
States with enough funds, give them
enough aid or some financlal assis-
tance, then they say it is not possible.
So, how is it possible for the
Stateg to work in this atmosphere?
The Constitution provides that all the
welfare measures should be under-
taken by the States and the Govern-
ment of India is also saying that the
welfare measures should be the res-
ponsibility of the units, But the
States have not been assured of ade-
quate help from the Union and today
they are in a condition of flnanclal
naralysis. They have been complete-
ly disabled, So, unless the BStates are
provided with more funds they cannot
implemgnt welfare measures. They
cannot have welfare schemes. Peo-
ple cannot be in any way helped or
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supported in their development. I there-
fore, feell that unless the Centre comes
to the aid of the States, unlesg the
Government of India supplies more
funds to the Siates, it ig very difficult
to reach the ideal of welfare State.
The present rate of allocation ig ra-
ther arbitrary., The Commission have
taken into consideration only popula-
tion. The other factors have been
discounted though- they are very
vital. Population is not the only
fuctor that should enter into calcula-
tion. Moreover, my hon. friend on
this side suggested that o three arti-
cles have been taken for this purpose,
matches, tobacco and vegetable pro-
ducts and many other articles on
which excise duty has been levied
have been left out of the purview.
They should have been brought un-
der thig Bill and if those articles
also have been brought under this
Bill, there would have been more
allocation. Tle States would have
got more funds. But now the allo-
cation has been very much restricted
and the scope is very much limited
and the financ.al help that is given
to the States through this Bill ig not
at all adequate; it will not meet their
demands.

There is also another point which is
vital. [ would draw the attention of
the Finance Minister that at the time
of financial integration of Part B
States and the Centre, many agree-
ments have been concluded. Parti-
cularly, 1 draw the attention of the
Finance Minister to the agreement
concluded between the Mysore Govern-
ment and the Central Government.
At that time there was a Congress
Ministry in the Mysore State and here
alsn there wag practically a Co:gress
Ministry at that time, Mr. C.
Reddy, who Is now the Production
Minister at the Centre, wag the Chief
Minister of the State. At that time
the agreement that was concluded
between the Mysore Government and
the Central Government was not a
fsir and reasonable agreement. The
Mysore Government as a result of
this agreement is at a disadvantage
and the terms of the agreement
definitely go more in-favour of the
Centree than in favour of the State.
On this poi there wag much agita-
tion against the then Chief Minister
of Mysore, Mr. K. C. Reddy and there
was criticl that Mr. K. C. Reddy
surrendered celf before the Centre.

If this Bill is passed, I fear there
will be no further assistance to the
Part B States and they will have to
satisfy themselves th the allot-
ment of their chare given' and they
will not in any way get any other
financial assistance, BY p this
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Bill, it will virtually stop all financial
ald—legally it may mnot stop but
practically and in the actual working
it may stop—we are getting today. So,
1 feel that the rate of allocation that
has been fixed here should be re-
vised. Instead of the State getting
40 per cent. it should get 60 per cent.
and the Centre should keep only 40
per cent. This connot be called an
unrveasonable suggestion because the
Government of India gets full share
of the excise duty on articles
other than matches, tobacco and
vegetable products. It is only out of
the net proceeds of duty on these
u“ee articles that the Stateg will be
allotted funds and so there ig no rea-
son why the Finance Minister should
not ugree to my suggestion that the
States should get 60 per cent. and the
Centre should have only 40 per cent.
I once again say that the recommen-
dation of the Finance Commission Is
not sacrosanct, It can be revised and
changed and an_amendment may be
brought to this Bill according to my
suggestion.

An Hon, Mémber: Sir, the Finance
hﬁgﬂster said that he would give us
e. .

B_]blir. Deputy-Speaker: Not on this
111,

Shri C. D. Deshmukh: I sald that

.1 would consider the wish expressed

op the part of some Members that
they would like a discussion on the
Finance Commission’s report, not in
connection with thig Bill, but general-
ly, and certainly not with a view to
altering the budget proposals. So far
as this Bill is concerned. I feel that
there has been no great profit in the
discussion, and perhaps' one may
thank one’s stars that the representa-
tive of every State has not got up
and  expressed—though  every
wanted—their views as regards the
acceptability of the proposals of the
Finance Commission. There is a say-
ing that if any one is popular, then he
is not domg his duty. The Finance
Commission seems to have displeased
everyone uniformly,

Shri B. Das: [ am not displeased, I
am satisfled.

Shrl C. D. Deshmukh: Then I shall
add, barring one or two distinguished
exceptions.

Bhri Syamnandan Sahaya (Muzaffar-
pulr Central): Which only proves the
rule.

Shri C. D. Deshmukh: I think that
the Finance Commission have dis-
charged their very djfficult and deli-
cate duties with a great deal of
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courage, and considering their awara
as a whole—and ] regard 1t as an
dward—y think 41 18 as fair as o
could be 1n tne uircuinstanceg ot our
councry. Af one concentrates atten-
tion oo much on we ditticulves of a
parucular sector, one could certainly
maKe out a very eloguent case for
meeting aunculues and removing dis-
tress, pul as 1 said, 1L one taKes W
pird’'s-eye-view of ine situation, then
one would also realise that on a
larger scale the Centre has dilticul-
ties which are probably far more coms-
plex than the dilficulties of any single
State, no matter how badly placed it
might be. We are embarking now on
a rive Year Plan with a view to im-
proving our general economic condi-
uon, anu maybe tne whole picture
would change significantly in about
five years’ time, and certainly we
should begin to sce some silver lining
to the cwoud atter the end of the
present planning period. It seems
1o me, therelore, that as in consider-
mg the Budget proposals that are to
come lorward, so in considering this
Bill, one ought to concentrate one's
attention on the implementation of
ithe FKive Year Plan, and if one were
g0 tu concentrate atiention, then one
would come to the conclusion that
although the award might be regard-
ed as leaving g great deal to be desir-
ed, yet by and large it is not unfair.

It is not possible for me i{o enter
into a discussion as regards the cor-
rectness and otherwise of the calcula-
tions made by some of the hon. Mem-
bers. For instance, the representative
of Assam said that the proportion of
the percentage of income-tax which
has been allocated Lo Assam has been
reduced from 3 to 2.25 per cent, but
50 have the percentages been reduced
in many other cases. The reason is
that the total corpus has been increas-
ed and there are many more partners
in the income-tax. 'LI'ne Part B States
have also been brought einto this
participation of the benecfits of income-
tax, ln any case, one has to look at
the award as an integrated whole.

I could not follow the remarkg of
the hon. Member who spoke last, who
said that if we pass* this Bill, then
one might say good-bye for ever to
any flnancial assistance to the States.
I should have thought that if we did
not pass thiz Bill, then we should say
good-bye for ever to any flnancial
assistance to the States, So far as my
own selfish interests are concermed as
representing the Central Government,
maybe that I should not be distressed
overmuch if the Hquse did not pass
this BIOL
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Mr, Deputy-Speaker: Then no allo-
cation.

Shri C. D. Deshmukh: Yes, there will
be uno allocation of the excise duty.

Pandit Thakordas Bhargava: But
you have already taken action.

Shri- M. §. Gurupadaswamy: There
will be more agitation.

Shri C. D. Deshmukh: This is really
not very different, except that it 1s
more gystematic than the grants-in-gaid
und the loans that we extend to States
during the Budget proposals every
year. Qaly this dis a systematised
grani-in-aid or assistance and tihe
sume kind of grant may be made ol
any grant-in-aid that might come even
outslde tne proposals betore the House.
This 1s the essence ot budget-making,
that is to say, the executive Govern-
ment decides now much 1t can atford
to part with and for what purposes,
and there adre general ruleg which
ensure that the House dges not in-
crease those amounts but has the
power ot reducing them, So, -as 1
said, the dulerence is one uf degree
and one of orderliness and system.
Otherwise, there is nq difference, and
ieretore | thunk the House ougnt to
be apprecialive of the reasonableness
shown by the Centre in accepting wilh-
out demur whatever is the award of
the Finance Commission in what 1
would regard as very ditficult circum-
stances, It would have been open to
me to urge, as you, Sir, hinted in the
course ot some of your observations,
that in the present circumstances the
Centire cannot possibly afford to part
with as much us 40 per cent. and we
may have tried to persuade the House
to accept only, say, 30 per cent. Bul
1 find that the reasonable person al-
ways is driven to the wall in this
world, whether it is in the national
or international or any .other sphere,
This time 1 do not intend to be driven
to the wall and I have no intention
of advising Government to make any
change in the present Bill having in
view the responsibilities which rest
on the Centre in regard tp the imple-
mentation of the Plan. . I am aware
that there might be a sense of injustice
and unfairness on the %ﬂ of many
representalives who are here or many
others outside, but bitter gxperience has
brought home to me the conclusion
that there are certain forms of in-
justice which cannol be cured....,

Pandit Thakur' Das Bhargava: They
can be remedied by special grants.

Shri C. D. Deshkmukh: ...and for the
time being we have to make the best
of what .available, and 1 would
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urge on the House to accept this
measure in that spirit.

Shri K, K. Basu: What about a dis-
cussion?

Shri 8. V. Ramaswamy: I want to
raise a point. It is this. In pass
this Bill, we would be committ
House in advance to accepting the
40 : 60 ratio.

Mr. Deputy: : That 18 clear.
All hon, Members are aware of it.

‘Shri S, V. Ramaswamy: The hon.
the Finance Minister hag sald that he
would request the Leader of the House
to allot a day for discussion. Any di.s-
cussion subsequent to the passing of
thig Bill would be futile.

Mr. Deputy-Speaker: Minus this,

Shrl S. V. Ramaswamy: One more
submissgion. *

Mr, Demty-&puker. He wants to
make a second speech.

Shri 8. V. Ramaswamy: [ only want
to draw your attention to article 281
of the Constitution,

Mr, Depuaty-Speaker: I will give
him an opportunity during the third
reading. I am so sorry I cannot al-
low him now. There is no purpose
in his raising any point. This matter

is over. The House acoe%t
60 ratio. In Tespect of atever re-

mains, we can always amend. We
pass amendments almost every time
and if the House is in a position to
decide upon that matter, the Govern-
ment may bring an amending Bill.
‘Therefore, as at present advised, I am
not going to allow any more, time so
far ag this matter is concerned.

The question is:

“That the Bill to provide for
the distribution of a part of the
net proceeds of certain Union
duties’ of excise among the States
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments to the clauses,

Clauses 1 to 5. the Title and the
Enacting !‘urmul;1 1V;meroa: aided to the

Shri C. D. Deshmukh: I beg to move:
“That the Bill be passed.”
Mr. Deputy-Speaker: Motion moved

' “That_the Bill be passed.”
512 PSD.
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Shri S. V. Ramaswamy' 1 was draw-
ing the attention of the llouse to
article 281 which reads:

“The President shall cause’
every recommendation made by
the Finance Commission under
the provisions of this Constitution
together with an explanatory
memorandum as to the action
taken thereon to be laid betore
each House of Parliament.”

My submission is that this artlcle does.

not say that the recommendationg of

]t_?e Commission are binding on this
ouse,

Mr, Deputy-Speaker: Nobody sald.
80.

Shri 8. V. Ramaswamy: Nor does.
it say that there is any finality about
the recommendations.

it Mr. Deputy-Speaker: Nobody claims.

Shri 8. V. Ramaswamy: When the:
recommendations are placed before
the House, the House is entitled to:

discusg them.

Mr. Deputy-Speaker: That is what
we have done.

Shri 8. V. Ramaswamy: So, no pur-
ose would be served if we were to-
ave a discussion subsequent to the:
passing of this Bill.

Shri Venkataraman (Tanjore): On
a point of order. During the {hird
reading, only such of those amend-
ments which have been mcved and
are either accepted or rejected can be

discussed

Mr. Deputy-Speaker: The hon. Mem-
ber wants the Bill to be thrown out.
That ig how I consider his arguments
relevant.

Shri 8. V. Ramaswamy rose:—

Mr. Deputy-Speaker: I think the hon.
Member has said enough about it.

Shri K. K. Basu: May I bargain with
the Finance Minister as to whether he
is willing to allot one day in which
case much of the discussinon would be
curtatled.

Mr, Deputy-Speaker: Thig Jiscussion
is over. So far as the allotment of a
day iz concerned. he will have to
consult the Leader of the House.

Pandit Thakur Das Bhargava: So
far as the merits of thls Bill are con-
cerned, I have nothing ‘o say. I have
heard the hon. the Finance Mirister
and the reasons that he has given
aie falrly convincing so far as the
case of the Central Government
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is concerned. So far as the
States are concerned, we have al-
ready heard some of the Members.
At the same time what I am submit-
ting for your consideration is that the
nrovisions of article 281 have not been
fully complied with. The Bill has
been placed before the Hpuse. But
the action taken on the recommenda-
tions of the Finance Commission, to-
gether with the explanatory memo-

raridum, etc.,, has not been placed be--

fore the House. So the maiter will
have to come up before the House
again according to article 281.

As I submitted previously I am not
satisfied yet that we can adopt this
course. Acco to the general
principles of law, if the law provides
that a certain action is to be takern
in a particular manner 1t can only
be taken in that manmer and in no
other manner. Since the' report cf
the Finance Commission can only be
considered by the House asg provided
for in article 281 my humble sub-
mission is this cannot be the subject
matter of a law.

My attention in this connection has
been called to article 272, But I sub-
mif that article 272 can apply only
under circumstances in which no
Finance Commission has been ap-
pointed. Once the Finance Commis-
slon is appointed by the President
my humble submission is that all that
can be done is that the recommenda-
tions of the Commission can be consi-
dered by the House. As I have sub-
mitted it is not futile to place these
things before the House. The House
can express itself and whatever the
House expresses is binding on the
Government in some other ways, but
not by virtue of this Bill. I am still
doubtful if we are competent to pass
a Bill of this nature.

Shri Raghuramaiah (Tenali): May I
say a word? There seems to be some
confusion about the functions and
powers of the Finance Commission
vit-a-vis Income-tax and excise duties.
As far as income-tax is concerned,
the Finance Commission’s recommen-
dations are absolutely binding on us.
T would like to draw attention to arti-
cle 270:

“Taxes on Income other than
agricultural income shall.... be
distributed among those States in
such manner and from such time
as may be prescribed.”

Article 270(4) (b)Y (ii) defines
rescribed” as

“...after a Finance Commission
has been constituted, scribed
by the sident by otgg after
considefing the recommendations
of the Finance Commission.”

.-
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Therefore, the order of the Presi~
dent, so far ag income-tax is coacerne
ed will be final and the placing of the
memorandum before the House by the
President will be only to indicate what
has been done and does not allect the
merits of the case.

As regardg excise duties I quite see
it is not incumbent on the President
or the Government to have entrusted
this matter to the Finance Commission
and there is no obligation on them to
accept the allocation recommenced.
Reference to the Finance Commission
so far ag those duties are concerncd is
only permissible under article 280.
Article 280(3) says:

“It shall be the duty of the Com=-
migsion {0 make recommendations
to the President as to—

(a) the distribution between
the Union and the States of the
net proceeds of taxes which are
to be, or may be. divided between
them under this Chapter and the
allocation between the States of
the respective shares of such pro-
ceeds;"”

There is a further provision that
the President may refer to the Com-
misslon—

“(d) any other matter In the
interests of sound finance.”

And article 272 says:

“UTnion duties of excise other
thar such duties of excise on
medicinal and toilet preparations
as are mentioned in the T’nion
List shall be levied and collected
by the Government of India.... and
those sums shall be distributed
among those Stateg in accordance
with such principles -of distribu-
!tion"as may be formulated by such
aw,

So that. so far as the distribution of
the excise duties between the Centre
and the States is concerned, it has got
to come before Parliament and I
would respectfully submit that the
present Bill does only that.

Parliament is supreme so far as
excise duties are concerned. It is
open to Parllament to accept or not
to=accept the Finance Commission's
recommendations in that respect. The
Bill is before this sovereign Parlia-
ment and naturally we are consider-
mf the whole issue, Therefore. sub-
mission of the memorandum by the
President ns to the action taken
him cn the Finance Commission
recommendations {5 something totally
independent of the present Bill. It is
open to the President r little later to
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lace the memorandum before the

ouse angd say what action has been
taken, for instance in respect of in-
.come-tax and again in r of
excise duties. So far as excise dutles
are concerned, there can be no action
other than the action by legislation by
the sovereign Parliament, Theretore,
until this Parliament passes the
measure allocating the excise duties
as indicated in article 272 the ques-
tion of action will remain under sus-
pense. It would be possible for the
President to lay a _ complete memo-
randum after this Bill is passed.
therefore, respectfully submit that
neither the sovereignty of this Parlia-
ment is infringed nor any article of
the Constitution is _infrmged. nor even
‘the spirit of it is violated and 1 would
say that the procedure adopted by
the hon. the Finance Minister is whol-
ly sound and consistent with the
Constitution.

Mr. Deputy-Speaker: The conciusions
are accepted whatever might be the
arguments. The hon. the Finance
Minister,

Shri C. D. Deshmukh: I have noth-
ing more to say, Sir.

Mr. Deputy-Speaker: The question

“That the Bill be passed.”

The motion was adopted.

BUSINESS OF THE HOUSE

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
&ir, I have got a Bill next in the
agenda. It is rather important as the
operation of the provisions covered by
it expires by the 28th of March. I
understand the other House is ad-
joumlnf on the 6th of March and
assembles only somewhere about the
27th. That cuts it very fine. ' I wish
you would make provision for some
day for this Bill to be taken up by
this House before the other House
adjourns.

Pandit Thakur Das Bhargava: (Gur-
n): This Bill i{s a very important
11, as it relates to the powers of this
House and the powers of the exe-
R Ry M
member that in an wWASs pass-
ed and then again in 1849, 1850 and
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1951 this measure came up, and the
principles involved in it came up for
discussion in thig House. It is certainly
a matter of very great importance.
I would respectfully submit that full
time should be given to this House for
its discussion and it should be takem
up after full intimation.

Mr. Deputy-Speaker: 1f the general
discussion will stop at six o'clock
tomorrow evening, then we can take
up this Bill and devote one hour or
one and a half hour. (Some Honm.
Members: One and a half hours?)
There is nothing to prevent us sitting
from six o’clock right up to midnight.
There is a precedent also that the hon,
Minister will stand us dinner. As the
hon. Minister said this is an im
tant Bill. Some points may be r
about it, but all that can be gone into
tomorrow. We can take up this Bill
at six o’clock and spend as much
time over it as possible. In view of
the fact that the other House is ad-
journing on the 6th, we have to fake
it tomorrow.

Pandit Thakur Das Bhargava: Many
Memberg do not know that it will be
taken up. unless you specially inth
mate them,

Mr. Deputy-Speaker: It is on the
Order Paper for today; so noboady can
complain of want of notice, if it stands
over for tomorrow. The difficulty of
allowing it to stand ovar till day
after is that the other House will
take some time and it has to be re-
ported to this House.

Shrimati Renu Clutruaru&.(nulr-
hat): May I know whether time
that ig thus taken off will be added
on later?

Mr. Deputy-Speaker: I car sit for
half an hour more on cach of the
other  days. If we take away one
hour, half an hour will be distributed
on each of the other days. Tomorrow
T will restrict the debate on the general
discussion of the Budget to six o'rlock.
After six discussion on the Biil of the
Commerce Minister—the [ndiin Tarif®
(Amendment) Bill—will start and will

o on till the rest of the time that the
ouse may wish to sit.

The House now stands eadjourned
till 2 p.m. tomorrow.

The House then cﬁoumd till twe
of the Clock on Wednesday, the 4th
arch 18533.



